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AUDIT PARAGlUPH 

I .  r TELEPHONE SERVICE AT LUDHIANA - In April 1961, there 
were 1034 telephone connections working from the I roo lines manual 
exchange at L,udhiana, and tl~ere were 1300 applicints waiting for new connec- 
tions from that esi!l:mge. Anticipatiny s rise in demand fix- telephones to 

5000 bv r 966, the l-'o::tm.~stcr GencrA, 1'~1njab Circle, proposcd (April 1961) 
installation ;)1' 3 6x10 Line? auto;n:ltic telephone eschange. The 6000 lines au- 
tomatic teleph.)ne exchunge (crossbar type) was commissioned about 12 years 
thereafter in Fcburary 1973; the time taken for different i t e m  of the work is 
indicated below :-- 

Time taken Months 

Acqui,~t I C ~  of land . Ber\vcen Septcinhcr 1961 and 
April 1963 . 19 

Preparation of dxailed estlmate for the BetweenAugu\t1966andOctober 
building, c d l ~ n g  for tenders etc. . 1967 . . 14 

Cm;truc.ion of building . Between November 1967 and 
September 1969. . . 22 

Plann~ng, manufacture and a p p l y  of equip- Between Augu\t 1967 and Ju ly  
ment by the Iird~an Tclcphonc Induktries 1972 59 

In;ta!lation of equipment Between June 1971 and February 
I973 . 20 

I .2  In  September 1961, the Director General, Posts and Telegraphs 
accorded approval for the purchase of land for the building for the proposed 
exchange. A plot of land wqs made available by the State Government in 
April 1963 at a cost of KT. I .68 lakhs. 

1.4 When thc plans were sent to the Municipal Corporation, Ludhiana, 
the latter r ~ i s e J  certdin objections, as a result oi'which some modifications to 
the drawings had to be made. A preliminary estimate for construction of the 



building (floor area : 57,340 square feet) for the proposed 6000 lines exchange 
was thereafter sanctioned for Rs. 28.84 lakhs in July 1966. It took one year 
from August 1966 to July 1967 for the preparation of detailed structural draw- 
ings, detailed estimate of the cost of work and notice for the invitation of 
tenders. The detailed estimate for the building was sanctioned in August 1967. 

I '5 Construction of the exchange building was commenced in November 
1967 and completed in September 1969. Electrical installations were comple- 
ted in March 1970. As there was delay in receipt of equipment for the proposed 
exchange, the building was utilised from August 1969 for accommodating the 
stores and the office of the Divisional Engineer, Telegraphs, Ludhiana. 

7 6  In the meantime, the total demand for telephones was rising. With a 
view to meet the growing demand to some extent two more manual exchanges 
were opened in 1963 and 1968 respectively. By 1968 the combined capacity of  
the three manual exchanges was 3100 lines ; the cost of equipment for the 
additional zoo0 lines was Rs. 6.06 lakhs. 

I .7  A project estimate for installation of the 6000 lines automatic exchange 
was sanctioned for Rs. 165.68 lakhs in August 1967 ; the exchange was expec- 
ted to be commissioned in 1971. Net annual profit expected fiom the ex- 
change was Rs. 4.88 lakhs. 

I . 8  In August 1967, an indent for the supply of exchange equipment was 
sent to the Indian Telephone Industries. As the total demand for telephones 
had risen to 6500 by June 1967, another project estimate for Rs. 42.49 lakhs was 
sanctioned in January 1968 for provision of additional 2000 lines in the new 
automatic exchange. 

I . 9  In July 1968 the Director General, Posts and Telegraphs requested 
the Indian Telephone Industries to complete supphes of (i) iron frames by 
March 1969 for com nencing installation work and (ii) other equipment by 
March 1970, according to the predetermined sequence of installation. The 
Indian Telephone Industries pointed out in the same month (July 1968) that 
the department had not approved the floor plan of the exchange sent by it in 
May 1968 and only after the approved floor plan was received it would design 
the specifications ofthe iron frames and would thereafter take up their manu- 
facture. The approved floor plan was released in July 1968, but the Indian Tele- 
phone Industries apprehended (Sepetember 1968) delay in the supply of the 
iron frames for this exchange, as it was engaged in the manufacture of frames 
for other exchanges against previous orders. The Department stated January 
1976 that the delay in the supply of the iron frames was mainly because the 
total quantity required for all exchanges exceeded the manufacturing capa- 
city of the Indian Telephone Industries. 

I .  10 Supply of iron frames was commenced by the Indian Telephone 
Industries in Feburary 1969, but by July 1970 only 60 percent of the frames 
were supplied. The supplies till then were not sufficient to commence 
installation work. With a view to giving some more connections to the wait- 
ing applicants, the combined capaicity of the three manual exchanges was 
further expanded to 4 m  lines in I970 and to 4400 lines in 1971. 

I - I I Sufficient quantities of equipment (cost Rs. 67.43 lakhs) to commence 



installation of the 6000 lines automatic exchange were received by June 1971 . 
Installation of equipment was started in that month. 

r e  12 Sophisticated crossbar type exchange equipment was required to b e 
installed in air-conditioned room to prevent ingessof dust and corrosion from 
humidity. In April 1970, an indent was sent to the Director General, Supplies 
and Disposals for an air-conditioning plant. The Director General, Supplies 
and Disposals placed an order (April 1971) on firm 'X' for supply and installa- 
tion of the air-conditioning plant by September 1971 at a cost of Rs. 4-  17 
lakhs. Installation of the air-conditioning plant was completed after a delay 
of nearly sixteen mon~hs in January 1973. Rupees 3'51 lakhs were paid to firm 
'X' for the plant by April 1973. The Department stated (January 1976) that 
C &  its performance was not satisfactory and its blower motor was getting exces- 
sively heated at the time of winter test". The supplier tool; one year to 
rectify the defects and the plant passed winter test in February 1974 and 
summer test in May 1974. The plant was offered for monsoon test in 
August 1973, but the test had to he abandoned due to burning of a cable. It 
was again offered for monsoon test in Augus; 1972. The Department stated 
(January 1976) that the monsoon test "had to be abandoned again as the 
power supply was showing a low voltage". As the air-conditioning plant 
was not ready, eighteen window type air-conditioners were obtained (bet- 
ween June 1971 and March1973) at a cost of Rs. 0.98 lakh. The Department 
stated (January 1976) that the window type air-conditioner would be  
diverted to other exchanges when the air-conditioning plant would start 
functioning. 

I .  13 Installation of equipment was completed in February 1973. As a g a  
inst I 1,250 estimated mazdoor days for the installation, 2 1,839 rnazdoor days 
were actually spent in the work involving an extra expenditure of Rs. o .64 
lakh in .wages: the Department stated (January 1976) that this was due to 
under estimation. 

I .  14 Immediately after installation of 6000 lines in February 1973, in- 
stallation of additional 2003 lines sacnctioned in January 1968 was commenced ; 
this work was completed in April 1974. 

I .  15 Since the total demand for telephones had risen to 9777 by September 
1972 another project estimate was sanctioned for Rs. 61.10 lakhs In September 
1.972 for the expansion of the new automatic exchange from 8000 to ~oooo 
lines. Installation of equipment for additional 1000 lines was completed in 
March 1975 and for the remaining rooo lines in Augut 1975. 

I .  16 According to the instructions issued in September 1970, ninety per 
cenr of the exchange c~pai.it-y should be uti1isc.i soon after its expansion or, 
in my cwe, not later than six months of such expansion, and ninety-four per- 
cen: a b u t  six mohths before the due date of commissioning of the next 
expansim. The  actual utilisation of the installed capacity of the new exchange 
was as shown bAow:-- 



Tnstalled Con- Working Spare Number 
Mow Ii capacity nccrable ccanctioni capac'ty 01 

i n ! i nc,. c,ll,:i- ---- appl i - 
C ' I ~  number a .  ps -  cants in 
i 1x1 11-s ce!l rage waiting 

of 1 ist 

Apri! 1971 . 8000 7110 6586 82.3 R q  7825 

Janu:irv 1975 . . Rooo 7520 7231 9 0 4  289 8642 

March 1975 . . 9300 S420 7239 804 1181 8549 

I -17 Due to delay in the release of new telephone connec!ions the De- 
partment lost a potential revenue of about Rs. 13 -40 lakhs upto September 1975. 
T h e  Department stated (January 1976) that attempts to implement 
September 1970 instructions resulted in ~n~atisfactory service in crossbar 
type exchanges and therefore revised instructions were issued in July 1974 and 
February 1975 about restricting the release of new connections from cross- 
bar exchanges. Instructions issued in September 1970, however, continue to 
apply for release of new connections from strowger type exchanges. 

I. 18 Extension of the subscribers' trunk dialling (STD) facility became 
feasible with the conlmissioning of co-axial cable (between Delhi and Jullun- 
dur ria Ludhinna) in Septenlber 1966 . Jullundur and Amritsar got the  STD 
Facilit;; with l1elf.i in April 1970 and Septcmher I 970 respectively m c l  hetwecn 
thcmsclvcs in January 1971.  One w:y S7.1) fhciiity from Ludhinna tci Jullun- 
ijur became a\,,liloble in 1;ehrual-y 1973. ST[) ficility fi-on1 1,udlii:ma to Amrit- 
sar u x s  introduced in Novcnlber 1973. The  facility is yet not ~~vailable h?twecn 
Lu~li~iarla and ChanJig:irh and Imwren 1,udhiana and I)clhi(Dccanhcr 1975). 
The  I)cpL~;lrtmenr stated (Janunry 1976) t!xitUthe project Sor instal la ti or^ of the 
exchange at 1,udhiana did not incluck provision of' S1'11 and thercii~re, the 
equipn~cnt even at 1,udhiaila war not included in the exchangc ordcr. C:hanncls 
are also not available even today to yrovide STL) bet~veen Ludhiana and 
Chandigarh and Delhi . . . . . . . . ' 7  

r . rg  The total dcmand for telephones had risen to 17393 by Sepember 
1975. In June 1974 yet another project estimate was sanctioned fix Rs. 207.57 
lakhs for the vertical expansion of the exchange building (cstimatcd cost 
Ks. 12 10 iakhs) and installi?ion of a second unit of 6000 lines exchange 
therein. The Building work is in progress (January 1976). 



1-20. After commissioning of tile aimxnatic cxhdngc in February 1973 
the three manual exchanges (4.400 lines) \wrc disma~:~!ccl but somc ol' the re- 
covered stores were still nwaitinii d i ~ ~ ~ w , l  ( l3eLcmlw l ' jyj ) .  l ' hc  Depnlt- 
ment stated (January 1976) t h ~  a.l store. in scrvic c::i:ic ant1 gotid cc.rditic 11 
were utilised and the stor2s l y i n g  ur~uscd wrrc on;) those to 1:c : 1 ( i t r t ci 

Acquisition of Land . 19 month; !Scptcmbc!-, 1961 to April 
1963). 

Planning and ranctioning the construction 38 mvnth:. (May. 1963 lo July, 1966'1. 
of building. 

Preparationofdctailedestimateforthc huild- 14 months (August, 1966 to October, 1967). 
Ing, calling for tender5 etc. 

Construction o i  building . . 22 months (Noveember, 1967 to September, 
1969. 

Planning, manufacture and <upply of equip- 59 mmrhs ( A u y ~  .t .  1967 to July, 1972). 
ment by the Indian Telephone Indu t r~es  

Installat ion of' cquipmenr . 29 month\ (Jun:. 1971 to February, 1i)73). 

PLANNING AND EXlXUTlON 01: THE 1'1ZOJl:CT 

Taking the first phase of airpisition u f lan~l ,  this is an exercise where 
the P & ;:'I' Department as such has onl \  a very peripheral control 
because, except fiw the l'act that wc go (HI psessing the various agen- 
cies and Departments who actually have to take action on it, 
in regard to basic action, the I>& 'I' cannor do much." 



I .23. Explaining the various stages from land acquisition to awarding of 
contract the witness has added : 

"After land acquisition ther, are three actions from that stage upto the 
stage of selecting a contractor and awarding the contract. Th i s  
took 52 months in this particular case of Ludhiana. I t  is a very long 
period. Wc have made a detailed analysis and we feel at normally 
this should not take more than 24 months.After the land is acquired 
we prepare the accommodation schedule ; it is approved by Fi- 
nance and then passed on to rhe Architect who prepares a prelimi- 
nary sketch drawing. Then we prepare an estimate and also sirnu!- 
taneously take it up with the local bodies for approval. After 
that has been done and it has been accepted, we prepare a detailed 
estimate and the structural drawings and get it sanctioned. There 
after, we call for tenders and the contractor is selected. The whole 
esercise should not take morelthan two years. I n  this particular case 
however, it has taken a little more than four years. There are three 
basic reasons. One is, when the schedule of accommodation was 
given to the Architect, at that time (September. 1963) the Archi- 
tect said that this particular plot of land was not suitable for con- 
struction of such a large an predstigious building. There was a 
lot of correspondence between us and the Architect". 

I .24. The Committee enquired whether the Government had adequately 
examined the suitability of the plot for the allotted purpose before its purchase. 
The  Secretary, h4inistry of Communications has stated as follows : 

"When this took place in 1963, we did not have the P & T Civil Wing 
which we have now. Every item of work was separately passed on 
to the CPWD, for example, whether a piece of land was all right 
for a particular building was looked after by one particular branch 
and then the design was passed on to another branch or Architect. 

When asked whether the land for the project was acquired at a usual 
commercial rate or concessional rate, the Ministry in a note furnished to. 
the Committee have stated as under: 

"The land was purchased from the Punjab Government, who agreed 
to charge the cost as assessed by the Revenue authorities. This  
can, therefore, be taken as the market price." 

I .26. When the Committee asked as to the basis on which the P & T gave 
its decision for the acquisition of this land, the Secretary, Ministry of Co- 
mmunications has informed the Committee that no records were available. 

I .27.  The A4ember (TD) , Posts 8r Telegraphs Board has elucidated the 
position as follows : 

"In those days, the CPWD was the works agency for all the Central 
Government Departments. The  normal drill as mentioned is 
that the land is first chosen on technical considerations. The area 
for location of an exchange building is decided on merits taking 
into account its Central place, cable plan and other considerations. 
( n  that area, thereafter, a search is made for a suitable land. 'The 



information about the land in regard to its capacity to take the build- 
ing and its land is to be given to the Architect. I n  this case, at the 
time there was the P & T wing of the CPWD As mentioned ear- 
lier, we are unable to place our hands on the point whether the en- 
gineering view about the suitability of the site was taken or not. 
However, the alternatives available were practically nil. There 
was only one land available and this was chosen and the Architect 
was requested to make plans. He made plans. He first opined 
that this was a triangular plot and did not appear to be suitable 
for construction. On our telling him that this was the only place 
he went to the site, came back and gave us a plan and at the same 
time opined that it seemed to be a low-lying area and may require 
some filling etc. He  wanted to have a surveyed site plan, so that 
he could have level and actual dimensions of the plot. The  Works 
Wing of the CPWD, P &  T Wings was asked to furnish the sur- 
veyed site plan. At this stage, when the field unit came into the 
picture and took measurements, they reported that there was an 
encroachment by the municipality for widening the road. This 
was brought to the notice of PMG. He took up with the State Go- 
vernmcnt to have this sorted out. It was sorted out with the State 
Government and they agreed that they would give us additional land 
to compensate for this encroachment. The  Architect then made 
the plan." 

I .28. Elaborating the reasons for the delay, in submission of the plan by 
the Architect, Secretary, Ministry of Communications stated as follows : 

"Normally it should take about four months. The  whole process took 
14 months, when we had this plan. There was a delay of 10-12 
months in this work. Thereafter another difficulty occurred. I n  the 
plan that was made, the building was shown into two blocks, 
one the main equipment block called the exchange and the other 
quarters. When this plan was submitted to the municipality, they 
did not agree. They said that it should have only one block, beca- 
cause the area which could be covered could not be as much as 
indicated by the Architect. The sorting out of this matter took a 
long time. The matter was taken up with the Chief Architect, 
Chandigarh and finally sorted out. This delayed the preparation of 
the detailed estimates. Certain modificaions had to be made in the 
original layout. The residential block had to be modified, so also 
the main building and after that the structural things had to be 
drawn up. Both these elements introduced a delay of about 2 years. 
In the normal course it should have taken two years but it took 4 
years. This was as far as the programme of the building was 
concerned." 

29. In regard to construction of the building and installation of  the 
equipment the Secretary of the Ministry has stated : 

"The construction took 22 months which for a building costing Ks. 
25 lakhs is the normal time taken. Even now it takes between 24- 
26 months. The Building was constructed in September 1969 and 
the commissioning was done in February 1973. 3& years have 
been taken. Normally it should not have taken more than 2 years. 
But this requires that the whole process of selection of equip- 
ment which would be followed by the supply of equipment by 
the Indian Telephone Industries should be such that the installation 



can commence on the very day when the building was completed. . . I hat requires an advance co-ordination of 2 years. 
The  111 took about 8-12 months to prepare the detailed engineer- 
ing pians and then they place orders and the equipincnt gets manu- 
l i t c t u ~ d  and the supply starts. 111 this process there has been a 
delay the rcascm fiv which I will csplain. Why 1 am giving this 
gcnci-al picture is thiit nnrmally we i r o ~ ~ l i '  !?e happy if the total 
time t:il;cli is 6 years - 2 ycxs tor thc initid ~\.ork, t h n t  is before 
the ~.onstruction sta?:c.d and 2 j.c!:irs liv- i h c  innstr~rction of the 
h : i l J ing  and 2 yC>ti!> i:; the instal1:rion of :I!C c..l :~i!~;ic!?t. Hec~use 
~ l ~ e s c  item.; c,!i~not 1-x: ,!c!~crxilcJ into c:~ch ~ h c : . .  ihi.: i;; the time 
U'C. h ~ w c  :;IIICI? into co~;si(lcl-a~ion :hat ul:ir!?;~[~ 1y wc uiit bring it to 
f ~ v c  !;cai-s it'wc <.I[: h 1 ! - 1  rhc !w.iod 0 1  inst :ll;:;i:):l f :.Oil? 23 m o n ~ h s  
t o  18 ~ n o n ~ h s .  '1'11,tt \voulil hc thc i d u  l?u! i i l  :hi; c::w there has 
hcen a delay oS 3 yews as I mentioned. " 

.I .30. When the Committee enquired whether any time schedulc w ~ t s  drawn 
up thr the completion of the project, the Ministry, in a note, fur- 
nished to the Committee have stated as under : 

"Whcn the acquisition of the land was proposcd to be made in May 
1961, it was anticipated that the construction of' the 1)uilJing and 
the installation of the exchange equipment would lakc about 4 to 
5 years after the purchase of' the land. T h e  detailed time schedule 
of various activities was not drawn u p  at that time." 

SUPI'LY AND INSTALLATION OF EQUIl'iMENT 

I . 3 I  According to the Audit Paragraph, Planning manufacture and su- 
pplyjof equipment by the IndianTelephone Industries to,)k 59 months (Augu- 
s t  1967 to July, 1972) . Explaining the position about the delay in the supply 
of equipment hy Indian Telephone Ind~~stries,  the Secretary, Rlinistry of 
Communications has stated during evidence : 

"That was the period lor the development of a special type of' machines 
in the Indian Telephone Industries. We wc:-c developing a new 
manufacturing system of cross bars wherein certain progranimes, 
on discussion with the collabcv2tors, had hccn 1i:xii:;cd. C h ~ r  
six periods-six llloilth~ cacli-starting 1'1.0111 1i)t': -6Y, they 
h:td to supp!;: I ,67,ooo lines of' equip: 1cn9. 1, '~o:n tlic IT1  
the ; ;c t~~nl  supj,ly \vas only 53,;i'3o lines, il ,c:c n..!s , ?  hilppage ol' 
I lakh lines c,vcr that period in tlic xru,:l ~ l ~ , i ! : ~ i l i ! i . i ~ ~ i - i .  01' ~ . l l ; ~ t  
we had psogrammect, a11J thcrcaiics also, :hi. suyply 01' crluip- 
menr fi-or:) the 1'1'1 \:;as coming in suz!? ,! vw~y t l ~ i l  i t  fiw ally 
esihange the first pack came on a c.crt:~in cl:t*c, the 1;1.,i [ ~ l ~ l i  came 
after tl-lice and half' years to h u r  years. '1 hc suppiy i01- LI  par~ i -  
cular station was spread over a period oi' 1 1 ; ~ s  ycal-s. i.;on: with 
our special efforts, we have coordinated the ~vhole thing and we 
have laid dl,\vn the time schedulc f.or the supplies from the bcgin- 
ning to the a d .  We have spread this ovcr :: period of I X months. 

ccause l o r  a period of two years the supply was not being mxie hl. 
of which, there was 3 lot of backlog. T h e  (;hairman of' the 1'1.1 
is now trying to see that this period of supply is reduced to eighteen 



mmths. With the organisation changes and conrdindtion efforts 
this period will go down. I do admit that in the past it was 
beyond our control If there had been proper coordination with 
the ITT and there was no delay in the premnstruction works, 
better results would have been achieved." 

1.32. The position w,is further e1ucidlte.I by thc Chlirman, Indian 
Telephone Industries as follows : 

"The m muf irturc of c:,)ss-hr equi p;nc l t  wL1i t :I!X I up in colla- 
bx-ation with the Intc;il~tional Telephone and Telegraph Com- 
pany of Aqlel-ica and their subsidiary-thc B.T.M. of Belgium. 
Accordin: t.) the agreement, we were to reach the capacity of 
the mm:~ficture of 103 thousand lines hv February 1968 and 
within thc;e six pcriods of six m:mths each, we werc supposed 
t~ be able to supply +o the PeLT a total of 167 thousand lines. 
A numbcr of events took place in which a numbcr of commit- 
ments that had been give:l to us by our collaborators ccould not 
be lic!,~ up. I wmld mention onlv a few of these items sup- 
plied in cach six mmths of this pcriod. In each phase there had 
been s1ipp:cges on thc part of our collaborators. lior example, 
in the c ~:.lic; phnse, in;trudons in re.ipe,t of the engineering 
and the tcit, know-how were delayed for more than a year. 

'l'hen they l ~ a d  to supply us in thc ini'ial ph:~sc.;, parts and equip- 
ments, suh-asschlics, These wcre also umsiderubly delayed. 
I;ir.;r te;t cy,~i;>ment hnd to he supp1ie.i and after ass~mbly 
h 1d hce.1 ~n . \ J c ,  we had to te?t to see whether the equipment 
had come t ,)  the p r ~ ~ ~ p e r  espc-talion. Thcsc were delayed by 
about 1-112 yeirs. Ccrtain machine-s had Ixcn shippcd by thcm. 
But, un1'1:-lunatcly, a\ y:~u are :I~V.ISC. 21 th i t  tmc ,  011s relation- 
ship with P'~lii.:tan was bad and we wen! into \v,lr with thcmand 
thc rn icllinc; tint wcre c!):ning thrc)ug:i K ~r.l:%i weit irnp.)unded 
b:; tlicm. Thesc nn~kincz  were f\)i. spc~ial j~urposcs which 
could n:)t bc stoppeJ but b e ~ ~ u s c  of t!lis tr<>ilbie, our production 
programme had to be revised and wc sufTerc,i considerable 
delays in rhc obiaining of those rn~chine.;. Later, in the secc)nd 
phase, t hcx  w.~c a delay in rhe supply of the parts, and the ma- 
chines. Bcsides, the total number of machines which they 
supplied to us werc inadequate to meet our production require- 
ments that were expected from the ITI .  On this we had a de- 
tailed dialogue with our collaborator and ultimxely the colla- 
borator had to concede that the number of machines supplied 
was inadequate. 

Then there were certain special machines which they were manu- 
facturing. We ordered the machines in the year 1964 but they 
came only in 1966-67. This was the nature of the problems 
with which we were faced. The  new and sophisticated pro- 
duction of crossbar equipments and their supply was deficient 
and they were not according to schedule. . . .You will appreciate 
that we have been largely able to supply them within the sche- 
dule time. In the earlier period certain types of equipments 
were only bought. We have carried out a very detailed survey 
with regard to P& T Departments requirements to  decide about 



the pdchge pragrAmn?. The package is that in about three 
month?' time certain type of equipment is given. Firstly, cable 
is given and diter t h ~ :  seie,ror is given. In this m alner we have 
dec~ded about the plcklge progranme of the different items of 
equipment that shodd be supplied in sequence so that the un- 
balanced eqc~ipmex does not keep on lying infructuously. We 
have achieved a great me-lsure of success In this considering what 
our past perfhmmce usej to be." 

1.33. While the C?mmitte~ app-e:iatel tne afdres~id difficulties of 
ITI, they desired to know as to how far these difficultie? contributed to the 
taking of 59 moiiths for planning, in~nuf~icturl: and supply of the equipment 
and taking another 20 m mthr in the inst Illation of the equipment, and how 
fdr as the dehy was justif able an.1 excil;.tble. In reply, thc Cha~rman, Indian 
Telephone Industries stared : 

1.34. Thc  Commitrcc .; \;.I,::;: In eq-:rnxti,,n of the C~ct t h : ~  though the 
supply )f rni:'linc.:; ,111 - t  !,,;ell ! > J  ]mu rry, 1069, ; t  wn:ni~e.l lying un- 
utilised hecause :he :miiili;~g iV.lS n ,: rc . t .1~  1):; r h . 2  1. '1'0 this, 1% Secxtary, 
Ministry 01. C:~rnmun;c~ti~ms hr? 21 11-itie3 the position as fXlnws: 

1.35. 12s;1laining the c,)n,Aitions which were rc4u&d to be fulfilled 
for achieving the compierion of inctall:~tio:~ w,)rk within the stipulated period 
of 2 years, the Se:rsill.y, ,Mini;:ry of C.>;nrlllnicdtions has s t ~ t e d ;  

"There are twc, points. Oi1e is tnxt twu y e ~ r s  time required after 
cdnstruction of the bdd ing ,  for installation is a time when 
there is overlapping as far as 1TI equipmeat is concerned. When 
we start the installatim, a sizeable proportion of the equipment 
should have be2.1 there. Under the new programme, 18 months 



time is required for total supply. But in abnonnnl circumstances, 
two years time is given. In these tw:, years, one year is the time 
when installation starts. At that time, 50 per cent of the equip- 
ment is there, i.e., equipment starts coming 12 months e:lrlier and 
then the installation starts. IT1 shoul~l t&e two years in sup- 
plving the equipment an1 one yelr should nverhp with the 
installation of the equiupment. Prior to it, IT1 ta!;e; one year 
to make detailed engineering. So, IT1 should take a total 
period of three yetrs, of which two years will be overlapping 
while the building is under c-mstruction and one yew is mixed 
with the time when thr equipmmt is in<tal!e.;l. In this case, 
it took five yeus inste~d of three y e m .  Thc s;7ccial reason is 
that there was slippage in the <.loss bar prc~gl-amme a n d  the 
whole thing got sprcnd out in thic m:tncer." 

1.36. Ac.co!ding to the AuJit l'xagraph the D;rcctol. General,  post^ & 
Telegraphs requeste,l the Indian Tele3lic)ne 1du;tricz in July, 1968 to 
complete supply of (i) iron frames h!. A.lr~rcIl 1059 foi. comme.~iing installa- 
tion work and (ii) other equipmes by A1:lrc.h 1970. l 'he Indian Telephoile 
Industl ies pointeJ out in thc sxnc mc>'lth  ill^!^ I 968j that the Pcwts 8r Tele- 
graphs De!m-t.nmt I-a.J not :~yr:).:ed the f!o~s:- 171,ln of th:t e\:c.h:~ngc sent 
by it in AI:.I)- 1gh8 :m? only :,fter the ap;~sov~:.I f l ? ~  ):. plm wils rereivecl it 
would design 111c specific,~tions ,)f the i r t ~ n  f w n e ~  :~:lii w,wlt!  hereafter take 
up their rn:mi~Fxture. The ,~pprorc.l Aoor nlar! \v:l,i :-,:ic:: .CL! i l l  July, 1968 
but the Indim '17elephme i~,:u<tries ,inpreh.c:ri;c-i (S~J:C~I-,'-C;- ~!)iiij) &!.I? 
in thc si~pply of the iron franc: ; L.)r tiii.; exchange. :IT i~ \!.:I c:;g ~gc;! in the 
manufxture of framer f.rr othe: exch.ul~gzi ,),.:in.,, ; ~ , C V ~ , I L I S  orders. 
Supply of iron fralncs was clan?nence.l 1)). thc Il~~litln 'i7cle,:h:,nc I ~ I J U S T ~ ~ S  
in February 1969, but by July 1970 oidy 60 17er czr?t ~ f t l l e  f .- ,~;;~sc were s111~- 
plied. The supplies till thcn were not suiiicient to conmicnc.c in~tallation 
work. Sufficient quantities of equipment conlmer-Lc:c installation 
were received by June, 1971, when ;hk installation of tllc equipment was 
started. 

1.37. The Committee decked to know the rcasons for sxbmission of 
-the floor plan by the Indian Telephone Industries eight months after the 
indent was placed with them in August, 1967. The  Chairman, Indian 
Telephone Industries stated as follows : 



"As has been indic,lteJ the programme for the supply of this ex- 
change war; shiSteJ to a later dnte as our total production was 
not coming up ti) the mlrk. Further, this being entirely new 
equipment out- s!G!ls for this work were being developed. Since 
the supplies were to come later this engineering and development 
of the f o x  plan w x  given a lower priority." 

I .38. The witness has further added: 
"In this particular case certain machines had to be supplied by BTM 

and though the orders f a  the supply of those machines were 
placed in 1963 yet we received ,he machines only in the year 
1966-67. As this m ~ ih ine  was delayed we had a lot of backlog. 
Lot of equipmen1 h:td alre.idy g\)ne to some uf the exchanges 
and, as such, wc had to rush the iron work to those exchanges 
first. There had been situation: where due to shortages of 
machinery there used to be imbalance. We have done a consi- 
derdhle am'mnt or w:)l-l; :lnd now it is only two y e m  gap and 
we are trying to improve i t  nnd complete the total supplies in a 
packagewise proq-.rrnme  rid the total time taken now will soon 
be take I o,ie an i :I 11 11f ye~rs ."  

PREPARATION 01; TIhlE SCHEDULE 

1.39 The Committee de;irc,l tt) know whether any time schedule was 
prepared L)i. the; c )m ,!ccio;l o f  the I'roiect. 'I'he Member (TU)), Posts & 
Telegraphs Roard has stated as f;)llows: 

L C  Norm:~lly wc should h:we had 3 time-schedule. I t  appexs here 
that the tilne sche-lule w.1~ the probahlc availability of the auto- 
matic: exchange eqdipment. This was, as you know, scheduled 
to arrive son~etin~e from August of 1967 onwards till Janua~y,  
1968. So, the Ijuilding progrnmme should have been planned 
so that the builcling was available to receive the equipment for 
installation between August, I 967 and January, I 968. They 
\tJould have worked out nn such a date. At present, I am 
unable to lay my hands on any such paper as such. But this- 
is the information available with us that the automatic ex- 
change equipment was required to come sometime from August, 
1967 to January, 1968. Therefore, the appertenances and other 
things should have been ready by that time. But in the meantime 
these other things which were mentioned happened which 
delayed the construction." 

1.40. The Secretary, Ministry of Communications has elucidated the 
position as follows : 

66 We are controlling the progress of each one of these programmes and 
projects. This is called the sytem of PERT, Progress Eva- 
luation Programme and Review Technique. The  time re- 
quired for every facet of the work is analysed and the plan is 
mapped out and continuous monltormg dune. We have in- 
troduced this only recently, since the last I 112 years." 



1.41. The Committee enquired since when the system had been working 
well. The mmess has explained: 

" . . . .this PERT programme was introduced only about one and it 
half years ag~). Ifter July 1974 wc are getting a number of 
oEcers trained. This PERT programme 1s working now. As 
a matter of fact this has enabled us to keep a watch on all phases 
of the work-not only on the supply of equipment by IT1 bur 
on all phases right from the time of land acquisition. All these 
are now being monitored for all the projects." 

1.42. The Committee desired to know the extent of co-ordination main- 
tained between the Indian Telephone Indumies and the Posts & Tele- 
graphs Department, with a view to ensure timely supply and optimum uti- 
lization of the equipment. The Secretary, Ministry of Communications 
has stated as f ~ l l ~ ~ s :  

"Taking all things into account a realistic programme is drawn up 
and this programme is continuously monltored officially. For- 
mal meetings are held between the IT1 and the P&T Board once 
in six months to review the programme. Obviously, as 
it is such a large programme covering the whole country, re- 
views are made on a continuing basis and revision of the 
programme, in parts, takes place. If we find that certain buil- 
dings due to come up are not going to come up in time, ther 
that programme is re-scheduled. If we find that an Exchange 
which had been put in next year's programme, due to certain 
reasons, will not be ready for taking the equipment, we change 
that schedule and put in a new Exchange which was not put in 
the programme earlier to so that supplies can be made according 
to the new programme. This is a continuing process. I t  is 
now working very well and the sort of thing which occurred 
the past may not recur." 

REMEDIAL NEASURES 

1.43. Pointing out that there were inqrdinate delays at every stage in 
the execution of the project, the Committee enquired as to what lessons had 
been learnt from these delays and whether any measures had been taken to  
effect improvements to safeguard against the pit-falls. In a note, the Posts 
& Telegraphs Departments have stated as follows: 

"The delay in completion of this project was due to the follovring 
reasons and the steps which have been taken to prevent the 
recurrence of such delays in future are also discussed therein: 

(I) Acquisition of land and encroachment by the Municipality 
Improvement Trust. 

The m a n  reason for the delay was the encroachment by the Muni- 
cipality/Improvernent Trust. This type of encroachment is 
a rare occurrence. However, instructions are being issued to 
all the field units that at the time of taking over possession of 
land, the plot should be clearly demarcated and pegged, and 
its location should be clearly indicated on the site plan with refe- 
rence to prominerit objects like adjoining building/struaures, 
centre of the road and culverts etc. 



(2) Preparation of building drawings by Atthin% ' a6dJ approvh 1 
of the building drawings by Ludhiana Municipality: 

In  order to cut short such delays the Civil Engineering Staff and the 
Architextural Staff have been strengthened with the experience 
gained, the time for preparation and approval of the plans has 
since been considerably reduced. Instructions are being issued 
to the Circles/Districts that the suitability of any land proposed 
for purchaselacquisition should be got examined not only by 
the Civil Engineering Officers but also by the Architects to 
avoid cases ~f such nature. 

(3)  Delay in supply of Stores by M/s. Indian Telephone Industry. 

In order to reduce the delays in supply, the I.T.I. are furnished 
projections of requirements on a three year horison the first year's 
requiremea being indicated in detail, and the subsequently 
years as forecastes. Periodical meetings are held to monitor 
the progress of supplies against orders. Further, for supplies 
to telephone exchange installations a scheme for packets of 
stores to be supplied in sequennce has been evolved and is 
being generally followed. The attempt also is to reduce the 
total spread over of supplies to excharges. The aim at present 
is to reduce this spread over to about 18 months, and the I.T.I. 
have also assured the same." 

1.44. The Exchange was expected to be commissioned in August, 1971 
but was actually commissioned in February 1973. According to Audit, 
the annual profit expected from the exchange was Rs. 4.88 lakhs. The 
Committee, therefore, desired to know the approximate additional yield of 
revenue, had the Exchange been commissioned in August, 1971 as sche- 
duled. The information furnished by the Posts & Telegraphs Department 
i s  given in the* table Mow : 

*. Not vetted by Audit. 



Year 

Connectable Average Average Balance Additional 
capacity go% Actual revenue number of connections revenue that 

Equipped of (2) after Worlung per DEL connection t' at could could haw 
CaPaqfY 30-9-1971 connections durmg duringthe have been beenearfled 

the year year given (3)-- if all possi- 
(6 )  after ble coflaec 
30-9-71 tions had 

been provided 



PRODUCTION IN INDIAN TELEPHONE INDUSTRIES 

I .45. Referring to production below installed capacity in Indian Tele- 
phone Industries the Committee on Public Undertakings in their 34th Report 
(5th Lok Sabha) (April, 1973) have cbserved as under : 

"Apart from the financial losses, the Committee would like to point 
out that at a time when the country is seriously short of telephone 
equipment and the waiting list runs into several years in metro- 
politan'towns, it is unfortunate that we should not have been 
able to manufacture equipment of the requisite quality at IT1 
up to the installed capacity. The Committee are greatly dis- 
satisfied with the lack of urgency with which the various manu- 
facturing problems encountered have been tackled in IT1 and 
desire that the matter should be looked into at the highest level 
in order to take concerted measures to overcome these deficiencies 
and reach production as per the installed capacity." 

I .46. The Government in their reply had stated that the total plant 
and machinery supplied by BTM had failed to give the rated capacity. As 
a result of' series of discussions, the BThl finally accepted the inadequacy of 
the plant and machinery and supplied, free of cost, additional plant and 
machinery by the year 1972. I t  had also been stated that the IT1 had now 
got adequate plant and machinery to manufacture equipment as was envisaged 
in the agreement. The Government had assured that the production was. 
coming up to the rated capacity. 

I .47. The Committee desired to know the further action taken in pur- 
suance of the above recommendation of the Committee on Public Undertakings. 
In reply the Chairman, Indian Telephone Industries, informed the Committee. 
as follows : 

"During the last three years, we have made an intensive drive to,mop 
up the shortcomings and to reach the required capacity of ~oo,ooo 
lines per year and I am glad to report that not only have we reached 
this capacity, but we have done a tremendous amount of work 
in balancing up the previous supply, where the time kg: was 
three to four years." 

AIR CONDITIONING OF THE EXCHANGE 

I .48. I t  has been pointed out by Audit that sophisticated crossbar: type 
exchange equipment was required to be installed in air-conditioned room to 
prevent ingress of dust and corrosion from humidity. Indent for the air- 
conditioning plant was sent to the Director General, Supplies and Disposals 
in April, 1970 and the order was placed in April, 1971 for supply and installa- 
tion of the plant by September, 1971. Installation of the air-conditioning plant 
was completed after a delay of nearly sixteen months in January, 1973 but 
its performance was not satisfactory and its blower motor was getting exces-- 
sively heated at the time of winter test. The supplier took one year to rectify 
the defects and the plant passed winter test in February, 1974 and summer 
test in August, 1974. The plant was offered for monsoon test in August,. 
1974, but the test had to be abandoned due to burning of a cable. It was. 
again offered for monsoon test in August, 1975 but it had to be abandoned as. 
the power supply was showing a low voltage. 



I .49. As the air-conditioning plant was not ready, eighteen window 
.type air-conditioners were obtained (between June, 1971 and March, 1973) 
a t  a cost of Rs. 0 .g8 lakh. The Posts & Telegraphs Department intimated 
Audit in January, 1976 that the window type air-conditioners would be 
diverted to other exchanges when the air-conditioning plant would start 
functioning. , 

I .50. Giving general background about the expertise available in the 
country for the manufacture of air-conditioning equipment particularly 
required for the telephone exchanges, the Secretary, Ministry of Communi- 
cations has informed the Committee during evidence: 

"We have at present zoo air-conditioning plants in our Department. 
These are very sophisticated requirements because in an equip- 
ment room like a cross-bar exchange the air-conditioning plant 
has not only to maintain the temperature. That is not a very 
crucial matter. There are two other crucial matters. One is dust 
filtration which has to be almost 100%-say 99.99"" hecmse 
dust is the main cause of faults in our exchanges. The second 
is humidity. The humidity has to be completely controlled. 
Otherwise it causes defects in the equipment. These are the 
two very stringent requirements and in our air-conditioning 
plants we find these specifications are not being met. In a building 
like the telephone exchange where not only the temperature 
is being controlled but also heat is being generated by the persons 
there, this dust filtration and moisture control has to be provided. 
This places great limitations on the specifications.. . . . . l must 
admit that we do not have proper expertise in the country to-day. 
Even now we do not have it either in the department or in the 
CPWD or even in the manufacturing firms-8 or 10 of them 
are supplying $hese equipments. Previously they used to import 
the equipment and supply when we had a satisfactory working 
of the air-conditioning plants. Now many parts of the equipment 
viz., Blowers, compressors, etc. are manufactured in the country. 
But the private expertise is not available to give us an equipment 
which is satisfactory. When we call for tenders, we indica:e the 
area of the room, the heat that will be generated and the number 
of persons who will work there and filtration and moirtui-t. re- 
quirements and various firms quote and on the basis of the quora- 
tions, the firm is chosen. We do not have knowledge to see whcther 
the number of compressors they provide or the number oi'hlowers 
they provide or other components of the equipment will really 
ultimately give us the desired result. Whe~l instnlleil, we find 
it goes on failing in the various tests which are very stringent." . 

I .51. Explaining the difficulties and the reasons for delay in the ins- 
tallation and commissioning of the air-conditioning plant in the instant 
case the representative of the Department of Supply has stated 
during evidence : 

"I would submit that the delay that has taken place in the installation 
and functioning of the air-conditioning plant in Ludhiana cannot 
be justified.. . ... Certain delivery periods were given. Within that 
they were not able to deliver the goods to our satisfaction." 



I .52. The witness has further added: 

C'Till about 10--12 years ago, it appears, this equipment was always: 
imported. After that people started manufacturing it here and 
the DGS&D tried to obtain it from the local people. So, initially, 
there was no expertise or experience with these suppliers because 
they were starting from scratch so to say. So, at that time, from 
1965 onwards to 1970-71 or so these so-called manufacturers 
who came forward undercut each other, naturally, in competition 
and someone would quote a very low price and according to 
Goverpplent rules you have to go by the lowest price. These 
contracts were awarded but these so-called manufacturers hardly 
manufactured anything themselves. They merely collected com- 
ponents from different people and put them together and sent 
it to the site. This was at the time of the supply of the goods as 
distinct from installation, when the DGS&D inspecting staff 
used to check the components and the items of equipment in 
order to see whether they confirmed to the specifications laid 
down or not. In all these things when the whole work was put 
together and the equipment made to perform, it did not perform 
satisfactorily, mainly because of lack of know-how. 

T h e  other difficulty that arose was that till 1971 these firms used to 
get 90% of the price as soon as they supplied the equipment. 
The  contract terms were such that they got 90% of the contrasted 
price as soon as the equipment was delivered at the site and after 
that they did not take as much interest as they should have taken 
partly because the sites at which these were located were very 
far away from the headquarters of these companies and they 
did not feel it remunerative to go all the way or to send their 
people to the sites to rectify the defect." 

I .53. The Committee desired to know the steps taken by the Director 
General Supplies and Disposals from time to time to ensure timely insllation 
and satisfactory functioning of the air-conditioning plant in Ludhiana. In 
a note, the Department of Supply (DGS&D) have stated* as follows: 

"The order was placed in March, 1971 stipulating delivery and instal 
lation by 30-9-71 which was extended to 30-5-72 due to power 
shortage at the firm's works. As the progress of the work war 
not very satisfactory the following steps were taken to expedite 
the job. d 

On 26-5-72 DGS&D wrote to the firm pointing out that they had 
not completed the work as promised by them. The  firms was 
told to improve upon the delivery period and confirm that the 
same be completed by 30-6-72. 

On 4th July '72 a meeting was arranged in the DGS&D at Directors' 
level with the representatives of the firm to expedite the firm 
for early installation of the Air-conditioning Plant. 

*Not vetted hv Audit. 



On 21st August, 72 a meeting was held in DGS&D at the level of 
Additional Director General with the Vice-president of the 
firm to expedite the firm for early installation of the plant. 

On 28-11-72 a meeting was again held at the level of Additional 
Director General with the representative of firm to expedite 
them for early completion of the work. 

On 6-1-73 another meeting at the level of Additional Director General 
was held with the Regional Manager of the firm wherein the 
firm was asked to complete the installation of the A/C plant 
on top priority basis. 

On 3-2-73 a meeting at the level of Director with the firm's represen-. 
tatives was held wherein they were asked to give top priority 
to Ludhiana work and to give a definite target date when the 
plant can be made available in working condition. The represen- 
tative of the firm stated that they will be able to complete the 
job by 10-2-73. 

On 17-2-73 a detailed report from the Field Officer, Ludhiana, was 
received regarding the progress of tfie installation of A/C Plant 
made by the firm. He stated that the heating system had been 
completed but cooling system was yet to be installed. 

On 26-5-73 the firm was again asked by DGS&D to commission 
the plant immediately and told that serious view was being taken 
of the delay on their part. 

On 9-10-73 a meeting was called in the room of Director with the 
Vice-president of the firm wherein the firm stated that the plant 
had been commissioned but there were some testing troubles 
which they hope to overcome in about two weeks' time. 

On 3-12-73 a meeting was again held in the room of Director to expedite 
the firm for early commissioning of the A,IC Plant at Ludhiana 
and to offer the same for winter test by 15-12-73. 

On 12-12-73 firm asked Posts & Telegraphs Inspectorate with copy 
to Director of Inspection for fixing the date for winter test as 
the heating cycle of the plant was working satisfactorily. 

On 15-2-74 consignee intimated that winter test has been conducted 
and the plant will be taken over after summer test. 

On 15-4-74 firm asked Director of Inspection to conduct summer 
test since all defects have been removed by them. 

On 20-5-74 to 22-5-74 summer test was conducted during which 
some defects were observed and plant was not taken over. 

On 28-9-74 the firm was asked to remove the defects/troubles developed 
in the A/C Plant so that the same can be commissioned for efficient 
working of the Telephone Exchange. 



On 6th November '74 the firm was asked to comment in the li ht of 
the Indentor's complaint regarding non-commissioning o A/C 
Plant at Ludhiana. 

f 
On 31-12-74 P&T was asked to give detailed position of the plant 

so that the matter can be discussed with the firm who had been 
called for meeting on 4-1-75 in the room of Deputy Director 
General. 

On 4-1-75 list of cases was furnished by the P&T to be discussed 
with the firm on 14-1-75. 

On 8-2-75 firm informed P&T regarding meeting on 27-1-75 held 
in DGS&D that all the defects have been removed in September, 
1974 after Summer test on 20-5-74 to 23-5-74. Monsoon test 
could not be conducted due to restriction imposed by Punjab 
on power. 

O n  24-2-75 the firm informed consignee that when their representative 
visited plant site, he found that the plant has been damaged 
and asked the consignee to take immediate action to avoid further 
damage to plant. 

On 18-3-75 firm's letter of 8-2-75 was referred to P&T for comments 

.On 4th April, 1975, P&T informed that firm's excuse for non-avail- 
ability of power was not correct but Monsoon test was abandoned 
due to fault in power cable and that compressor had developed 
fault. 

On 3rd April, '75, Divisional Engineer Telephones Ludhiana infor- 
med that one number Electonic filter imported from United 
States of America had been received but rectifier tube was 
briken in transit. 

On 23-4-75 the firm informed that damaged rectifier tube can be 
replaced by them provided Import Recommendation Certificate 
is issued. 

On 19-5-75 the firm was asked to furnish documentary proof for 
damaged rectified tubes. 

On 23-5-75 the firm asked for Import Recommendation Certificate- 
for damaged rectified tube. 

On 26-5-75 the firm informed that tube was damaged on land and 
not on sea. 

On 4-6-75 thefirm was asked to confirm whether final Inspection 
Note had been issurd. 

On 27-6-75 Consignee was asked to confirm availability of Foreign 
Exchange so that fresh arrangements for import of rectified 
tube could be made. 



On 23-6-75 the firm asked Director of Inspection for Monsoon test. 

On 30-6-75 Posts & Telegraphs asked firm to depute one mechanic 
at plant site till Monsoon test was carried out. 

On 9-7-75 the firm asked consignee to confirm availability of power 
and water. 

On 15-7-75 Posts & Telegraphs informed that case was being processed 
with Director General Technical Development for Foreign 
Exchange for import of Rectified Tube. 

01, 19-7-75 the firm asked Director of Inspection to give date for 
Monsoon test. 

On 28-8-75 the firm asked consignee to make arrangement for watel 
and power for Monsoon test and Consignee and P&T to provide 
Foreign Exchange for tube. 

-01, 3-9-75 the firm informed that Monsoon test could not be carried 
out due to non-availability of power. From joint inspection report 
for the Monsoon test conducted on 27-8-75 and 28-8-75, it is 
observed that consignee was asked to provide sufficient power 
so that Monsoon test can be carried out. 

o n  29-9-75 Director of Inspection informed that Monsoon test could 
not be conducted due to non-availability of power and water. 

o n  27-10-75 Posts & Telegraphs was asked to confirm firm's statement 
that Monsoon test could not be carried out due to water and 
power shortage. 

On 24-2-76 Posts & Telegraphs confirmed validity of Foreign Exchange 
up to 16-1 1-76. 

On 10-3-76 the firm confirmed validity of their offer for 2 NOS. rectified 
tube. 

On 8-4-76 Posts S( Telegraphs asked DGS&D to instruct firm to hand 
the plant. 

On 17-5-76 a meeting was held in the room of Director with the 
representative of the firm regarding taking over the plant for 
running till the final tests are carried over by Director of Inspection. 

On 18-5-76 the firm agreed to hand over the plant as decided in nlceting 
on 17-5-76 held in Director's room. 

On 17-6-76 amendment letter for additional Foreign Exchange issuedi 

On 5-7-76 the firm asked Director of Inspection for date for conducting 
Monsoon test. According to the ioint inspection report dated 
23-8-76 the Monsoon test has been deferred and firm have been 
asked to run the plant continuously for few days more before the 
Monsoon test is conducted." 



I .54 According to the supply order, the air-conditioning plant was 
required to? be installed, by September, 1971 but it was actually installed 
in January, 1973. The Committee, therefore, desired to know the action 
talren qgainst the firm Eor the delay of 16 months and also whether the final 
payment had been to the firm or not. In  a note,* the Department for Supply 
(DGS&D) informed the Committee as follows: 

"The contract value is Rs. 4,34,885!- and the firm's payment to the 
extent of Rs. 63,385/- is held up. Action will be taken to recover 
,darnages/loss in consultation with the indentor as per terms 
of the contract at the time of finalisation of the case. This will 
arise when all tests are completed and the plant is taken over 
by the consignee." 

I .55 In reply to a query the representative of the Department of 
Supply has informed the Committee during evidence that "DGS&D are no 
longer purchasing air-conditioning equipment for the telephone exchanges 
and that they have taken over themselves from 1974 onwards. We are continuing 
with the process of purchasing it from Defence, Railways and so on ......" 

I .56 The Committee desired to know if any damage was done to the 
exchange due to the non-functioning of the air-conditioning plant and if 
so, steps taken by the Government to protect the exchange. The Secretary, 
Ministry of Communications, has informed the Committee as follows: 

"We have installed now the air-conditioners in the room. The main 
enemy to the equipment is dust. When we keep the room 
closed and the doors and windows closed and the room air- 
conditioners are functioning then the dust is reduced to an 
extent if not to the same extent when the air-conditioning plant 
is not functioning. That is the main thing that has been done. 

Of course, temperature is already controlled by them but there is 
no humidity control. In the rainy season, humidity gets slightly 
higher. These are the two things which should be corrected. 
That can be done only after a regular plant comes into operation." 

I .57 The Committee pointed out that humidity which was equally 
harmful to the sophasticated exchange equipment was also required to be 
tackled. The Committee, further desired to know the deterioration caused 
to the exchange due to humidity in the absence of the regular cooling plant. 
The Secretary, Ministry of' Communications, stated- 

is correct that the humidity through room air-conditioners cannot 
be reduced. Humidity is there. The life of this equipment is 
from 25 to 30 years. Jt is very difficult to judge as to what effect 
it will have on the lif'e of the equipment. But, the performance 
as such has been considerably stabilised. But when the regular 
room air-conditioner works, the performance will still be better." 

, I .58 T o  a question whether similar situations have developed in 
respect of other exchanges, the Secretary, Ministry of Communications 
has informed the Committee that there were many such places where they 
were somehow or other carrying on. 

*Not vetted by Audit. 



I .5g The Committee, therefore, desired to know whether inspite 
of a number of such cases, the Department had been able to assess the ultimate 
damage caused to the equipment in terms of money. The  Secretary, Ministry 
of Communications, has informed that they had not done any such study in 
relation to the plants to assess the damage, it would cause. He has further 
added : 

"If Imay submit had the other air-conditioners been working, the 
damage that could have been caused could have been reduced 
to some extent. I entirely agree with this. As I said earlier, 
if the dust accumulates, there can be conversation failure or some 
noise on the line that might occur; or there may be a switch failure 
because of dust and excessive humidity. I n  course of time it may 
affect the life of the equipment because it is not supposed to work 
in high humidity condition. We will now keep a watch on these 
particular equipments to see that later on we are able to assess 
the effect that it may have." 

I .60. The  Committee desired to know whether before the selection of 
MIS. York India Ltd., on whom the order for supply and installation of the 
plant was placed, the DGS&D had duly verified their antecedents. The  
representative of the Department of Supply has informed : 

"At that time all the firms were newly trying to develop this thing and 
as such, their previous performance was not available. Subse- 
quently, DGS&D have been able to assess whieh firms did deliver 
the goods and they have by and large avoided the firms which did 
not perform well and as such more recently we have been able to 
place more effective contracts. Further, this firm was not a new 
firm. They yvere registered with us for refrigeration and air 
conditioning equipment." 

MAZDOOR DAYS 

I .61 The  Committee desired to know the reasons for taking 21,839 
mazdoor days for the installation of the equipment as against I 1,250 mazdoor 
days, originally intimated, involving an extra expenditure of Rs.o.64 lakh. 
The  Secretary, Ministry of Communications has stated as follows : 

"It is unusual. But I must submit that Ludhiana and other cross 
bar exchanges were the first few exchanges which we were install- 
ing of this type. We have considerable experience of strowger 
type exchanges where proper number of man-days are provided, 
but in these cases, certain projection was made, i.e. less than two 
mazdoor days per line. We have certain lines where as many as 
4 mazdoor per line are provided. In some cases it is three and 
in some other it is 3.5.  Now, we have taken a decision in Sep- 
tember, 1975 that they should provide for three mazdoor days per 
line. But even that is not satisfactory. Now, we have put up a 
special group to make a study of this. Actually, we have different 
types of installations. In  Ludhiana, it was a complete installation. 



So, the mazdoor days required are more in this case. Sometimes 
it is only an expansion scheme and there the mazdoor days are less 
Our experience has shown that more than two man days are 
required for cross bar' exchange." 

1.62. The Posts 8r Telegraphs Department have intimated on 19 April, 
1977 that the Special Group appointed in September, 1976 to make a study 
of the question of mazdoor days required for execution of different facets of 
work, have since submitted their Report (March I 977) and the same is under. 
examination in consultation with Posts and Telegraphs Finance. The Special 
Group have recommended as below : 

"The norms recommended for the crossbar installations of telephone 
Districts and Circles are as follows: 

SI. 
No. Sizc 01 the installation 

Norm:, of R.1azdoc.r 
days per frame lor ------- 

Telephone Circle\ 
Districts 

. . . . . . .  (i) 6030!5000 Lines 20 22 

. . . . . . . .  (:i) 4030 Lines 2 I 2 3 

  he above norms now may be tentatively adopted, and these may be 
reviewed after a period of three years based on the data for the installations 
which will be commissioned in future." 

UTILIZATION OF T H E  CAPACITY 

1.63. According to the Audit Paragraph, as per the instructions issued 
in September 1970, ninety per cent of the exchange capacity should be utilised 
soon after its expansion or, in any case, not later than six months of such 
expansion, and ninety-four per cent about six months before the due date of 



commissioning of the next expansion. The actual utilisation of the installed 
capacity of the new exchange was as shown below: 

Irrstallecl C mnec- Working Sparc Numhcr 
XI.-nth capa- table connec: ion.; capacll !. (31' 2ppli- 

city In c a p w r y  ----------- cants in 
lin-s in l i 11: number as per- w ~ i t i n g  

centage I l s t .  
of instal- 
led capa- 
city 

March 1974 . . 6030 5643 5624 93 7 16  7016 

1.64 I t  has been pointed out by Audit that due to delay in the release 
of new telephone connections the Department lost a potential revenue of 
about Rs. 13-40 lakhs upto September 1975. 

I .65 The Committee desired to know the broad guidelines followed 
with regard to the optimum utilisation of the existing telephone capacity as 
also the capacity augmented from time to time. The Secretary, Ministry of 
Communications has stated as follows: 

"We have certain definite instructions that have been issued. If a 
new exchange capacity is developed, within six months of the 
installation, the load should be brought to go per cent. And 
before the next expansion takes place, it should be taken to 94 
per cent so that we get the maximum revenue realisation. These 
are the broad instructions. In the case of cross bar exchange, 
we have not been able to apply these instructions because in these- 
exchanges our experience showed that they would not take load 
to the extent of go per cent. So, in addition to the broad principle 
of go and 94 per cent, we have directed them to examine the tra0ic 
of these exchanges, i.e., to what extent the equipment was utilised.. 
The instructions are that we can load the equipment upto 60 per 
cent. That is why, the Ludhiana exchange could not achieve, 
go or 94 per cent capacity." 



1.66. Clarifying the position, the Member (TD), Posts & Telegraphs 
.Board informed the Committee as follows: 

"In this exchange which is a cross-bar exchange, we had difficulties 
in loading this exchange fully taking into account the traffic that 
it carries. The instructions about loading the exqhange to go 
per cent stand modified in this case and other similar cases of cross- 
bar exchanges to the extent that they should watch the traffic and 
then load them up gradually. 

That is how it was less than go per cent. It has been gradually in- 
creasing and the latest position is that in March, 1976, it had 9,018 
lines working out of 10,000 lines." 

A .  T.D. Facility 

1.67. According to Audit Paragraph, S.T.D. facility is not yet available 
between Ludhiana and Chandigarh and between Ludhiana and Delhi. The 
Posts & Telegraphs Department informed Audit in January 1976 
that "the project for installation of the exchange at Ludhiana did not include 
provision of S.T.D. and, therefore, the equipment even at Ludhiana was not 
included in the exchange order. Channels are also not available even today 
to provide S.T.D. between Ludhiana and Chandigarh and Delhi.. . . . . . . . 99 

1.68. The Committee desired to know the reasons for the non-provision 
.of S.T.D. facilities from Ludhiana to Delhi and Chandigarh even till date. 
T h e  Secretary, Ministry of Communications, has stated during evidence: 

"STD is something which we very much like because it increases our 
revenue and makes the projects which we have for expansion 

ve2' viable. S.T.D was first introduced in 1960 between Lucknow 
an Kanpur as an experirncnral measure. Now it extends to a 
large number of stations. A b u t  60 per cent of the total number 
of trunk calls made by people all over the country are self-dialled 
through STD and only 40 per cent go through operators. This is 
being gtadustlly increased. We are very keen that an exchange 
with a capacity ~ o p o o  lines should have STD because it is a 
very large exchange and it w i H  give a large revenue. 

I n  the case of Ludhiana, certain thing. happened because of which the 
Wole Wng has been delayed. For STD we have to use either 
the co-axial cable or the microwave system. The co-axial cable 
had been'laid on this route by-the end of 1965. This cable has 
a c c o m a t e d  960 circuiwz. Ax that time Ludhiana was definitely 
on the c a ~ d s  as an exchange.&re we should have STD, but the 
Ldhiana ins~allation carnrup only in 1973. We could not keep 
this cable capacity idle and so it was ut ibed foa providing STD 
xo Srinagar, Jammu, Jullundurand Amtitgar. After this exchange 
was wtamissiomd in ~973;  we found there were no circuits avail- 
able za #be STDs to hdhiy1m We.are now planning for addi- 
tional medim on this route for which estimate have been sanc- 
tioned, The e!tpipmmt b be41 ordeted-.ad by 1978-79 we will 
have the additional medium available +en we can have STD 
for Ludhiana." 



1.69. Further elucidating; the reasons for the non-provision of STD 
facility, Member (TD), Posts &)Telegraphs Board ha8 informed the Commi- 
ttee as follows : 

"As far as Ludhiana Exchange is concerned, there is no question 
whether it deserves STD or not. I t  definitely deserves STD 
being a very big exchange and people put in a lot of trunk calls 
from Ludhiana to various other places. The  basic requirements 
for S T D  are that it should be an automatic exchange 
and it should have a number of circuits emanating from 
that exchange. The  plan was that Ludhiana Automatic 
Exchange would be connected by a large number of 
circuits from the Ambala Trunk Automatic Exchange. STD 
network is planned on a higher network of trunk automatic ex- 
change of higher order and lower order and then spread out into 
a particular area. In this scheme, Ludhiana was given a place in 
S T D  to be connected with Ambala. But, unfortunately, the 
medium that we provided at that time was that we initially thought 
that it would be adequate for the purpose ... ......... Y Y  

Difference in the Estimated cost and the Original Expendit ure 

1.70. The Committee desired to know the details of the originally esti- 
mated cost on the different facets of the projects vis-a-vis the actual expenditure 
incurred thereon, together with precise reasons for the difference. In  a note 
the Posts & Telegraphs Department have stated as follows: 

ccFollowing the sanctioned cost and expenditure booked upto 31-1-76 
in respect of each component of the project for installation of 6000 
lines Cross Bar Exchange at Ludhiana: 



Component Cmh Stores Total 
---- 

Lard . . 1~63,200 . . I ,~WCO 

Bldg. & F. I. . 25,12,4~0 . . 25JI2~400 

Cables . . . 3 , 8 5 r ~ ~ ~  38,50,000 42,35,ccO 

Lines and Wires 68,000 6,12,coo 6,80,cco 

Apparatus & Plant . 74,52,000 z,o7,oco 74.45,xo 

Equipment (- )213..800 

Air Conditioning . 4,00,000 . . ~,CO,CCO 

Subscribers equipment 34,000 4,44~WO 4,78,cco 



The sanctioned cost of the cable was Rs. 42.35 lakhs while expenditure 
booked is Rs. 57.49 lakhs. The  excess of Rs. 15. 14 lakhs was 
mainly due to the increase in prices of cable between 31-8-1967, 
when the project was sanctioned and the actual laying of the cable 
in the year 1972-73. 

The  iincrease in the cost of Rs. 2,31,830 in lines and wires and 
Rs. 16,34,062 under apparatus and plant and Rs. 1,17,924 under 
subscribers equipment was also mainly due to the increase in the 
prices between 1968-69 and r 972-73. 

In Air-conditioning plant there is a saving of Rs. 25,864. This saving 
is mainly due to the fact that the plant has not been finally taken 
over and some payments are still to be made to the firm. 

As regards saving of Rs. 4,99,514 under building and electric installa- 
tion, this was mainly due to the reason that the original sanctioned 
was issued on the basis of preliminary estimate (based on preli- 
minary drawings) wherein provisions for various sub-heads 
is made on the basis of general plinth area rates and normal per- 
centages. The lower actual cost was due to more competitive 
tenders and reduction in quantities of items as actually executed 
based on detailed drawings and estimates." 

1.71 In the execution of the project for the installation of a 6000 
lines automatic telephone exchange at Ludhiana, the P& T Department 
have displayed an indefensible lack of planning and coordination 
resulting not only in enormous delay in execution but also escalation 
of costs on the project itself. That a project conceived in April 1961 
should have been commissioned almost twelve years later in Febru- 
ary 1973 be speaks of the inept handling by the project authorities 
right from the start in utter disregard of the elementary economic 
considerations and administrative accountability. The Committee 
strongly deprecate the unconscionable delay of long 12 years in the 
Commissioning of the Exchange. 

1.72 The Committee need hardly point out that Ludhiana for 
the last two decades has been in the vanguard of industrial develop- 
ment of the country particularly in the small-scale sector. This 
town has a distinction of executing very largeexport orders for hosiery 
goods as also for manufacturing intricate components and tools for 
the internal and external markets. Since it is Government's avowed 
policy to provide infra-structure facilities in the interest of accelerat- 
ing industrial and economic development, the Committee can see 
hardly any valid reason for the indifference displayed by the P& T 
authorities in expanding and improving the inadequate tele-commu- 
nication facilities. This is all the more reprehensible when the 
Secretary, Communications has candidly admitted during evidence 
that the period of 12 years taken in the execution of the project was 
"very very long period and there was no basic defence for such a long 
period having been taken," as according to the Ministry's own cal- 
culation the project should have been completed in not more than 
six years. In fact, the Committee feel that even this period of six 
years is much too excessive as the Tele-communication authorities 
with all their vast experience in the field ehouid be able to complete 



the initial works in less than two years and the work of construction 
and installation should be so phased and synchronised as to be com- 
pleted at the earliest, say, within t to 23 years instead of the margin 
of four years taken. The Committee desire that a thorough study 
should be made of the manner in which the entire project was planned 
and executed so as to fix responsibility and take action within six 
months against those who have been derelict in the performance of 
duties and derive lessons to ensure that such indefensible delays do 
not recur and that the work is so planned and executed as to be com- 
pleted in the least possible time. 

1.73 The glaring deficiencies noted during execution of the 
project a t  various stages require to be highlighted. It is a matter 
of considerable coqcern that the basic requirement, namely pre- 
paration of a time-schedule to watch the execution of such a big 
project, was lost sight of in this case. The Ministry have, in a 
written note, conceded that the detailed time-schedule of various 
activities was not drawn up at that time. The Committee would 
like the Ministry to investigate how the fulfilment of such an essential 
pre-requisite, viz. preparation of a time-schedule in the case of an 
exchange of this magnitude was overlooked. This lapse has proved 
costly and the responsibility therefore should be fixed. 

1-74 The Committee note that in pursuance of their earlier re- 
commendation, vide para 1.316 of 145th Report (5th Lok Sabha) 
(1974-75), the P&T Department have now introduced the system 
of PERT (Progress Evaluation Programme and Review Technique) 
for monitoring the progress of projects and ensuring better coordi- 
nation than what hitherto existed among difierent agencies entrus- 
ted with the execution of various components of the projects. While 
the Committee would watch with intereet the impact of this system 
they would also like to be apprised in categorical terms that the 
system is being assiduously follows in respect of all the major pro- 
jects under execution. The Committee need hardly emphasise 
that continuous improvement should be effected in preparation of 
PERT charts etc. and in monitoring the progress in the interest of 
adhering strictly to prescribed time schedules for projects. 

1.75 It  has been admitted by the Ministry that the purchase of 
plot, which is another basic requirement, for the setting up of the 
exchange, was made without examining its suitability from the 
engineering point of view. This is evident from the fact that the 
Architect, who was entrusted with the task of preparation of Plans, 
had expressed the view that the plot was not suitable for the ex- 
change as it  was triangular and was in low-lying area. The mere fact 
that the P&T Civil Wing was not setup at that time does not absolve 
the Department of the responsibility of not issuing proper guide- 
lines in this regard. In fact, prudence required that an expert of 
the P&T Department should have visited the site and given his re- 
port about the suitability or otherwise of the plot before purchase. 
Settling of the disputed points in relation to the suitability of the 
land for the Exchange Building delayed the preparation of plans 
and it took about 14 months to draw up the final blue-prints, an 
exercise which, according to the Ministry, should not have taken 
more than 4 months. The Committee have been assured that in 



order to avoid recurrence of situations like this, instructions are 
being issued to the Circles/Districts that the suitability of any land 
proposed for purchase/acquisition should be got examined not 
only by the Civil Engineering Officers but also by the Architects. 
The Committee desire that comprehensive instructions and guide- 
lines should be issued in the matter so as to ensure that all the con- 
cerned authorities, namely, engineers, architects, technical ex- 
pens etc. are fully associated and consulted before acquiring land 
for setting up telephone exchanges and other buildings of technical 
nature and complexity. 

1.76 As the requirements of telephones are bound to increase 
perceptibly in years to come, it is essential to design and construct 
buildings for housing telephone exchanges in such a manner that 
these can be suitably expanded for housing the additional equipment. 
an this context, the Committee commend the concept of modular 
construction which could be put to effective use to design most eco- 
nomic buildings for housing telephone exchanges and equipments. 

1.77 After the purchase of the plot, the Department failed 
to exercise due caution and care which they should have as an owner 
of a landed property. The result of this lapse was that there was 
an encroachment by the Municipality/Improvement Trust, which 
came to the notice of the Department only when the field unit start- 
ed preparation of the surveyed site plan asked for by the Architect. 
This contributed to further delay because the matter had to be sorted 
out with the State Government who were persuaded to give addi- 
tional land to compensate for the encroachment. This lapsc is 
deplorable. The Committee have been assured that Government 
would issue necessary instructions in this regard to all the units. 

1.78 Apart from issuing instructions, the Committee stress 
that there should be a close follow-up and implementation thereof 
for they feel that if ordinary precautions and care had been exer- 
cised by the Department they would have become aware much 
earlier about the possible encroachment of their land and taken 
remedial measures in time. 

1.79 Another feature of the delay is in the planning, manu- 
facture and supply of the equipment by the Indian Telepho e In- 
chstries, which took 59 months from'August 1967 to July 1972. It 
took 20 months for the installation of the equipment from June 
1971 to February 1973. The construction of the building was com- 
pleted in August-September 1969 but the installation of the equip- 
ment could commence only in June 1971. According to original 
anticipations, supply of the equipment was expected to be completed 
in 1967-68 itself. But actually, these supplies were spread over the 
period from December 1968 to June 1971. Further, the stores were 
not supplied in sequence as the supply of major iron frames on 
which the whole equipment is mounted was commenced by the 
Indian Telephone .Industries in February 1969 and by July 1970 only 
60 per cent of the frames were supplitd, resulting in delay in com- 
mencing the installation work which was taken in hand with effect 
from ] w e  1971 only. The Secretary, Ministry of Communications 
has conceded during evidence that if there had been proper coor, 



dination with the Indian Telephone Industries and there were nw 
delays in the pre-construction works, better results would hare be en^ 
achieved. According to the Chairman of Indian Telephone In-. 
dustries, the main reason for the delay in supply of the equipment: 
was that there had been slippages on the part of their foreign colla- 
borators. During 196568, Indian Telephone Industries had to: 
supply 1,67,007 lines of equipment to the P&T Department. Against 
this, the actual supply was only 54,800 lines, resulting in a slippage 
of I lakh lines over that period. Consequently, the supply of 
equipment from the Indian Telephone Industries was coming in. 
such a way that if for any exchange the first pack came on a certain 
date, the last pack came after about 4 years. The Committee de- 
precate this lack of coordination between the telephone project 
authorities and the Indian Telephone Industries, a public under- 
taking working under the same Ministry of Communications. The 
responsibility -for not taking due carkin planning, coordination, 
manufacture. deliverv. installation. which resulted in the uncon-. 
scionable delay of fo'& years and'more should be thoroughly in- 
vestigated and responsibility fixed on the erring officials so as to 
act as a deterrent to others for such indifferent attitude in discharging 
public responsibility. 

1.80 The Committee are somewhat assured to find that the repre- 
sentatives of the Ministry during the course of evidence had categori- 
cally stated that the telephone project authorities and the Indian 
Telephone Industries have now reached a stage of complete 
coordination and laid down time-frame and sequence for supply of 
the equipment. The Committee would like a watch to be kept at 
higher level to see that the time schedule and sequence for supplies 
are honoured scrupulously in the field so as to obviate recurrence 
of cases of the nature dealt with in this Audit paragraph. 

1.81 According to the Department's own forecasts, the Exchange 
was expected to be commissioned in August 1971 whereas it was actually 
commissioned in February 1973, resulting in a delay of about 14 years. 
As per the Project Report estimate, the net annual profit expected 
from the exchange was Rs. 4.83. lakhs. However, according to the 
P&T Department, if the exchange had been commissioned as per 
schedule instead of February 1973, about Rs. 21 lakhs of additional 
revenue could have been earned if all possible connections had been 
provided. It is, therefore, apparent that due to the failure of the 
Department to ensure effective coordination and dovetail the various 
components of the Project as per a fixed time-schedule, there has 
been a significant loss of potential revenue during this period of 
13 years. This potential loss of revenue would be manifold if calculat- 
ed keeping in view the optimum period of six years for the completion 
of the project. 

1.82 In this connection, the Committee would like to invite the 
attention of the Ministry to the following recomme$ldations contained' 
in  paras I .  314 and I. 316 of their 145th Report (5th Lok Sabha): 

"As a result of the delay in the execution of the projects, there. 
has been invariably an escalation of the project estimates, 



non-utllisttrion of the facilities available and the con- 
,s_equent loss of revenue which was due to the Government. * * * * 

,The Committee would, therefore, like the Department to issue 
suitable instructions to the effect that persons entrust- 
ed with the execution of the projects would be held responsi- 
ble for any loss of revenue to the Government as a result of 
delay in the execution of the projects. The Committee hope 
that the PERT chart which the Department propose to 
introduce will take care that there is proper synchronisation 
of the different components of the project from the very 
beginning and that there is proper supervision in regard 
to the estimation of requirements, placement of indents 
and the utilisation of stocks." 

1.83 Another major contributory factor for the delay in exccu- 
tion of the project was the long time taken in the commissioning of the 
air-conditioning plant which was indented for in April 1970 for pro- 
tecting the delicate and sophisticated exchange equipment from dust 
and humidity. Defects noticed at various stages of the functioning 
of the plant were attended to perfunctorily by the firm and that too 
after continuous follow-up action by the Department. The position 
as on 23 August 1976 was that the firm was yet to conduct the monsoon 
test. The Committee are surprised that despite persistent lapses the 
Department concerned took no action whatsoever against the firm 
for transgression of the terms of the contract. All that has been done 
is that against the contract value of Rs. 4,38,885/- the firm's payment 
to the extent of Rs. 63,385 was held up. The Committee do not appre- 
ciate the logic of the Department of Supply (DGS&D) that "action 
would be taken to recover the damages/loss in consultation with the 
indentor after the plant was taken over by the consignee." The 
Committee would like to know whether the plant has since been taken 
over and the action taken to recover the loss. 

1.84 It is a matter of serious concern that the air-conditioning 
plant supplied and installed in September 1973 after a delay of about 
I$ years as per the supply order, started giving troubles soon after 
installation. At the time of the first winter test conducted immediately 
on installation, its performance was far from satisfactory as its 
blower was getting excesssively heated. The Committee regret to note 
that the supplier took one year to rectify the defects and the plant 
pass" winter test in February 1974 and summer test inMay 1974. The 
plant was ofTered for monsoon test in August 1974 but the test had to 
be abandoned due to burning of a cable. The Committee are dis- 
tressed to note that the plant could not pass the final test till August 
1976 due to one defect or the other. As the Plant was not ready, the 
Department had to incur an additional expenditure of Rs. 98,000 for 
obtaining 18 window-type air-conditioners between June 1971 and 
March 1973. The Committee need hardly point out that had the air- 
conditioning plant been commissioned in time, the additional expendi- 
ture of Rs. 98,000 on the window type units could have been saved. 
The Committee recommend that a serious view should be taken about 
the performance of the firm by the D G S D  with a view to taking 
appropriate acti on against the firm for the breaches committed. 



1.85 The Committee note that the window type d t s  cue not 
able to control the humidity. This not only Pffecb the performonce 
of the exchange but in courre of time it may affect the life of the 
equipment. It is surprising that the Department have not been able 
to assess the ultimate damage caused to the equipment in terms of 
money. The Committee feel that such a study is very essential so 
that the amount of loss thus sustained can be taken note of while 
deciding the course of action against the firm. 

1.86 The Committee have come across some instances earlier, 
where in similar circumstances, window type air-conditioning units 
had to be per force put in Telephone Exchanges instead of the package 
air-conditioning unit. The Committee would like the Department 
to have a closer look at this problem and ensure that the air-condi- 
tioning package units are installed, tested and pressed into service 
to synchronise with the commissioning of sophisticated telephone 
exchange equipment. The Committee would like to be informed of 
the action taken in this behalf. 

1.87 The Committee note that as against 11,250 estimated 
madoor days for the installation of the equipment, 21,839 mazdoor 
days were actually spent involving an additional expenditure of Rs. 
0.64 lakh in wages. As there was no uniform formula in this regard, 
the P&T Department constituted a Special Group to go into the matter 
and lay down broad guidelines. The Committee have been informed 
that the Special Group have since submitted their Report and the same 
is under consideration. The Committee would like to be informed 
of the conclusive action taken in pursuance of t h i s  Report. 

1.88 The Committee have noted that according to the instructions 
issued by the P&T Department in September 1970, ninety per cent 
of the exchange capacity should be utilised soon after its expansion 
and ninety-four per cent about six months before the due date of 
commissioning of the next expansion. In the case of Ludhiana 
Exchange, however, the percentage of loading has not been done in 
accordance with these instructions and ha s fluctuated between 72.3 
per cent to 93.7 per cent of the existing capacity. As per the calculations 
ma& by Audit, the Department lost a potential revenue of 

Rs. 13.40 lakhs upto September 1975 on this account. The 
Committee are not convinced with the argument advanced by the 
Ministry that in the case of cross bar exchanges these instructions 
could not be applied as they could not take load to the extent of 90 
per cwt. But the fact is that in March rg74 and January 1975, the 
exchange had actually been able to take a load of 93.7 per cent and 
90.4 per cent of the capacity, respectively. The Committee would 
like the Government to examine this aspect de novo with a view to 
laying down some specific and realistic guidelines and norms with 
regard to the percentage of loading in respect of cross bar exchanges 
also. The Committee need hardly stress that the norm should be 
kept high so as to enjoin on all concerned to make concerted efforts to 
achieve a higher level of efficiency and performance in the interest of 
public wrvice and earning larger revenue on public assets. 



- xJ& Tbe Committee ur ocsnceratd to note that an i m w  
coqmard.1 and industrial centre like Ludhiana doe8 not have Sub-  
cribem Trunk Dialling facility with other important places like Dclhi 
and Chandigarh. The Committee have been informed that due to 
non-completion of the project in time, the spare capacity available on 
the-co-axial cable laid on this route by the end of 1965 had to be 
utilised for providing STD to Srinagar, Jammu, Jullundur and 
Amritsar. The Committee need only point out that the least that the 
Department could have done was to have foreseen this eventuality 
and initiated action well in time to ensure that the supplementary addi- 
tional facilities as required were provided so that these could be 
pressed into service along with the new telephone exchange keeping 
in view the commercial and industrial importance of Ludhiana. 

1.90 The Committee have further been informed that estimates 
for providing an additional medium on the route have already been 
sanctioned and the additional medium is expected to be available by 
1976-79. The Committee hope that keeping in view the commercial 
importance of Ludhiana, STD facility would be made available to 
this place on priority basis. 

1.91 STD facility being a revenue yielding medium, the Com- 
mittee are convinced that the Department has been put to a consider- 
able financial loss by the non-provision of the facility in a 10,ooo 
lines exchange like Ludhiana. The Committee recommend that 
Government should issue specific instructions for extension of thia 
facility to commercial and other places of importance. 



Telephone Exchange a t  Sanathnagar,  Hyderabad 

Audit Parugr.aph 

2. I In December I 963, the Distirict Manager, Telephones, Hyder- 
abad sent to the Director General, Posts and Telegraphs a project esti- 
mate fbr installation of a 2000 lines main telephone exchange in Sanath- 
nagar locality of Hyderabad and sought approval for acquisition of a plot 
of land measuring 7,000 square yards for the exchange building. In justi- 
fication of the proposal it was stated that Sanathnagar was fast developing 
into an industrial locality and the dcrnmd of the telephones in the area 
was expected to be 1311 in 1967, 2208 in 1972, 2933 in 1977 and 3528 
in 1982. Sanction for purchase of  land was conveved in April, 1966 2nd 
the site wds acquired through thc State Government in October 1966 at a 
Cost of Rs. 0.40 1Clkh. 

2.2 In the meantime a smnll s:~:cllite exchange was opened in August 
1954 i n  a r c n x d  bui!.li!l:: i 1 t h ~ ~ t  I x ~ l i t y .  In April 1967, 392 connections 
were wt)rking from th- s~tellite cxchunge. 

2.3 In December 1964, th:: Director General, Posts and Telegraphs 
approved a schedule of accommodation (19,900 square feet) to be provided 
in the building. In August 1967, an estimate for Rs. 14.83 lakhs was 
sanctioned for construction of a two storey building, with a built-up area of 
2575 square feet to accommodate a 5000 lines exchange initially, wi'th 
foundation suitable for construction of additional storeys to accommodate 
ultimately a 10000 lines exchange. Tenders for construction of the build- 
ing were invited in October 1969 and the work was awarded to a contractor 
in December 1969; the work was to be completed by July 1971. 

2.4 The completed building was handed over in February 1974. The  
Executive Engineer in charge of the construction work stated in March 
1973 that the delay in completion of the work was due to dislocation in 
communications restrictions on consumption of power and non-receipt of 
cement. IXJater and electric connections were provided in the building 
in October I 973 and December I 974 respccti vtly. Installation of 
equipment was commenced in December 1974. 

2.5 R v  Mvrch 1971 the satellite exchange was expanded to 6333 lines 
capacity and 5 5 1  connxt ion~ w x e  working therefrom with a waiting list 
of 89. In March 1971, the District Manager, Telephones, Hyderabad 
submitted a project estimate for installation of 1200 lines main telephone 
exchange in the new building in replacement of the satellite exchange. 
The  project estimate was returned in May 1971 by the Directorate as the 
equipment for the proposed exchange was not included in the manufac- 
turing programme of the Indian Telephone Industries for the year 1972-73. 
The  District Manager requested the Directorate (May 1971) to reconsider 
the matter because if equipment was not allotted for the exchange, the new 



building would remain unused. He  also pointed out that as the building 
was located far away from the centre of the town it would not be possible 
to  shift any of the major offices to it for utilising the accommodation. 
Thereafter, in December 1971 the Directorate agreed to provide equipment 
for a 900 lines main exchange in replacement of 600 lines sate1 lite exehange 
and sanctioned a project estimate for the work in February 1973 for Ks. 
14.11 lakhs (excluding the cost of I d ,  building and e l e c t r ~ ~  instJltions 
totalling Rs. 18 61 lakhs). The equipment required for this e ~ c l l ~ ~ n g e  WJS 
included in the manufacturing programme of the lndian Telephone Indust- 
ries for 1972-73, but due to back-log in the supply po-irwn, the rnmurc1iture 
of the equipment was shifted to 1973-74. In  the ju\ t i t~~a ' ion l o 1  t l ~ c  pro- 
ject estimate, the likely demands for telephoens from the euch,mgc were 
indicated as 3751 in 1972,6692 in 1977 and I 1038 in I 932. 

2.6 'The indent for equipment for the exchmgc was plxed in A l~ rch  
1973 and the supply commenced in May 1973 Inct.~li,~tion ol cqu~pment 
(commenced in December 1974) was ~ompletcd in hlxcl i  1975. 

2.7 The  capacity of the satellite exchmgc: w,is inc.seilsed to S:>2 lines 
by February 1972, before commissioning of the licw 923 !itlcs exch~nge in 
March 1975. Ry then thc 803 lines saieliite cuciia,lge had 760 u.:rrliing 
connections with a waiting list of 3bout I 50 app!ic:mts. It was, therribre 
decided not to close and dismantle the satellite cxchange as projected earlier 
but to keep it working in addition with a view to clearing the waiting list, 
of applicants by release of connections from the new exchange. On 31st 
July 1975, 1235 connections were working from the two exchanges having 
combined capacity of 1700 lines (1600 for ordinary connections and IOO 
for public call offices with Coin Collecting Boxes) and 242 applicants were 
waiting for new connections. The  Department stated (December 1975) that 
expansion of the new main exchange LO 1500 lines had been sanctioed and 
the satellite exchange would be closed down on the commissioning of 
additional 600 lines in that exchange. 

2.8 Since equipment for only 900 lines has been installed in the new 
building constructed to accommodate 5000 lines, a large portion of the 
built-up area is lying unutilised. As mentioned earlier, the demand 
for telephones in 1972 was estimated in December, 1963 as 2208 cnnnec- 
tions. In  the justification for the estimate sanctioned in February 1973 

a the demand fbr 1972 was indicated as 3751 connections in 1972. As 
against these estimates, the actual d e m d  in July 1975 w ~ s  ihr 14.77, 
telephones only. The  Departpent state3 (December 1975) that the i'xe- 
cast made by the District Manaqer "was not taken into account by the Di- 
rectorate and that the project estimate was ssnctioned on the basis of' de- 
mand projected under the used method as applicable to similar tclep!lone 
expansion projects." 

[Paragraph 15 of the report of C&XG for the year 1974-7j, Union 
Government (Posts and Telegraphs)]. 

4 
29. As stated in the Audit Paragraph the District Manager, Telephones 

Hyderabad sent to the Director General, Posts and Telegraphs a project 
estimate for installation of a 2000 lines main telephone exchange in Sanath- 
nagar near Hyderabad. I n  justification of the proposal it was stated that 



Sanathn agar was fast devdrping as a large indwtriaI locality and the de- 
mand of the telephones in h e  area was expected to be 1311 in 1967, 2208 
in 1972, 2933 in 1977 and 3528 in 1982. The Committee desired to know 
the basis on which the demand was calculated. The Ministry in a witten 
note furnished to the Committee have stated as under :- 

ccThe telephone district authorities carried out a detailed survey 
of the existing working connections and telephone demand in 
Hyderabad-Secundrabad area and its suburbs in 1963, and drew 
up a forecast for the next 20 years to frame a long term plan. 
for the development of the telephone system. This survey took 
into account the existing telephone connections and waiting 
lists, the normal annual growth and growth due to special, 
development plans of the local and State Government autho- 
rities. In the case of Sanathnagar area, there was a demand 
of about 140 in 1961 and 328 in 1962. Further it was understood 
that the area was being developed as a larger industrial estate- 
The district authorities had forecast 1311 lines in 1967, 2208 
in 1972, 2933 in 1977 and 3528 in 1982 based on the growth 

of demand in early sixties and the proposed plans for  
development of the area as an industrial estate. 

This forecast and the fact that the area was situated about 8 kilo- 
metres from the nearest existing exchange as Saifabad was used 
basically to arrive at a decision that a separate new exchange 
would be required and to take up the acquisition of land and 
construction of building for the purpose." 

2.10 Purchase of land measuring 7,000 sq. yards for the exchange 
building was sanctioned in April, 1966 and the site was acquired through the 
State Government in October, 1966. But in the meantime a small satellite 
exchange was opened in August 1964 in a rented building in that locality, 
and in April, 1967, 392 connections were working from the satellite ex- 
cha nge. 

2.11 Asked whether there was any re-assessment of the demand based 
on the number of lines working in the satellite exchange and the waiting 
list as at the beginning of 1966, the Ministry have informed the Committee 
that ccno further re-assessment of demand was undertaken in 1966. 

2.12 The Ministry h a ~ e  further added that "such an assessment was 
made irr 1972 in the Posts and Telegraphs Directorate while examining 
sanctioning of a 900 lines MAX installation. 



3.13 The method of aseament followed is given below : 

Date Capacity Working Waiting Demand 
cqnnec- List 
tlons 

Future ~ r o w t l t  based on f i p ) . c \  JOT 1967-71 
--- 

Date Ua. ed on Uawd o n  Average 
A.1'. G.P. o 1 

(a J (h> (ai+(b) 

A.P.-Arithmetic Progression 
G.P. -Geometric Progression. 

2.14 While suggesting the procedure adopted in reassessment of 
the demand of the telephones the Ministry have stated that "This method 
was adopted since a study carried out of past growth of demands had indi- 
cated that the above formula closely matched the actual growth in a number 
of exchanges." 

2.15 In December, 1964, the Director General Posts and Telegraphs 
approved a schedule of accommodation (rg,goo sq. feet) to be provided in 
the building. In August 1967, an estimate of Rs. 14.83 lakhs was sanc- 
tioned for construction of a two storey building, with a built-up area of 
27,575 sq. feet. 

2.16 When asked to furnish a note indicating the basis on which the 
schedule of accommodation was approved by the Director General, Posts and 
Telegraphs in December, 1964 and again the determination of the size of 
the building in 1967, the Ministry have stated as under : 

"To simplify the planning and construction of buildings for telephone 
exchanges, the Directorate had evolved certain schedules of  



accommodation for different sizes of' installations. Basically 
the schedules were drawn up for initial buildlng construction, 
capable of taking up to 5,000, 10,000 and 20,000 line telephone 
exchanges and of being further eutenderl either by vertical ox 
horizontal extensions to the extent of double these capacities. 
Further a decision was taken that wherever the demmds for 
telephones would justify an initial installation of 1500 lines 
of exchange equipment, we would take up the construction of 
a building suitable for 5,000 lines and capable of further ex- 
pansion to accommodate anothcr 5,033 lines. 

In 1964, thc Directorate took the decision to wnstuct a 5000 j.5000 
lincs building on this basis and a scheJule of accom~nodation 
a)verhlg usable carpet arc2 of 1853 sq. meters (19,033 sq. fc.) 
(plintl~. area of' 31843 sq. fi.) was ap,-mvcl. Actiuil ro  draw up 
prclirninary drawings was also talc1 u:? on this b~riq.  

111 1967, rllc Directorate dpproveil a building r ~ i r n ~ t e .  No fresh 
sch,-.lale of' ~ c c ~ i n i n o J ~ t ~ o n  war ctrawn up or 3pprovcJ at this, 
st)::. The sinctlon covereJ a plinth area of 2577 sq. rreters 
(27.575 sq. feet) as against the original 1850 sq. m e w s  of 
carpet area." 

2.17 The  Ministry have informed the Cmmittee that the f~)llowing 
factors were taken into considerdtion at the time of approv,ll of the sche- 
dule of the accommodation : 

"I. Initial capacity of exchange justified and thc project found to be 
viable. 

2. Requirements of technical installations likc switch room, power 
and battery room, trunks and auto manual boards, carrier and 
other transmission equipment etc. 

3.  Requirements of ewential oLS:e acco-n n ,Altio 1 A-IA staff nme- 
nities. 

4. Residential accommod~tion for esccntial n~?intenancc staff." 

2.18 The w ~ r k  of the tele?h n m e u c h 3 ~ 3 :  b iildiil; at S an2t'l.l izar 
was sanctionel in August, 1967. After pre;l~r~atio~l of w )rking and detailed 
drawings, finalisation and technical sanction' of detd1e.l estim~te, and 
approval of N I T  tenders were called for in October, 1969. The  work was 
awarded in December 1969 with the stipulated date of completion in July 
1971. The  building was actually completed in November 1973 and 
handed over for installation in February 1974. There was a delay of 28 months 
in construction of this telephone exchange building beyond the stipulated 
period. It took another 8 months to provide water and electricity b y  De- 
cember,u974. 



2.19 The Committee desired to know the reasons for the inordinate 
delay in the construction of the building. The Ministry in a written note 
furnished to the Comm~ttee, have stated : 

"This delay was caused due to a combination of different t'actors, 
which are mainly a? follows : 

(i) There was some delay due to the Telengana agitation. 

(ii) There wes shortage of cement supply during the course of 
construction due to which there was a delay of 60 days. 

(iii) Certain changes had to be made in architectural details and 
consequently in structural designs with a view to further 
improve the efficiency of the building and to accommodate 
the detailed requirements of the exchange as noticed and 
suggested during the course of the work. 

(iv) Finally considerable delay occurred due to non-avaliability 
of electric supply. During the period when this work was 
in progress, there was restrictions on electric power 
supply due to acute shortage of power throughout the 
country. Electric-power supply connection was applied 
for in July, 1972, but the actual electric connection was given 
in April, 1973." 

2.20 In regard to steps taken by the Ministry for expediting the cons- 
truction work, the Committee were informed that : 

"For expediting the construction of thc building work Civil Wing 
of the P&T Directorate was c~ll ing for regular progress 
reports and reviewing the same. Steps have recently been 
taken in the Directorate to set up a monitoring cell in the 
Directorate to watch major building projects." 

2.21 According to Audit Paragraph, the capacity of the satellite ex- 
change was increased to 800 lines by February 1972, before commission- 
ing of the new goo lines exchange in March 1975 in the new building. On 
31st July, 1975, I235 connections were working from the two exchanges 
(Satellite exchange and main exchange) having a combined capacity of 1700 
lines and 242 applicants were waiting for new connection. 

2.22 When asked to furnish a note indicating the present posltion of 
satellite and the main exchanges the Ministry have informed the Committee - 
as und er : 



"As 09 30-9-76 the equipped capa city and w .rking conncc~ions from the Main and 
Satellite Exchauing are as folh ws : 

Equipped Working Waiting 
capacity connecs List - -- 

SanathnagarMain. . . . . . . 900 832 Nil 

Satellite . . . . . . 800 681 Nil - -- - 
I 700 1513 - " ---- -- ---- 

2.23 It has been stated in the Audit Paragraph that since equipment 
for only goo lines has been installed in the new building constructed to 
accommodate 5000 lines, a large portion of the built-up area is lying un- 
utilised. The Committee desired to know the exact portion of the build- 
ing actually out to use so far vis-a-vis the portion still remaining unutilised 
and the manner in which the Department proposed to use the building till 
the demand picked up. The Ministry in a written note furnished to the 
~Cornmittee have stated as under :- 

The total area constructed in the building, the area which is being 
used for the purpose for which it was planned, and the balance of 

--- the area and how it is now utilised are indicated below : 

Area Area 
available used for Balance 

sq.ft. original sq. ft. 
purpose 

SQ. ft. 

I. Equipment Room 

2. A.C. Plant Room . 
3. M.D.F. room . . 
4. Power room . . 
5. Battvgroom . . 
6. Cable Chamber . 
7. Engine room . . 
8. Store room - . 
9. Sub station . . 

TO. M i c e  accommodation 

11. Staffamenities . 

. . 
1000 Note a 

Total accommodation in building . 19,700 14,100 5,600 

Mote I: This accommodation is being utilised by the Central Telephone Workshop, 
and the accommodation will be released gradually as the exchange grows. 

Wok 2: This accommo&tion is being used as a Store-room by the electrical wing 
tuuporrrily ti14 such time as the sub-station work can bc taken up." 



2.24 According to the Audit Paragraph the demand for telephones 
i n  I972 was estimated in December, 1963 as 2208 connections. However, 
in the justification for the 900 lines project estimate sanctioned in Februarv, 
1973, the likely demand for 1972 was iridicatel as 3751 connections. As 
against the estimates, the actual dernznd in July 1975 was for 1477 tele- 
phones only. Thus there was wide variation in the estimated and actual 
.demand for telephones. 

2.25 In  regard to steps taken or poposed to be taken by the De- 
partment for bmer  estimation of demand, the Ministry have informed 
the Committee that the Department has been carrying out detailed studies 
of the growth of demand in all areas with a view to working out a definite 
pattern of growth of demand in a given system at different stage of its 
development. In  many cases the forecasts made have proved to be 
fairly accurate while in others the forecasts have either fallen considerably 
short or have proved to be too optimistic. The various factors contribut- 
ing to this are stated as under : 

"(a) An uneven rate of national economic growth. Thus during 
the particular period (1964-67) under consideration, due to 
various abnormal factors there was an actual fall in the per 
capita national income. The pace of growth picked up around 
1969 but again suffered a set back in the early 70's. The posi- 
tion has improved considerably in the last 18 months or so. 

'(b) Even when there is an even economic growth at national 
regional and local factors effect the economic growth in particular 
towns and places. Thus it is possible that the Telengana 
agitation in the late sixties perhaps adversely effected the 
growth of the industrial estate at Santhanagar and conse- 
quently the growth of demand in this area. 

.(c) While the pattern of growth in similar areas can generally be 
used for forecasting demand in well established urban centres, 
difficulties always arise when new urban and industrial centres 
are being established. wi th  no existing population, busi- 
neso or industry normal rates of growth, cannot be adopted. 
Reliance has to be placed mostly on the plans and forecasts 
indicated by the planners of such centres." 

.The Ministry have further added- 

rcTo remedy the situation, greater vigilance is now being exercised 
and frequent review of the forecasts against actuals are made. 
It may, however, be stated that still decisions on acquisition of 



land, construction of buildings and placing of equipment 
orders have to be taken up to 10 to 15, 5 to 8 and 3 to 5 years 
respectively in advance of commissioning an exchange. Some 
of these decisions are such that not much can be done, by way of 
remedial action after a commitment has been made even if the 
review indicates that tiwecast demand may not be in line with 
actual grourrh ." 

2.26 The Committee note that no realistic estimation of the 
demand for telephone in Sanathnagar locality of Hyderabad was 
made as it evident from the fact that in December 1963, the District 
Manager, Hyderabad sought approval for a 2000-line main exchange 
on the justification that Sanathnagar was fast developing into 
an industrial locality and that the demand of telephones in the area 
was expected to be 1311 in 1967, 2278 in 1972, 2933 in 1977 and 3528 
in 1982. Although it was stated to be perspective plan, no action 
whatsoever was taken by the authorities to re-assess the demand 
while sanctioning the purchase of land for the man telephone ex- 
change in 1966. No cognisance was taken also of the fact that during 
the same period 262 lines were working on the satellite exchange, 
which was already set up in a rented building in the locality w.e.f. 
August 1964, as a temporary measure. 

2.27 In March 1971, when the new building which provided 
for a 5000-lines exchange was almost ready, a revised project- 
estimate for 1200-lines was submitted in replacement of the sate- 
llite exchange which was then working with 551 connections and a 
waiting list of 89. In December 1971, the P&T Directorate, how- 
ever, finally agreed to provide equipment for a 900-lines main ex- 
change. At that time the likely demand for telephones indicated in 
justification for the project estimate was 3751, 1972, 6692 in 1977 and 
11038 in 1982. Surprisingly enough, the actual demand on 30 Sep- 
tember 1976 against these estimates stood at 1513 telephones only. 

2.28 The Committee are unable to appreciate the raisnn d'etre of 
the inflated forecasts made in December, 1971, particularly when 
the growth of demand from the time the proposal for the exchange 
was mooted in 1963 was stagnant. It appears to the Committee that 
no attempts wern made to study the actual growth of demand 
before the acquisition of land, construction of building and 
deciding the size of the project. It is distressing to note that i t  
took the authorities about 9 years to decide the size of the Exchange. 

2.29 The Committee stress that suitable steps should be 
taken to improve the process and procedure for estimation of de- 
mands while drawing up any long-term plan for expansion. At 
the same time, appropriate administrative action should be taken 
to reduce the time-lag between the acquisition of land, construction 
of building and placement of equipment orders. 

2.30 The Committee are constrained to note that the work of 
the  telephone exchange building at Sanathnagar though sanctioned 
in 1967 was completed in February 1974, over a peeiod of about 5 
yews. The inordinate delay of z8.montbs in  the construction 



the building alone, beyond its stipulated period of July 1971 is in- 
excusable. The Committee also note that after the building was 
put up, another 8 months were taken to provide water and electricity 
which became available by December 1974 only. The contributory 
factors for the delay like cement shortage etc. could have been 
tackled as these were foreseable and had not arisen abruptly. As 
regards subsequent changes in the structure, the need, nature and 
extent of changes brought about are open to question. The 
Committee would like the P&T Directorate to examine in depth 
the reasons which were responsible for the delay in the construction 
of the building with a view to taking suitable remedial measure 
for future. The Committee would like to be informed of the actions 
taken in pursuance of this recommendation. 

2.31 The Committee note that a decision was taken by P&T Di 
rectorate that wherever the demands for telephones would justify an 
initial installation of 1500 lines of exchange equipment, a building 
suitable for 5000 lines and capable of further expansion to acco- 
mmodate another 5000 lines would be constructed. Keeping this 
decision in view, the original proposal of 2000 lines exchange, a 
main exchange building in Sanathnagar, with a capacity of 19,700 
sq. ft. was constructed to accommodate a 5000-lines exchange 
initially. The Committee further note that on completion o f ,  the 
installation of equipment in March 1975 in the main telephone 
exchange building, a goo-lines exchange was actually commissioned 
in it. By then the 800-lines capacity satellite exchange had 760 
working connections with a waiting list of about 150 applicants. 
As a result of this 5600 sq. ft. of accommodation in the new building 
remained unutilised. 

2.32 The Committee are unable to understand why only 900 
lines exchange was commissioned in the new buildin when a rented 
building is being used separately as a satellite exc f ange with a 
capacity of 800 telephone lines, whereas, as already stated, an  
accommodation to the extent of 5600 sq. ft. in the new building is 
lying unutilised. The Committee would like the P&T Department 
to review the matter so as to locate the satellite exchange in the de- 
partmental building. The Committee would like to be informed 
of the action taken in the matter. 



INSTALLATION OF TRUNK AUTOMATlC 
EXCHANGE AT AMBALA 

Audit Paragraph 

3 .  I The  four co-axial microwave schemes mentioned in the table 
below (which have been commissioned since 1965) are each capable of 
providing upto 960 telephone trunk circuits. These schemes were stated 
to be for coping with the growth of trunk traffic handled by the manual 
system. The  actual number of circuits commissioned under the scheme 
and the number terminated at Ambala, out of those commissioned, were 
as follows; 

Total Between Number Monrh of 
Scheme number stations of circuits termination 

of termina- 
circuits ted at 
commis- Ambala 
siowd 

I. New Delhi-Jullundur 
Co-axial Cable 

2. Ambala-Chandigarh 
Simia Microwave 

3. Extension of New Delhi- 
Jullundur Co-axial Cable 
to Amritsar 

4. Ambala-Patiala- 
Bhatinda Co-axial Cable 

384 Ambala- 96 September 1965 
Jullundur 

Ambala- 276 December 1965 
New Delhi 

84 Ambala- 36 May 1966 
Cl~andigarh 

Ambala-Simla 24 May 1966 

204 Ambala- 24 August 1969 
Amritsar 

216 Anibala- 48 June 1970 
Patiala 

3.2 Four manual trunk boards were installed at Ambala in June 1966 
and another four in March 1967 for the utilisation of trunk circuits. 

3 . 3  The  question of installing a trunk automatic exchange (TAX) at 
Ambala was under consideration since 1965. In November 1967, a project 
estimate (Rs. 57.03 lakhs) was sanctioned for installation of a crossbar type 
2000 lines TAX at Ambala by 1969-70. 

3 . 4  The object was to link the local telephone exchange at Ambala, 
Chandigarh, Simla, Ludhiana, Jullundur, Amritsar, Jarnmu, Panipat and 
Karnal in due course to the TAX at Ambala for the purpose of introducing 
subscriber's trunk dialling (STD) among these stations and to extend STD 



t o  other stations in the country by interconnecting the TAX at Ambala with 
the main TAX at New Delhi (commissioned in April 1969). On com- 
pletion of all these services, the annual revenue expected was Rs. 62.21 
lakhs from STD receipts. Rupees 20.74 lakhs, being one-third of these 
STD receipts, were to be allocated to Ambala TAX. The annual recurring 
earpenditure of that TAX was estimated to be Rs. 10.51 lakhs, leaving a net 
surplus of about Rs. 10.23 lakhs per annum for that TAX. 

3.5 Three component works of the TAX project at Ambala were to 
be executed in the following sequence:- 

(i) construction of building (Rs. 4.29 lakhs) 

(ii) air-conditioning (Rs. 2.00 lakhs) and 

(iii) installation of equipment (Rs. 45 .56 lakhs). 

(a) Building Construction of building was commenced in September 
1968 and completed in March 1970 at a cost of Rs. 4.88 lakhs (estimated 
cost : Rs. 4.29 lakhs) By this time (March 1970) eveH the specifications 
for the air-conditioning plant were not ready. 

(b) Air-conditioning plant. 

3 . 6  The air-conditioning plant was to be installed in the building 
before commencement of installation of equipment. Specifications for the 
air-conditioning plant were finalised by the Director General, Posts and 
Telegraphs only in December 1970. An indent was sent to the Director 
General, Supplies and Disposals in April 1971 for purchase and installation 
of the air-conditioning plant. Tenders were called for in August 1971, 
and those received were sent in October, 1971 to the Director General,.Posts 
and Telegraphs for technical scrutiny. After scrutiny an order was Issued 
by the Director General, Supplies and Disposals on firm 'A' in January I972 
for supply and installation of the air-conditioning plant by 30th September 
1972 at a COST of Rs. 3.09 lakhs. 

3 . 1  At the request of firm 'A' the scheduled date of delivery and ins- 
tallation of the plant was extended up to 30th May 1973 by the Director 
General, Supplies and Disposals. Firm 'A' completed installation of the 
plant in January 1975. W'intcr test of the plant was conducted in January 
1975 and monsoon test in July 1975. The plant failed in both the test. 
According to the specifications, air supply duct was to be insulated by 
fire resistant and moisture-cum-acid proof material. Firm 'A' however, 
had covered the duct by hard board, which was objected to by the Depart- 
ment in March, 1974. Tho insulation yet to be replaced by appropriate 
material (October 1975). The Departm t? nt stated (October 1975) that "the 
matter is being pursued with the firm for the completion of the work 
satisfactorily." 

(c) Instal!ation of equipment 

3 .8  In March 1967 the Director General, Posts and Telegraphs placed 
an indent for supply of equipment on the Indian Telephone Industries 
(I.T.I.) and asked the I.T.I. to include the same in its manufacturing pro- 
gramme for 1967-68. In January 1968 the D e p a t ~ e n t  shifted the manu- 



facruring programme from 1967-68 to 1968-69 and again in July 1968, from 
1969-% to 1969-70. The Department stated (October 1975) that .'it was 
not u :i1 1971 that production of TAX equipment was stabilised in I.T.I." 
The rjtpartmont f'urther stated (October 1975) that .'originally it was planned 
to acconlmodate 2000 lines in the TAX building but when the actual engi- 
neering of the exchange was prepared by the Indian Telephone Industries 
it was found that the size of the switch room available could accommodate 
only 1700 lines of equipment. Hence, equipment for 1700 lines only was 
obtained." Supply of equipment from the Indian Telephone Industries 
commenccd in January 1971, and equipment costing Rs. 120.12 lakhs was 
receivcd up to January 1975, as ag~tinst the provision of Rs. 43.74 lakhs 
in the sanctioned estimate. 

3 . 9  I t  was expected at the time the detailed estimate was sanctioned 
(October 1969) that the installation of the equipment would take about one 
year's time after receipt of all the equipment. Installation of equipment 
was commenced in December 1972 after receipt of essential items like iron 
works. As the Indian Telephone Industries failed to adhere to the schedule 
of tieliveries and a large number o f items had not been supplied, the Director 
General, Posts and Telegraphs assessed in November 1973 that the installa- 
tion of the equipment would be completed by June 1975. In October 1975 
the Department stated that the exchange was .'in an advanced stage of 
installation" and was expected to be commissioned in November 1975 
with 50 per cent initial capacity. 'The Department also stated (October 
1975) that ''insta11ation of 1700 lines TAX 1s equivalent in effect to about 
6,000 lines local crossbar exchange and would normally need 36 months 
for completion. During early stages of development of the crossbar system 
in India, we did not have adequate experience regarding the extent of worK 
required in the installation of TAX equipment, and the period of installation 
of 1 2  months shown in the detailed estimates, apparently based on the in- 
formation given by the manufacturers, was too short." With the experience 
gained in installing 5 to 6 TAX'S in the last few years the Department is 
stated to have found that about 30 to 40 months were required for installation 
of a TAX. 

3.10 The crossbar type of equipment which was being manufactured 
by the Indian Telephones Industries since 1966-67 with the collaboration 
of a foreign firm suffered from certain design deficiences. A 'Task Force 
has been on the job to mdoify the designs of equipment and circuits. T h e  
first phase of modifications up to September 1971 were incorporated in 
regular production designs of the Indian Telephone Industries. The  
equipment supplied for Ambala TAX upto July 1974 was accordingly of 
the designs modified upto September 1971. The process of further modi- 
fication and upgradation of equipment was still in progress, when, in August, 
1974, the Department considered the question whether to proceed with the 
completion of installation and commissioning of the equipment, modified 
according to September 1971 design or to postpone commissioning on the 
equipment till further modifications. It was decided in October 1974 that, 

(i) the equipment received for Ambala TAX should be installed 
and loaded to about fifty per cent of its capacity at the time of 
its commissioning; 



(ii) the balance fifty per cent capacity should thereafter be fully 
modified according to the latest changes in the designs, after 
obtaining additional materials from the Indian Telephone 
Industries; 

(iii) the working load should then be transferred to the fully modified 
50 per cent equipment mentioned in (ii) above; and 

(iv) then the other 50 per cent equipment mentioned in (i) above 
which would carry the load till transfer to the equipment 
mentioned in (ii) above, should be similarly modified and put 
into service. 

3 . I r In November, 1974, instructions were issued for commissioning 
of Ambala TAX initially with a load of 535 lines, and providing STD 
between Ambala-New lk lh i  (both ways), Ambala-Chandigarh (one way) 
and Ambala-Juilundur (one ~vay) ; thcse were expected (October 1975) to 
be commissioned in X ovember r 975. 

3 .12. Actual cxpenditure 01' Rs. I 31 .81 lakhs on tbe project, upto 
January 1975, has exceeded the sanctioned estimate (Ks. 51.85 lakhs) by 
over 154 per cent. Thc  expenditure was likely to go u p  further due to 
the proposed modifications to the equipment. The  Department stated 
(October 1975) that as against the provision of.Rs. 2,100 for TAX equip- 
ment per line in the estimate, the actual cost was Ks. 6,000 to Rs. 8,000 per 
line "due to increase in cost of basic materials as well as other inflationary 
factors". According to an assessment (October 1975) of the Department 
the share of the STD revenue earned from the utilisation of even 535 lines 
would cover all revenue cxpenditure of the TAX and leave an  annual sut-plus 
of Rs. I .12 lakhs. 

\ 

[Paragraph r 6 of the Report of (XAG of India for the year 197-1-75, 
Union Ciovernment (Posts and 'l'clegraphs)] 

3.13. According t o  the Audit Paragraph four co-axial miiiownve 
schemes connecting Ambala with Jullundur, New Delhi, Chandigarh. Sirnla, 
Aniritsnr and Patiala were commissioned for coping with the growth o! t~ unk 
tratfic handled by the m,inual system. 1;our manual trunk boards were also 
installed at Ambala in June, 1966 and another four in illarch, 1967 fhr the 
utilisation of trunk ci ixi ts .  'The Committee desired to know the n~1:nhcr 
of circuits utilised through eight trunk boards installed in June, 1966 and 
March, 1967 and the manner of utllising the remaining arc-uits. The  
Ministry of Communication (1,RrT Hoard) in a written note furnished to 
the Committee, have stated: 

"From the information available from the multiplexing diagram 
it is found that 108 channel ends were made available at Ambala 
out of which only 29 were terminated in the trunk exhange Sor 
putting through calls originating or terminating at Ambala. T h e  
other channels were connected directly to other places or given 
on lease to others e.g. Railway, Defence etc." 

3.14 As stated in  the Audit paragraph, a project estimate (Rs. 57.03 
pkhs) was sanctioned for installation of a crossbar type 2000 lines TAX 



at Ambala by 1 9 6 ~ 7 0  with a view to linking the local telephone exchanges 
at Ambala, Chandigarh, Simla, Ludihana, Jullundur, Amritsar, Jammu, 
Panipat and Karnal in due crourse to the TAX at Ambala for the purpose of 
introducing subscribers' trunk dialling (STD) among these stations and 
to extent STD to other stations in the country by interconnecting the TAX 
at Ambala with the main TAX at New Delhi. 

3.15, Three component works of the TAX project at Ambala were 
to be executed in *he following sequence: 

(i) Construction of building (Rs. 4.29 lakhs) 

(ii) Air-conditioning (Rs. 2 . 00 lakhs) 
(iii) Installation of equipment (Rs. 45 .56 lakhs) 

3 .16 .  On completion of all these services, the annual revenue expected' 
was Rs. 62.21 lakhs from STD receipts. Rupees 20.74 lakhs, being one- 
third of these STD receipts, were to be allocated to Ambaln TAX, The 
annual recurring expenditure of that TAX was estimated to be Its. 10.51 
lakhs leaving a net surplus of about Rs. 10.23 lakhs per annum for that 
TAX. 

(3) Building 

3.17. Construction of the building which commenced in September, 
1968 was completed in March, 1970, when even the specifications for the 
airconditioning plant were not ready. The Department was asked to furnish 
a note indicating whether prior detailed plant for the completion of the 
project comprising construction of the building, air-conditioning and installa- 
tion of equipment was prepared. 

3.18.  In reply, the Ministry of Communication have stated as un- 
der :- 

"It is normal practice to plan the various components of exhangt 
projects like building, air-conditioing, equipment etc. How- 
ever, no PERT Chart, as is done now, was being parepared and 
included in the EFC Memos. Indicating the exact time schedule 
and interdependence of various activities cannected with the 
completion of the project. 

According to the note available in the files it was proposed 
to srart the building construction in 1967-68 and conlmission the 
exchange by 1971. The bzilding construction started ac scheduled. 
However, equipment supplies which were proposed for 1967-68 
got delayed and were effected in the period 1971 to 1975. As 
regards the air-conditioning the preliminary work needed for 
design of the air-conditioning plant was completed in 1970 and 
orders placed on DGS&D in April 1971. The installation of 
A/C Plant was scheduled to be completed by September, 1972 
in advance of commencement of equipment installation. Thus 
although the works relating to the completion of the project 
were started in time, they got delayed due to unforeseen diffi- 
culties." . - 



(b) Air-conditioning plant 

3.19. According to Audit paragraph, an indent was sent to the Director 
General, Supplies and Disposals in April, 1971 for purchase and installation 
of the air-conditioning plant. Tenders were called for in August, 1971 
and those received were sent in October, I 971 to the Director General, Posts 
and Telegraphs for technical scrutiny. After scrutiny an order was issued 
by the Director General, Supplies and Disposals on firm M/s Frick India 
Ltd., Faridabad in January 1972 for supply and installation of the air- 
conditioning plant by 30th September, 1972 at a cost of Rs. 3.09 lakhs. 

3.20. The Committee desired to know the reasons fur placing the 
indent for the air-conditioning plant in April, 1971 when the building was 
completed in March, 1970. The Ministry of Communications, have stated 
as under: 

<'The indent for air-conditioning plant is placed keeping in view 
the progress of building and the exchange eqnipment supply 
and installation programme as the air-conditioning plant is 
required at the time of commencement of exchange equipment 
installation only. In  this case the supply of exchange equip- 
ment commenced only in 1971 and the installation commenced 
in December, 1972. With the indent placed in April, 1971, 
the air-conditioning plant could normally be anticipated to be 
commissioned in time before the installation commenced." 

3.21. The time of eight months taken in the placement of order for 
the supply of "Air-conditioning Plant" in ranuary, 1972, after the indent 
was sent in April, 1971 has been explained by the Department of Supply in 
the following *chronological order: 

Date El-erts 
- -- 

I 2 
---A- --- 

I 16-4-1971 . . Indent recstved in the DGSLcrD from the PSrT De- 
partmcnt. 

27-4-1971 . . . . A reference was made to the PGr'T Department sceking 
clarification on some technical issues. 

9-6-1971 & 819-7-1971 . . 1;urther letters were scnt to the PGrT Department 
inv~ting reference to DGSgtD's letter dated 27-4-1971. 

15-7-1971 . . . . Copy of l?&T Department's letter dt. 21-5-1971 con- 
taining the required technical clarifications was 
received by t1.c DGSGrD through t'-c PSrT Liaison 
officer attached to the DGStkD. 

3-8-1971 . . . . After checking of ~echnical particulars by the Inspection 
Wing ofthe DGS&D, the indent was recqived for the 
procurement action by the Purchase Directorate. 

- - - - 
*N?t xetted by Audit. + .  . 



- 
1 2 

11-8-1971 . . . . Advertised tender enquiry was issued. 

24-9-1971 . . . . Tenders were opened. 

29-9-1971 . . . . A comparative statement of the offers received was 
put up. 

6-10-1971 . . . . Dnpllca~e copies of five tenders received from the 
trade were sent to the P&T Department for technical 
comments. 

7-12-1971 . . . . Reminder wias issued to the P&T Department for 
sending their comments on the tenders. 

24-12-1971 . . Technical comments were furn~shed by the P&'r De- 
partmcnl. 

3-1-1972 . . As de\ired by the PbT Department, technical clari- 
ficmons werc callcd for from the firms. 

14-1-1972 & 21-1-1972 . . Technical clarifications were received from the firms. 

24-1-1972 . . Decision was taken to place an order on M/s. Frick 
& 111~iia. 

31-1-1972 . . Ol-d:r was placed on MIS. Frick India Ltd., Farida- 
had. 

3.22. The  Committee desired to know the factors which necessitated 
the extension of the date of delivery and installation of the plant from 30th 
September, 1972 upto 30th May, 1973. The Department of Supply in a 
detailed note furnished to the Committee, have stated* as under: 

"After issue of contract on 31-1-72, a copy of P&T's drawing 
No. PT'H-2602 was handed over to the afirm by the P&T 
Department on 2-3-72. Thereafter, the firm submitted their 
Plant room lay out dlawing on 30-3-72. They were advised 
by the P&T Department on r 4-4-72 to furnish duct 1 ayout 
drawings also to coordinate with the Plant room layout drawing. 
The  firm replied on 16-5-72 that it would not be possible for 
them to Gnalise the duct layout drawing unless the location of the 
Air Handling Unit had been approved by the P&T Deptt. 
However, on 19-5-72, the firm submitteed a revised layout 
drawing showing layout of' the main duct in the weather maker/ 
Plant room alongwith a print of required alternative position of 
the cooling tower. They further informed the P&T Department 
on 19-7-72 that till the position of the supply and return air shaft 
had been decided they would not be in a positon to prepare the 
duct layout drawing and the plant room layout drawing also 
could not be finalised. They further expressed their inability 
to undertake erection work till the shaft was ready. The matter 
remained under correspondence between the firm and the P&T 
Deptt. and the drawing for A/C Plant room layout and location 
of the Cooling tower was eventually approved by the P&T Depart- 
ment on 27-1-73 subject to the condition that the stability of the 
foundations would be the firm's responsibility. 

- - ., . . - -. 



Various stores and components ofered hv the firm on 24-6-72 
were, in the mean-while inspected and accepted vide Inspection 
Note dt. 19-8-72. 

The  firm informed thc P&T 1)epartment on 13-2-73 that 
the plant room, where the equipment was to bc installed, was 
not yet ready and that the same might be handcd over to their 
erection staff urgently. They later on intimated to L>GS&D 
on 20-3-73 that though the erection work was in Sull swing, 
masonarv shaft for ducting was not yet complete. Further, the 
consignee had to arrange for removal of' some trees near the 
location of the cooling tnncr. Under the cisuumstance~ the 
firm requested for extension xpto 30-5-73. completion oi' the 
job. 

A provisional extension upto 30-5-73, with rescr\.,ltinn of 
right and usual den::~l clauses was grm~ei! on 8-5-73." 

3.23. I n  reply to a question whether DGSkSr!) had ~onsul tcd the I'&T 
Department while agreeing to the aforesaid request. the Department of 
Supply have stated: 

"PAT Department wcre not con\ulted bctbrc q i~nr ing  the above 
extension." 

3.24. When asked to furnish a n,)te indicating the reasons tor the delay 
and the s t e p  taken by DtiS&L) to en{u:e the timely instailatlon of the air- 
conditioning plant, the Department of Supply have *stated ,is under: - 

"The installation of the plmt was completed in hlay, 1973 as 
reported by the firm but the plant could not be ~ommissioned and 
put up for summer test for want of masonary job for ducting by 
the consignee. DGS&D expedited consignee on 29-5-73. How- 
ever, on 27-12-73 the firm informed the DGSBD t h ~ t  p!nnt 
could not be offered for summer test due to non -c~ . ) ; l l p t i o  of 
said job. 

On 7-2-74 the firm rep )stitd that the plant had heen wo;-Icing 
satisfactorily and requested ~hl- fixing up a dare fiw winter test. 
On 13-3-74, the consignee reported completion of rhc plant in 
all respect (except fix instdlation of electronic filter whlch was 
to be imported and might :lot hamper the working of thc plants). 

On 25-3-73, DGS&D issued a reminder to the consignee 
for early completion of mosonary shaft work for ducting for want 
of which summer test was likely to be delayed. The  plmt was 
offered for summer test on 4-7-74, but the summer test ultimately 
could not be carried out due to non-availability of required outside 
Ambient temperature. 

DGSBrD issued from time to time reminders to the con- 
signee for completion of the job." 

--- - -- 
*No: vetted by Audit 



3.25. The  Deplrtment of Supply have further *added inqthis connec- 
tion :- 

"In July, 1975 when the plant was again put up for summer 
and monsoon test, the same could not be carried out due to fault 
on the consignee's end in the incoming main switch and cable 
connection to switchboard. This was duly rectified but again 
the testing had to be stopped midway due to overheating of 
cable and insulation from L CL T Panel to Main Switch Board. 
Honww-, certain defects short-comings etc. were pointed out 
by the consignee and the firm was asked to rectify the same 
before the plant was re-offered for further test." 

? 26. A h  rcg:~rds the action taken against the firm for delay in the 
commissianinq of the plant, the Committee have been *informed by the 
Depar' .nei ,t ( 11  Supply that : 

"Therc has been delay in comrnissioning'the plant for reasons which 
nu?. 17: :~ttributed both to the consignee and the firm. Necessary 
action rhr penalising the firm for their avoidable delays will be 
taken while finalising tho case for balance payment." 

3 .;!. A.; regards the p r c sa t  position o f  the air-conditioning plant 
the Conlmlttce have been informed by the Department of Supply in a written 
*note as under: 

'*R1inter test was thun~l satisfactory, as per Inspection Report 
dt. 22-1-75 ,Monsoon test conducted between 25-9-75 to 27-9-75 
was, however, not hund  satisfactory. Summer test carried out 
hctwcen 24-5-76 to 27-5-76 was deemed satisfactory, subject 
to rectitiatic-m of certain defects'discrepancies. The  Plant was 
re-offered iix monsoon test on 17-8-76. P&T Department in 
their letter dated 26-8-76 pointed out that the Plant had not 
been put into operation. They desired that the Plant should be 
first put into operation and the defects/discrepancies pointed out 
earlier rectified. The Plant was thereafter put into operation 
on I 1-9-76 ~1nJ re-offered for test on 15-9-76 Monsoon test, 
h o u ~ e v e r , ~ ~ u l d  not be carried out due to non-availability of 
adequate internal heat load, which was only 3 KM stipulated 
in the contract. Besides the ambient conditions were also not 
nvail~~l~lc." 

3 -28. In this connection, the hlinistry of Communications (P&T 
Board) have *explained as under : 

"It u . 1 ~  intimated by the Firm vide its letter dated 15-9-1976 tha t  
thc~r \t,ifl'h~s hcen opcr'lting the plant for a few days but because 
of 11ic l < > ~ k  of inside load, the humidity conditions as given in 
the \ 1' cannot be xhieved. The  firm req~zsted to provide the 
required inside load or create artificial load for the conduction 
of n1,vwxm test. I t  was intimated by our officer incharge testing 
zvdc his letter dated 20-9-1976 that it is not known why the 
firm is insisting of the artificial load when the plant has already 
maintained the inside conditions during the winter and summer 
test with the same inside load. I t  was, however, mentioned by 

*Not \etted by Audit. 



the consignee vide his letter dated 20-9-1976 that the artificial 
load as requested by the company has aIso been arranged in the 
switch Room but even then the plant was not able to maintain 
the humidity conditions." 

3.29. When asked whether provision of appropriate insulation of Air 
supply ducting had since been made, the Department of Supply, in reply 
have* stated as under: 

"Regarding insulation of air supply ducting the provision in the 
contract is that the insulation is to be done with r 2" thick soft 
board. However, the firm in their lctter dt 5-1-73 addresseed 
to DGPSrT and copy to DGSSrD wanted to be advised if return 
air boxing was to be lined with soft wood or AC Sheet which 
could not be I 12" but I 4" thick, which was available in the 
market. PSrT aide their letter No. 28-18,68-'I'PS(BT) dated 
27-1-73 informed the firm directly to use Jolly Insulex (soft wood) 
material for insulation purposcs. The  firm h ~ d  accoldingly 
despatched Jolly Insulev material and the re uiled insulation 
was carried out in hlay, 1973." a - 

3 30. In this connection, the Department of Supply have further 
*added : 

"No action against the firm is called for since they have c,irried 
out the insulat~vn 01 the air ducting with the material approved 
by the P&l' Dcpc~rtment." 

3.31. In  hlarch, 1967, the Director General Posts and Telegraphs 
placed an indent for supply of equipment on the Indian 'Telephone lndus- 
tries (I.T.1.) and asked them to include the same in their manufacturing 
programme Sbr 1967-68. T h c  Department informed the Audit in October, 
1 9 7 ~  that it was not until 1971 that production ot'TAX equipment was stabi- 
lised in I.T.I. Explaining the reasons for delay in supply of' the equipment, 
the Ministry of Communication (PKrT Board) have stated: 

"Ambala TAX equipment was scheduled for production in Period 
\'I (February '67-January ' 6 s )  according to the original produc- 
tion proglmmw crf the I T 1  for the Pentacontu (:rossbar equip- 
ment. Howcver, M ~ s .  I T 1  were unable to stick to the target 
due to delay in stabilisation of 'I'AS circuits. Frequent review 
meetings were held with TTI tor troordination of the production. 
In  the 15th Co-ordination Meeting held in May 1971, IT1  clearly 
i:;lli;.itccl that targets for TAX supplies will not be met until 
illc circuits are stabilised. The  supplies, had, therefore, to be 
rescl~cd~iled a number of times anti  ultimately the supply 
commented in January 1971. This slso came in trickles and the 
actual position indicated in thc 17th T.C.C. hleeting held in 
Januxy I972 was : 

Package I to V I  : ......... . .... June 1972 to March 1973. 
Actually, the power plant for the TAX was further delayed and 
completed only in March, 1975." -- -. -- - -- - - -- . - - --- --- -- . - 

*Not veried by Audit. 



3.32. The Department of Posts and Telegraphs informed the Audit 
i n  October, 1975 that- 

"Originnlly it was planned to accommodate 2000 lines in the TAX 
building but when the actual engineering of the exchange was 
prepared by the Indian Telephone Industries it was found that 
the size of the Switch room available could accommodate only 
1700 lines of equipment. Hence, equipment for 1700 lines only 
was obtained." 

3 .33 .  Explaining the reasonc for this planning having been proved to 
be wrong the Ministry of C:)mmunications have stated as under: 

"Thc planning or accommodstion for 'TAX was being done at the 
scale of 2 i;. per line lbr the switching cquipment on the basis 
of the layouts made by the B.T.M. for the ruchanges supplied 
by them. 'This was adopted as adequate experience of' the 
installation of T A S s  which w ~ s  neither available with the P&T 
nor with IT I .  

.l'he I-equircment of nccomino~lation dcpends on the number 
01' tcm~inations of' different types of cicruits (Strowgel-, crossbar, 
~ n . ~ n u d l  ctc..,. C:orrespondingly, the quantity of common control 
ccluipnirnt also depends upon the type of termination. 

Against the rcquiremen~ given in the approved schedule 
of 4,400 sit. actual provision is 4,170 sit. I t  was only after the 
design of the cschange and layout of equipment was completed 
that the limitation oi' space came to light." 

3 .34 .  Asked whether Indian Telephone Industries w.w consulted before 
planning the construction of the building, the Ministry 01' Communications 
have stated on 7 hlay, 1977 - 

"It is not the practice to consult IT1 befire planning the cons- 
truction of an exchange where basis already exists. The  planning 
of accomn~odation lir 'I'AX is being donc st the scale 01' 2 sf.[ 
per line. .Mm-ginal variations in individual cases occur." 

3.35. I t  is pointed out in the Audit para that it m s  expected a t  the timc 
the detailed estimate was snncti,)ncd (October, 1969) t h ~ t  thc i n s t a l l hm of 
the  equipment would take about one year's time after receipt of all the equip- 
ment. Installation of' equlpmeni was commenced in December, 1972. I n  
October, 1975, the Department of P&T informed the Audit that the exchange 
was in an advanced stdgc of instdlation and was expected to be comm~ssioned 
in November, 1975 with 50 per cent initial capacity. The  Department was 
asked to furnish a note indicating the present position about the installation 
of the equipment and commissioning of the exchange. 

3.36. In reply, the Ministry of C~mmunica t io~s  have stated as un- 
-der : 

"Installation of Ambala TAX is undertaken in two phases to 
enable modification of the equipment withow affecting the service 



to the level recommendkd by the task force. Accordingly, 
approximately 5o00 of the capacity vzz. about 850 lines was com- 
missioned on 10-3-76 and progressively stations like Ambdla, 
Chandigarh, Amritsar, S~mla and Jullundur have beai connected 
till date. Commissioning of inter-TAX route between Anibah 
and Delhi will be done in November 1976 completing the first 
phase of installation. Thereafter the remaining 50:~) of the 
equipment will be modified and existing routes trmsfered to it. 
The equipment thus spxeci will be niociified .rnd it espectcd to 
be re-commissioned to provide the rated upacity of I 700 
lines by the middle of next yex." 

3 .37. The Committee desired to know whether the STD facilities, 
which were expected to be completed by November, 1975 have since been 
completed. The Ministry of Conlmunications, in a written note furnished 
to the Committee, have stated : 

"The commissioning of routes through Ambala TAX originally 
anticipated for November 1975 could not b@ con~missioned 
due to large volume of testing needed, difficulty in getting ade- 
quate trained staff and delay in termination of the medium. 
Initially, therefore, the TAX w ~ s  commissioned with one-way 
STD from Ambala to Jullundur. Thereafter all the routes 
envisaged viz. Amritsar, Simld, Chandigarh (one way) ands 
Jullundur (one way) have since been commissioned. The  difficulty 
arose in connecting Chandigarh and Jullundur both ways due 
to their being already parented to Delhi TAX. The transfer 
of these stations to Ambala TAX will be effected on commission, 
ing of the inter-TAX working between Ambala TAX and Delhi 
TAX in N~wernber 1976. The dates of commissioning the 
various routes are as given below: 

Stn. A. Stn. R. . . A 

Ambala-Amritsar . . 30-6-76 2-10-76 

Ambala-Simla . . 15-8-76 Do. 

Ambala-Chandigarh . . 17-5-76 Do" 

3.38. When enquired the date on which the Ambala TAX would be 
able to work with 1700 lines, the Ministry infixmed the Committee that:- 

"About 850 lines out of 700 lines have been commissioned in 
the first phase. The balance equipment has to be modified to 
task fxce  level on receipt of the modification material from the 
ITI. According to the programme furnished by the IT1 in 
the 6th P.C 7. ineetinz held on 39-7-76, m~dification materials 



are expected during the current financial year. It is expected 
that upgradation of the entire exchange to full capacity of 1700 
lines will be completed by December, 1977." 

3.39. It is seen from the Audit Para that actual expenditure of 
Rs. 13 1-81 lakhs on the project upto January, 1975 has exceeded the sanctioned 
estimate (Ks. 51.85 lakhs) by over 154 per cent. The expenditure was likely 
to go up further due to the proposed modification to the equipment. The 
Ministry of Communications, have furnished the following note, indicating 
the approximate revenue foregone by the Department due to the delays in 
the commissioning of the exchange as per schedule:- 

"According to the schedules adopted in the projec~ estimate the 
TAX would have been completed in March, 1969. The annual 
revenue expenditure and profit anticipated in the 1'/E were 
lis. 20,73,600 ; J 0,49,100 and 10,24,50o respectively. The 
revenue foregone is thus Ks. -/1,00,000 on account of the dealy 
in commissioning. 'The revenue foregone is however national 
and not real as ,M,s.  TI were not able to manuf-acture TAX 
equipment during that period and no capital outlay was made 
on the equipment." 

3.40. The Committee note that though the question of installing 
a Trunk Automatic Exchange (TAX) a t  Ambala for extending STD 
to other stations in the country by interconnecting the TAX at  Ambala 
with the main TAX at  New Delhi has been under consideration since 
1965, a project estimate (Rs. 57 lakhs) for istallation of a crossbar 
type 2000 lines TAX at  Ambala by 1969-70 was sanctioned only in 
November 1967. The object was to link the local telephone exchange 
a t  Ambala, Chandigarh, Simla, Ludhiana, Jullundur, Amritsar, 
Jammu, lJanipat and Karnal in due course to the TAX at Ambala 
for the purpose of introducing subscribers' trunk dialling (STD) 
among these stations and to extent STD to other stations in the 
country by interconnecting the TAX at Ambala with the main Tm 
a t  New Deihi (commissioned in April 19693. On completion of all 
these services, the annual revenue expected was about Rs. 62 lakhs 
from S T 0  receipts. The work was started in September 1968 and 
still the project is not fully commissioned in all respects. Though 
the building was completed in March 1970 there was long delay in  
the completion of other components of the project viz. air-condition- 
ing, installation of equipment etc. This delay was evidently due to 
lack of advance planning and proper synchronisation at various 
stages. The Committee are  unable to agree with the Department 
of Communications that delays occurred because no PERT chart 
as is done now, was introduced indicating the exact time schedule 
and inter-dependence of various activities connected with the 
completlan of the project as other ways and means could have been 
adopted to watch closely the progress and coordinate the execution 
.at various stages. 

3.41. The Committee was distressed to note that by the time 
, the  construction of the building was completed in March 1970, even 
the specifications for air-conditioning plant were not finalised by 
Director General, Posts and Telegraphs, though the plant was to be 



installed in the building before commencement of installation 
of equipmeat. An indent was sent to DGS&D in April 1971 for 
purchase and installation of the air-conditioning plant when the 
supply of equipment for the Exchange from the Indian Telephone 
Industries had already commenced in January 1971. The Committee 
are constrained to note that another 8 months were taken in placing 
the order on the firm in January 1972. Of these 8 months, appro- 
ximately two months were lost in tracing out a letter issued by P&T 
Department to DGS&D on technical clarifications sought by DGS&D 
and another 2 1l2 months were taken by P&T Department to comment 
on the tenders received for the installation of the plant. The delay 
due to this protracted correspondence and routine work is most 
reprehensible. Had the P&T Department taken appropriate and 
timely measures to facilitate the placing of the order for the plant 
before completion of the construction of the building in March 
1970, the inordinate delay of 22 months that occurred between March 
1970 and January I972 could have been avoided. 

3.42. Another factor which has also contributed to the delay in 
installation of the air-conditioning plant is the fact that the P&T 
Department took almost one year after placing the order on 
31 January 1972, in approving the drawing for A,lC Plant room lay- 
out and location of the cooling tower. The reslut of these delays 
was that the installation of the plant was completed in May I973 
instead oP September 1972 and that too could not be commissioned 
and put up for summer test for want of masonary job for ducting 
by the consignee. 

3.43. Though the Plant was put into operation on 11-6-1974 
after summer and winter tests, it is still to uudergo the monsoon 
test, which could not be carried out earlier due to noil-availability 
of adequate internal heat load as stipulated in the contract. It is 
distressing that even 34 years after the installation of the plant in 
May 1973, the plant has still to carry out the monsoon test success- 
fully. The Committee need hardly emphasise that the precise 
reasons for delay in the installation and commissioning may be 
indentified with a view to fixing responsibility and to take remedial 
measures for future. The Committee may be informed of the 

action taken in this matter. 

3.44. The Committee note that though the indent for supply of 
equipment for the exchange was placed on the Indian Telephone 
Industries in March 1967, the manufacturing programme was de- 
ferred till I971 when the production of TAX equipment was stabilised 
i n  ITI. Consequently, the supply of equipment, which cost 
Rs. 1to.12 lakhs against the provision of Rs43.74 lakhs in the 
sanctioned estimate commenced in January 1971 and was completed 
in March 1975. As it was found that the size of the switch room 
available could accommodate only 1700 lines of equipment as against 
2000 lines originally planned, the equipment for only 1700 lines 
was obtained afterwards. The Committee are not convinced by 
the reply of the Posts and Telegraphs Departement that because of 
inadequate experience of the installation of TAX available with P&T 



and ITI, they could not estimate the size and capacity of the accom- 
modation required, as  in that case they should have been more 
cautious. The Committee also find that besides taking about 4 yews 
initially in stabilisation of the TAX circuits, i t  took more than 
4 years to instal the equipment in the Project after the work was 
commenced in January 1971, as against the stipulated period of 
one year. 

3.45. The Committee find that though 50% of the capacity viz. 
about 850 lines was commissioned on 10 March 1976 and subsequently 
stations like Ambala, Chandigarh, Amritsar, Simla and Jullundur 
had been connected till date, difficulty cropped up in connecting both 
ways Chandigarh, Simla, Jullundur which continued till November 
1976,~ The Committee would like to know whether this difficulty 
which was to be overcome on the commissioning of inter-TAX 
working between Ambala TAX and Delhi TAX in November 1976, 
has since been removed. The Committee hope that concerted efforts 
would now be made to expedite the balance equipment so that the 
project is upgraded to provide the rated capacity of 1700 lines without 
loss of further time. The Committee would like to be apprised of - - 
the further progress made in this regard. 

3.46. The Committee are further concerned to note that the 
actual expenditure of Rs. 131.81 lakhs on the project upto January 
1975, has exceeded the sanction estimate of Rs. 51.85 lakhs by over 
154 per cent and was likely to go up further due to the proposed 
modifications. It is seen from the reply of the P&T Department 
that the annual revenue, expenditure and profit anticipated in the 
project estimate were Rs. 20,73,600; Rs. 10,49,1oo and Rs. 10,24,500 
respectively. The revenue forgone is thus Rs. 71,oo,ooo on account 
of delay in comissioning the project as it was expected that the 
TAX would be completed in March 1969 according to the schedule 
adopted in the Projsct Estimate, The Committee a re  conveniced 
that  the heavy capital epxenditure beyond the sanctioned estimates 
could have been reduced to a great extent and more revenue earned 
thereby, if the authorities concerned has made concerted and CO- 
ordinated efforts t3  keep to the time schedule to complete the project. 
The Committee regret that due to these lapses in handling the pro- 
ject the country had to pay heavily. 



EXPANSION OF CALCUTTA '24' TELEPHONE EXCHANGE 

Audit Paragraph 
4.1. As against the equipped capacity of 6600 lines (raised from 5400 

to 6600 lines in January 1965) of the telephone exchange '24' in central 
Calcutta, the total demand was for 6844 connections in March 1964, with an 
annual growth of demand for 800 connections. A project estimate for ex- 
pansion of the exchange '24' by 3300 lines more was sanctioned in April 
1965 for Rs. 59.48 lakhs, of which Rs. 29.45 l a b s  were for equipment and 
Rs. 30.03 lakhs for lines and cables. 

Equipment 
4.2. Indent for supply of equipment was placed on the Indian Tele- 

phone 1nh.tr ies  (I.T.I.) in May 1965. Details of supplies received against 
this indent are given below :- 

Value of 
stores 

received 
(lakhs of 
rupees) 

The Department stated (January 1976) that "major portion of the equip- 
ment was received by September 1968. On receipt of these major items of 
stores installation work started in full swing. .. . . . . . ." Installation of equip- 
ment for the additional 3300 lines was completed in January 1970 at a cost of 
Rs. 33.64 lakhs. Actual expenditure exceeded the estimate (Rs. 29.45 lakhs) 
by Rs. 4.19 lakhs due to increase in the price of equipment received from 
the I.T.I. 
Cables 

4.3. Three detailed estimates were prepared for laying of cables, of 
which two estimates were for junction cables. One estimate for 26 kilo- 
metres of junction cables was sanctioned in May 1965 for Rs. 8.93 lakhs and 
another estimate for 1.87 kilometres of junction cables was sanctioned in 
December 1969 for Rs. 2.89 lakhs. Indents against these estimates were 
placed in May 1965 and December 1969 respectively. The work of laying 
ju~ction cables against the first estimate, which was expected to be completed 
within six months of the receipt of all stores at site, was commenced in June 
1967 and completed in March 1974. The work against the second esti- 
mate was started in December 1971 and completed by September 1974. 

4.4. Detailed estimate for laying subscribers' cables (60.3 kilometres) 
was sanctioned in January 1969 for Rs. 14.46 lakhs; the work was expected to 



b e  completed in 300 days. The work was commenced in 1968-69 and com- 
pleted upto 30 per cent by March 1970, 50 per cent by September 1g70,65 
per cent by September 1972, go per cent by March 1973, 95 per cent by 
September 1973 and 98 per cent by March 1974. The Department stated 
(January 1976) that "the estimate for subscribers" cable work was sanctioned 
in January 1969 with the anticipation that this work would be completed 
by the time the installation of exchange equipment was completed in January 
1970. Unfortunately cable work could not be completed in time due to 
some delay in recipit of cable and the disturbed conditions of Calcutta pre- 
vailing at that time. Moreover, there were repeated underground cable 
thefts in this area which posed a big problem. There were as many as 41 
cases of theft of underground cables in this area from February 1970 to March 
1973 and the staff, therefore, concentrated on restoration of cornrnunica- 
tions instead of laying new cables and this is responsible for the delay in 
laying of both the junctions and subscribers' cables." 

4.5. The actual expenditure on the above three cable works up to March 
1975 was Rs. 61.16 lakhs, as against the provision of Ks. 30.03 lakhs in the 
sanctioned project estimate; the excess expenditure of Rs. 31.13 lakhs was 
.due to increase in price of cables. 

4.6. According to the instructions (September 1970) of the Depart 
ment ninety per cent of the capacity should be urilised by release of new 
telephone connections soon after expansion or, in any case, not later than 
six months of such expansion, and up to ninety four per cent about six months 
before the due date of commissioning of' the next expansion. 

4.7. As the subscribers' cables were not ready when expanded capacity 
for 3300 additional lines was available in January I970 there was delay in 
utilising the additional capacity. Utilisation of the expanded capacity 
was as below :- 

-- 
Month Equipped Connect- W wking Spare Number 

capaclty able connec- capacity of appli- 
capacity tions cants 

awaiting 
new con- 
nections 

----- - 

March 1971 . . . .  9900 8910 7245 1665 1665 

September 1971 . . . 9900 8910 7370 I540 1586 

March 1972 . . . 9900 8910 7481 1429 1716 

'September I972 . . . 9900 8910 8190 720 2488 

September 1973 . . . 9900 8910 8736 I74 2540 

March 1974 . . . . 9900 8910 8817 93 a 4 7  

September 1974 . . . 9900 8910 8821 89 3189 

March 1975 . . . . 9900 9306 8883 423 2811 
(94 per 
cent of 
9900) 



4.8. The  Department stated (January 1976) that "the exchange equip- 
ment is ordered to deal with a certain amount of originating and terminating 
traffic and the number of lines that can be connected is dependent upon 
traffic handling capacity." % 

4.9. The  Department fdrther stated (January 1976) that when "the 
expansion was commissioned in January 1970, the exchange could not be 
loaded on the basis of traffic consideration. With low handling traffic capa- 
city of the exchange upto September 1972 the permissible loading was 7500 
lines only, thereafter for quallter ending December 1972 the loading was 
revised to 8266 lines and for quarter ending June 1973 to 8745 lines. Full 
loading was possible only from July 1974 after adding necessary traffic relief 
equipment." 

4.10. Due to delay in fully utilising the expanded capacity, applicants 
had to wait longer for new connections. The  Department also lost potential 
revenue of about Rs. 31 lakhs (March 1975). 

4.1 I .  Actual demand being I 1,664 in March 1974 and I 1,694 in March 
1972, equipment for another 1500 lines was installed by March 1975 in the 
exchaqge by diverting the same fiom expansion projects of other exchanges 
(Cossipore and Salkia). i>n 1st August 1975, there were 9229 working con- 
nections against the equipped capacity of 11400 lines; there were 3,246 
applicants waiting for new telephone connections on that date. 

[Paragraph 17 of the lieport of the Comptroller & Auditor General 
of India for 1974-75, 'CJnion Government (P&T)]. 

Supply and Inscallarion of Equipment 
4.12. A project estimate for expansion of the Calcutta '24' telephone 

exchange by 3300 lines more was sanctioned in April, 1965 for Rs. 59.48 
lakhs, of which Rs. 29.45 lakhs were for equipment and Rs. 30.03 lakhs for 
lines and cables. 

4.13. According to Audit Paragraph, an indent for supply of equipment 
was placed on the Indian Telephone Industries in May, 1965, and the details 
of supplies made against this indent are as follows :- 

Value of 
stores 

received 

(Lakhs of rupccs) 

4.14. The  P&T Department informed Audit in January, 1976 that 
major portion of the equipment was received by September, 1968, when the 



64 
work of installation was started in full swing and completed in January r970. 
Actusl expenditure incurred on the equipment was Rs.33.64 lakhs as against 
Rs. 17.45 lakhs originally estimated. 

4.15. The Committee desired to know the reasons for taking a very 
long period of about three years in completing supply of the equipment by 
Indian Telephone Industries. The Chairman, Indian Telephone Indus- 
tries has explained during evidence :- 

"In 1965-66 the P&T Department gave us a programme of 73,500 lines 
of main Exchanges. We have an optimum capacity for this strowger 
type of exchange of 150,ooo lines under ideal conditions, and this capa- 
city is split up for different purposes. The same capacity can be used 
for the supply of main automatic exchanges, for STD equipment, for 
Telex, for private automatic exchanges, for PABX and so on. So the 
whole capacity will have to be distributed. When we received this 
programme for 73,500 lines for 1965-66, we pointed out to the P&T Dc 
partment that the capacity that had been earmarked for main automatic 
exchanges was only 40,000 lines during that year and, consequently, 
the supply of these will have to be shifted to next year, i .e.  1966-67, 
and the suceeding years. Though the programme was given, it had 
to be catered to within the capacity we had earmarked for certain types 
of exchanges. Consequently, this supply was .scheduled for 1966-67 
also. We started the supplies in November 1965 and finished it in 
May 1968." 

4.16. The  witness further added :- 

"Calcutta is the only exchange system in India which is different from 
all other exchange systems. This Exchange system is called the 
Director type of Strowger system, for which the relays and the circui- 
try needed are different from all other Exchanges which we manufac- 
ture. Consequently, this is not part of the standard manufacture and 
the type of effort that has to be put in for manufacturing this type Ex- 
change is so much more than for the standard equipment we manu- 
facture. That was the reason why the supplies could not be completed 
in 1966-67 and went on a little beyond upto May, 1968." 

4.17. The  Committee enquired about the initial programme for the  
supply of the equipment. The Chairman, Indian Telephone Industries 
has deposed :- 

"In these cases, the programme was not drawn up. There is a serial 
given, and this is a sort of roll on plan. For 1965-66 the total orders 
were for 73,500 lines, and the total capacity earmarked for this type of 
exchanges was 40,000. Hence, the remaining part of the exchange 
had only to be done the next year obviously. This programme of I T 1  
manufacture, therefore, was scheduled for 1966-67." 

4.18. The Committee enquired whether deferring the priority of this 
exchange was for the sake of providing STD facility elsewhere. The  Mem- 
ber (TD), P&T Board has explained :- 

"The programme of supply of equipment~ in 1965-66 contained 41 
items of new exchanges and extensions totalling. 73500 lines. This 



expansion is there at item No. 25. This programme was discussed in 
the Technical Coordination Committee Meeting held between P,&T 
and ITI .  It was indicated that priority is to be given for supply of 
equipment for STD, ILILOD, SLOD, even if there were certain number 
of reductions in the lines. Based on this the programme was revised 
in 1965-66 to cover 41,700 lines up to and including No. 22 in the list 
mentioned above. The rest of the items were shifted to 1966-67. In 
this way this expansion of Calcutta Telephone Exchange happened to be 
shifted to 1966." 

4.19. Questioned ahout the advisability of shifting the priority for 
supply of the equipment meant for an exchange located in an important 
place as Calcutta, the Secretary, Ministry of Con~munications has 
explained :- 

.'I want to tell you  first of all that in the.22 exchanges which were in- 
cluded in the programme are the two exchanges of Calcutta-(,alcutta 
circuit-2900 lines and Calcutta Repeater 2400 lines which are in S r .  
Nos. 8 and 21.  They were within Serial No. 22 in the programme. 
But, Galcutta Central, that is, 3300 lines, Ex. 24, was deleted. I may 
submit that in thc deleted exchanges from Sr. Nos. 23 to 41, there are 
seven exchanges in Bombay wt~ich were also deleted. So it is not that 
the deletlon was only f.r(o Calcutta. But this one Exchange came in 
the deletion." 

Junction Cables 

4.20. According to the Audit Paragraph three detailed estimatcs were 
prepared for laving of cahlcs, of which two estimates were for junction cables. 
One estimatc for 26 1;ilomctrcs of junction cables was sanctioned in AIay 
1965 for Rs. 8.93 lakhs and the another estimate for I .87 liilometres of junc- 
tion cables was sanctioned in December 1969 for Rs. 2.89 lakhs. Indcnts 
against these estimates were placed in Alay 1965 and December 1969 res- 
pectively. The  work of laying junction cables against the first estimate, 
which was expected to be completed within six months of the receipt of all 
stores at site, was commenced in June 1967 and completed in March 1974. 
The  work against the second estimate was started in December 1971 and 
completed by September 1974. 

4.21. The Committee enquired the reasons for the gap of four years 
between according sanctions to the two estimates for junction cables. I n  
a note the P&T Department has stated: 

"These refer to detailed technical estimates for laying junction cables 
between the exchanges. Within the project provisions detailed esti- 
mates are sanctioned according to the requirements details of which 
are worked out as the main work progresses. The  junction require- 
ments were first assessed on some routes and estimate was sanctioned 
in May, 1965. On assessment of junctions on other routes, a second 
estimate was sanctioned in December, 1969." 



4.22. The Committee further desired to know the ~ a s o n s  for an ab- 
normal delay in laying the junction cables. In  a note the Department has 
informed :- 

"Most of the cables were received by 1969, and it is reported by the  
General Manager Telephones that they were also physically laid by 
May, 1970. The completion indicated as March '74 apparently per- 
tains to the completion of payments, closing of accounts, etc. T h e  
delay, therefore, between the sanction of the cable works and its phy- 
sical completion was due to delay in receipt of cables. The  reasons for 
the same is the limited capacity of MIS. Hindustan Cables Limited, 
who are the sole indigenous supplier. The progress of laying of 
cables was considerably retarded by the disturbed conditions in Cal- 
cutta prevailing at that time and was further aggravated by the repeated 
thefts of working cables which necessitated diversion of cable jointing. 
staff for restoration of communication." 

4.23. The Committee sought specific clarification to the position stated 
in the Audit Paragraph that the work of laying the junction cables against the 
first estimate, which was expected to be completed within six months of the 
receipt of all stores at site, was commenced in June, 1967 and completed in 
March, 1974, the work against the second estimate was started in December, 
1971 and completed by September, 1974. The Secretary, Ministry of Com- 
munications has stated : 

"In the first case it was completed within the expected period of 6 months 
but there was large delay in the receipt of the junction cable from 
Hindustan Cables Ltd." 

4.24. Subsequently, in a note, the P&T Department have furnished 
the following details of the total quantity of cables ordered and received by 
them during the period from 1969-70 to 1913-74 :- 

Year Total quantity Total supply 
ordered received 

-- .- 
KM. KM. a 

1969-70 . 4820 2600 

4.25. I t  has been stated that due to shortage of cables, a11 the cables 
required for 24 Exchange could nat be supplied in time. 

4.26. The Committee desired to know the steps taken by the Depart- 
ment to obtain the supply of junction cables early h m  the Hindustan Cables 
Ltd. In a note, the P&T Department have stated as follows :- 

['The orders on Mis. HCL are placed in bulk by the P&T for the entire 
year. The production of these cables is taken up by M/s. HCI. accord- 
ing to their manufacturing programme, depending upon the availability 



of' raw material and the product-mix as decided by them to obtain the 
optimum use of the machinery etc. The cables ordered on MIS. HCL 
are allotted to various Stores Depots 41 over the country and the cables 
as they are produced are despatched to the Departmental Store Depots 
who issue them to the project authorities against indents received from. 
the field units. However, due to very limited production of cables 
at that time in HCL, Cables required for these works could not be made 
available in time.. . . . . 

The supply of the cables from hlls. HCL was discussed in periodical 
meetings between the Officers of the P&T Directorate and MIS. HCL." 

Subscribers' Cables 

4.27. According to the Audit Paragraph, detailed estimate for laying 
subscribers' cables (60.3 kilometres) was sanctioned in January 1969 for 
Rs. 14.46 lakhs; the work was expected to be completed in 300 days. The  
work was commenced in r 968-69 and completed up to 30 per cent by March 
1970, 50 per cent by September 1970, 65 per cent by September 1972, 90 
per cent by March 1973, 95 per cent by September 1973 and 98 per cent by 
March 1974. 

4.28. The P&T Department informed Audit in January 1976 as fol- 
lows :- 

"the estimate for subscribers' cable work was sanctioned in January 
1969 with the anticipation that this work would be completed by the 
time the installation of exchange equipment was completed in January 
1970. Unfortunately cable work could not be completed in time due to  
some delay in receipt of' cable and the distrubed conditions of Calcutta 
prevailing at that time. Moreover, there were repeated underground 
cable thefts in this area which posed a big problem. There were as 
many as 41 cases of theft of underground cables in this area from Feb- 
ruary 1970 to March 1973 and the staff, therefore, concentrated on 
restoration of communications instead of laying new cables and this is 
responsible for the delay in laying of both the junctions and subscribers' - 
cables." 

4.29. Elucidating the reasons for delay in laying the subscribers' cab ies 
the Secretary, Atinistry of Communications, has informed the Committee 
as follows :- 

CcThere arc two types of cables in telephone system; one is which con- 
nects the two exchanges and the other is which connects the telephone 
exchange to the telephone; that is called subscribers' cable. 60 kilo- 
metres of subscribers' cables had to be laid. By September 1969, 24 
kilometres of cables had becn received and of this IS kilometres had 
been laid by March 1970. By February 1970, 32 kilometres of cables 
had been received and by September 1970, 30 kilometres had been 
laid. We received nearly the entire cables except one kilometre in I972 
and goy0 were laid by March 1973. There has, thus, been a progres- " sive laying of these cables as the cables were received progressively 
starting from March 1969 right upto July 1973." 



4.30. The Committee were informed during evidence that 86 per cent 
of the subscribers' cables was received by 1970. The Committee, therefore 
desired to know as to why the remaining 14 per cent of the requirement of 
cables was not met in 1970 itselfinstead of delaying the supply by 2 years, 
as the supply of cables from the Hindustan Cables was received by P&T 
Department in bulk for all the exchanges. In a note, the P&T Department 
has stated: 

"These 147; cables received after 1970 were 5385 meters of IOO pairs1 
, 64 lbs. 2367 meters of 50 pairs 64 lbs. The supply of cables from HCL 

is received by the PCLT in bulk and they are distributed to all exchanges 
also in the country. Due to general shortage of cable these cables could 
not be made available for this exchange earlier." 

4.31 The Committee enquired as to why the worli of laying of the 
subscribers' cables was not coordinated with the completion and installa- 
tion of the exchange equipment, that is, by January, 1970. The Secretary, 
Ministry of Communications, has stated as follows :- 

"Subscribers' cables consisted of 63 km. lengths of cables. The sup- 
plies were not m33e at one time. The first supply was made in March 
1969 when we received I .5 km. of cables. In May 1969,9 km. of cables 
were received, in June 1969-3.6 km. and September 1979-8.4 km. 
The total amounts to 24 km. of cables. By March 1970 we had laid 18 
km. of cables which, as I mentioned, amounts to 30% of 60 km. which 
was to be laid. Progressive laying went on and by September 1970 we 
have laid another 12 km. of cables and this accounted for SO%.'* 

4.32. The Committee enquired whether the Hindustan Cables Limited 
had at any stage expressed their inabilitv to fulfil the commitment within 
the scheduled time. The Member (TD), P&T Board has explained :- 

"It is like the case of IT1 where there is a regular annual drill with the 
Hindustan Cables. We place orders on an annual basis. In this 
case they told us that they had difficulties." 

4.33. The witness has added :- 

"Their difficulty was not so much in their installed capacity, nor it was 
in obtaining the materials. They pleaded that owing to their difficul- 
ties with the labour the production was not coming. From time to 
time they had been telling that they were discussing it with the Union 
and adequate necessary steps were being taken." 

4.34. The  Committee pointed out that the P&T Department consumed 
go per cent of the total production of cables by Hindustan Cables Ltd. The  
Committee, therefore, desired to know the extent of control exercised by the 
Department over the Hindustan Cables Ltd. The  Secretary, Ministry of 
Communications has stated during evideece :- 

' w e  have b e e ~ ,  trying Our: best to bring fhis Uqf u n d q  w, but we have 
not succeeded. 



4.35. In this connection, the Committee desired to Know the action 
taken by Government on the following observation made by them in Para- 
graph 1.91 of their 204th Report (5th Lok Sabhn) (1975-76) :- 

ccIncidentally, the Committee find that about go per cent of' the total 
production of Hindustan Cables Ltd. is being consumed by thc hlinistry 
of Communications and that the Administrative Reforms Commission 
had recommended that the control of Hindustan Cables should vest 
with this Ministry instead of the Alinistry of Industrial Development. 
T h e  then Secretary, Ministry of Communications, while tendering 
evidence before the Estimates Committee in 1972.-73, had also pointed 
out that if the administrative control of'the con~pany vested with this 
Ministry, a 'lot of time in dialogue \voulci have been saved'. The Esti- 
mates Committee had then been infhrmed that a proposal fix the transfer 
of the company to the Ministry ot' Communications was under consi- 
deration of the Committee of Secretaries. The Committee have, how- 
ever, been informed that the Company still continues to be undcr :hc 
administrative control of the Ministry of industrial Development. While 
the reasons for continuing with this arrangement are not known to the 
Committee, they tee1 that it would be a more satisfactory arrangement 
if Hindustan Cables Ltd. is placed under the adn~inistrative control of 
the Ministry of Communications, and accordingly desire that thic should 
be examined afresh." 

4.36. The Secretary, Ministry of Communications has informed the 
Committee during evidence as tbllons :- 

'.From the side of the Comn~unications, we feel that this transfer shoul~l 
take place and this industry should be under the Ministry of Commu- 
nications. The  Minister of' Con~n~unications had taken up this matter 
with the Ministry of 1ndustri:iI Ikvelopment in the context of the obser- 
vations that have been made and the matter has not yet been finalised." 

4.37. Subsequently, the P&'T Department in a note* has informed 
the Committee as follows :- 

-'This question was taken up at the Rlinistcr's level and it has been 
decided that Hindustan Cables I.td. should continue under the ad- 
ministrative control of the Ministry o!' Industrial Development." 

4.38. One of the reasons for delay in laying the cables was the dis- 
turbed conditions of Calcutta prevailing at that time. While a~cert~tining 
t he  specific instances of distrubed conditions, the Committee desired to 
know as to what extent these were responsible for the delay in laying the 
cables. In  a note, the P&T Department has informed the Committee as 
follows : 

"The G.M., Telephone Calcutta has intimated that in those days there 
were disturbed andi t ions in Calcutta although his office had not kept 
any record of the same. H e  has further indicated that the staff felt 
insecured and were reluctant to move about freely particularly after 
Sunset. It was also stated that there were frequent dislocations of 



transport facilities. As a result the working hours were very much: 
restricted and it was not possible to achieve the desired progress om 
development works." 

Theft of iablcs 

4.39. 41 cases of theft of underground cables in the area from February 
1970 to March, 1973, are stated to be yet anoth-r reason responsible for delay 
in laying of both the junctions and subscribers' cables. The Committee 
therefore, desired to know the security steps taken by the P&T Department, 
besides the steps taken by the State authorities to control the incidence of 
theft during the last five years. In a written note, the P&T Department 
has informed the Committee as follows :- 

"Ezsidec the action taken by the State Police, at the instance of P&T 
nine resistance groups were formed in 1972 to guard the telephone cables 
in affected areas. In addition, an intelligence Cell has been formed 
u,Jer the West Bengal State Government, from March, 1974. With 
the tunctioning of these two agencies the incidence of cases of theft has 
come down as shown helow :- 

Year 
No. of 
theft 
cases 

April, 1976 to June, 1976 . . . . . .  I 6" 

4.40. When the Committee apprehended the involvement of the P&T 
staff in such cases, the General Manager (Telephone) Calcutta, has stated: 

"We have one case where a junior engineer was caught while selling 
telephone cable--he had sold it to one of the local shops. We took 
up the matter with the police and with their aid we were able to ap- 
prehend him; this man was subsequently arrested and we have sus- 
pended him from service." 

4.41. The witness has added- 

"From time to time we have been able to apprehend officials involved 
in thefts. From the Class IV cadre too we have one or two cases and 
the cases are in the courts. By and large, we do not have large scale 

\ thefts involving our own staff. As regards the thefts, in Calcutta we 
regularly lodged cases with the police as and when they occurred. It 
used to be of the order of 150 to 170 cases per year. As you know we 
have also got surveillance groups which we have started with the aid of 
the police and also the Intelligence Wing. These intelligence groups 
have been working and I am glad to say that in the first three months of 
this year, the number of thefts have come down to 16. Bu: it i$ a chrquic 
problem in Calcutta, which we are trying to grapplewith. In  fact, in ,  



the main thoroughfare at the crossing of Chowranghee and Theatre- 
Road, thefts of cable distribution boxes have taken place. We have been 
grappling with the general problem of thefts for the last four or five 
years. We have been reporting these matters to the Police Commis- 
sioner from time to time. Close liaison is always maintained with the 
Police.. ." 

4.42. When the Committee expressed their surprise over the cases of  
thefts in a busy traffic centre of Chowranghee and Theatre Road, the witnew 
has added- 

' I  can only say that we have been reporting these incidents to the Police 
Commissioner from time to time. It  is likely that our own staff may be 
hand in glove with these persons." 

4.43. About the outcome of the Police investigations into the said 41 cases 
of theft, the Committee have been informed as follows :- 

i 

"In respect of all these 41 theft cases the final reports from the Police 
are awaited. No involvement of the P&T staff has been established 
SO fir." 

4.44. Explaining briefly the number of cases of theft of cables in Delhi 
and Madras, etc,. vis-a-vis Calcutta, the Secretary, Ministry of Communica- 
tions explained :- 

"Though we have thefts in different parts of the country, the number ol 
cable thefts in local cables is a situation which is peculiar to Calcutta. 
We have one or two thefts in Delhi and Madras but 160 cable thefts in 
a year is something peculiar to Calcutta." 

4.45. When the Committee enquired as to where did the thieves pass 
on the stuff, the Secretary, Ministry of Communications has stated :- 

"There are dealers in non-ferrous metal which handle this. They 
take the cables and melt them. I t  does not retain the shape of the 
cables." 

4.46. About the extent of loss suffered by the P&T Department from 
the copper wire thefts etc., the Secretary, hlinistry of Communications has 
informed the Committee :- 

"In Calcutta, the loss in 1973 was Rs. 7.21 lakhs, in  1974 Rs. 3.19 lakhs 
and in I 975, iis. 3.78 lakhs. The amount of loss may be less, but the 
tact that it involved a large number of telephmes going out of operation 
bothered us. The difficulty caused to thousands of subscribers is much 
more important." 

4.47. The  Committee desired to know whether the Department had 
tried to change from copper wire to some other wire to discourage the cases 
of thefcs, the Secretary, Ministry of Communications has stated :- 

"That is not in the case of local cables. It  is in respect of long distance 
cables, i.e. cables going from one place to another. We are changing 



thme conductors from copper to aluminium ones. Earlier we changed 
the copper weld. There are two types of conductors.. . . even the 
copper ply and aluminium conductors are being stolen, even though 
not in the same q~d~itity." 

4.48. Drawing attention to the fallowing obsergdtion made by them 
in Paragraph 8.23 of their 143rJ Kcpart (5th Lf)k Sabhd) (1974-75), the 
Committee desired to kmw whether the det~ils of theic thefts had been 
reported to Audit :- 

"The lJ&T Board have not made any reference in their reply to the 
point made by the Committee that the Department should have in- 
formed Audit of the thefc or  c:)pper wire at least after it had received 
the Audit Pardgraph. Existing rules require that thefts exceeding the 
monetary limits prescribed from time to time should be reported to 
Audit. The Committee desire that this s h ~ ~ l d  be followcl religiously 
in future." 

4.49. 'The Sexetdry, Ministry ol' Communications has confirmcJ that 
the local Audit knew about e x h  theft and its value. 

Wide  dzffeereizcs irz che estimarcd und actual expenditure on Cables 

4.50. According to the Audit Paragraph, the actual expenditurc on the . 
cables works upto March, 1975 was Rs. 61.16 lakhs, as against the provision 
ofRs. 33.03 lakhs in the sanctioned project estimate. The C;omrnittee desired 
to know the reasons for loo per cent iilcredse in the cost of cables. The 
Sedretdry, Ministry oi' Communications has deposed :- 

"The major portion of the cost of the cable is the c x t  of metal-copper 
or lead and paper insulation. Time and again the cost of these nletals 
has been i;lcreasing and as a result the cable cdst has bee.1 incre~ising. 
I will give you the average cost I have estimated. In 1965-66 the aver- 
age cost per conductor km was Ks. 66. 1970-71 it has gradually in- 
creased to Iis. 123. That is almost twice. In 1975-76 it was Ks. 230, 
that is four times. When we made the estimate, we took the price of 
the Hindustan Cable prevalent at that time and the actual price is the 
cost of the cable at the time of supply." 

Loading of the Exchanpe 
4.31. According to the instructions (September 1970) of the Depart- 

ment, ninety per cent of the capacity should be utilised by relelse of new 
telephm e connections soon after e.u?ansion or, in any case, not later than six 
months of such exnansion, and upto ninety-fmr percent about six months 
before the due date of commissioning of the next expansion. 

4.52. Audit has poitlted out that as the subscribers' cables were not 
ready when expanded ca~acity far 3300 additioaal lines was available in 



January 1970 there was delay in Utilising the additional capacity. Utilisa- 
tion, of the expanded capacity was as below :- 

Month Equipped Connect- Working Spare Number] 
capac.city able connec- capacity of appli- 

capacity tions cants awa- 
iting new 
connec- 
tions 

September 1970 . . . 9930 8910 6960 1950 53 

March 1975 . . . . 9900 9306 8883 423 2811 
(94 per 
cent of 
9900) 

4.53. The P&T Department informed the Audit in January, 1976 that 
the exchange equipment was ordered to deal with a certain amount of origi- 
nating and terninating traffic and the number of lines that could be con- 
n ected was dependent upon traffic handling capacity. 

4.54. The Committee desired to know the traffic handling capacity of 
the exchange as planned in the Project Estimate in relation to the actual 
volume of traffic in January, 1970. In a note, the P&T Department has 
informed as follows :- 

"The '24' Exchange was designed to carry originating traffic of 0.0628 
Traffic Units (T.U.) per subscriber in the busy hour. The actual traffic 
as measured in June '70 was 0.071 T.U. per subscriber, which was about 
15% more. 

After the commissioning of 3300 lines expansion in January, 1970, 
the traffic readings were taken in June, 1970." 

4.55. Explaining the position about loading of the exchange, the P&T 
Department informed Audit in January 1976 that when- 

"the expansion was commissioned in January 1970, the exchange cosld 
not be loaded on the basis of traffic consideration. With low handling 
traffic capacity of the exchange upto September 1972 the permissible 
loading was 7500 liws only, thereafter for quarter ending December 



1972 the loading was revised to 8266 lines and for quarter e ~ d i n g  June 
1973 to 8745 lines. Full loading was possible only from July 1974 
after adding 5 ne:e;sary traffic relief e q ~ i p r n s n t . ~ ~  

4.56. To a question whether tbe traffic relief equipment was originally 
p la~ned,  the Department have informed that Traffic relief tquipment was not 
planned along with the expansion of the Exchange as it was not anticipated 
a t  that time. 

4.57. The Committee desired to know the reasons for the low handling 
traffic capacity upto September, 1972 and revision of the loading to 8266 
lines and 8745 lines for the quarters ending December, 1972 and Ju e, 1973 
In a note, the I'&T Department has stated as follows :- 

"The expansion of 24 Exchange by 3300 lines (from 6600 to 9900 lines) 
was designed in 1964 to carry an originating traffic of 0.0628 T U  per 
line. 'The expmsion was com~leted in Jtinudry, 1970. When the 
project f , ~  this Euch:inge was initiaily f,xmulatel, the areL) which was 
planned to be served from this E u h n g e  W'IS predominantly residential: 
Subseque,ltly afcer the eupansion the are:t was redemwcated and con- 
siderable pxtiims of a!tL:e arcis with high calling rate subscribers had 
to he inclu;lel in thi: '24' are". Ahjut 1433 line; we!-c trunferrd fru121 
'23' and '44' Exchmge arcas in !u;le, 197s to pevmit m r e  connections 
being given fr.)m thew cxch:~!lges. The exchange 1;):lling had there- 
fore to be linnitej to 7503 li;ies. This position continued upto th'e 
quarter enling September, 197.2, when after instailation of some addi- 
tional equipinents and junctions, the loading capacity was revised to 
8266. 'The loading cap~city was further revised to 8745 in June, 1973 
after m x e  junctions were added on '23' and '34' routes." 

4.58 Due to delay in fully utilising the expanded capacity, applicants 
'had to wait longer for new conneztims. According to Andit, the Deyr t -  
me1 t lost a potential revenue of about Rs. 31 lakhs till March 1975. 

4.59. According to Audit Pdragraph actual demand being 11,664 in 
March 1974 and 11,694 in March 1975, equipment for another 1500 lines 
was installed by March 197s in the exchange by diverting the same from 

,expansion projezts of other exchanges (Cossipore and Salkia). On I Aug ust, 
1975, there were 9229 working conneztions against the equipped capacit y of 
11403 lines; there were 3,246 applicants waiting for new telephone connec- 

tions on that date. 

4.60. The Committee desired to know the latest pxsition about loading 
of the exchange vis-a-vis the applicants standing in the queue for telephone 
Konn ections. The Secretarv, Ministry of Communications has stated- 

"The latest picture is that at present, we have got 9793 connections 
working, and 708 cases are committed in the sense that it has been deci- 
ded that these connections will be provided. They are in the process 
of being provided. With these 708 cases, the number will go u p  to 
10471. After providing these 708 connections, 704 people will still 
be. on th.- waiting list. I requested the General Manager to provide 



another 200 connections, even though the loading would come to 960% . 
Thereafter, relief to this exchange will be possible, when we have instal- 
lations in the Tiratha Bazar, for which equipment has been ordered, 
from outside, When the area connection scheduled for 1978-79 is 
there, these other 500 peopel, and any more who apply now, will be 
provided telephone connection." 

-Telephone system in Calcutta 
4.61. Raising a matter about the breakdown of Telephone System in 

Calcutta, in the Lok Sabha on 27 May 1976, a Member, inter alia, stated as 
follows : 

"Thousands of telephone connections are out of order for weeks causing 
great inconvenience and suffering to thousands of subscribers. 
appears that a controversy is going on as to the causes for the break- 
down. The telephone authorities In Calcutta seem to be of the view 
that because of lack of spare parts and equipnmits as also because oi 
the activities of the Calcutta I\.letropolitan L)e~eloprnent Authority 
proper services cannot bc rendered 13). the telephone di~thority, while the 
Calcutta Metropolitan De\elr,pnlunt Authority is disowning an). res- 
ponsibility for the same." 

4.62. E~plaini~lg the reasons for he said break-down of telephotle sys- 
tem in Calcutta, the Minister of Communication stated: 

6 < As the hon. House is aware, for the past several yesrs there has b&n 
tremendous development ac~ivity going on in Calcutta. Extensive 
digging of roads and footpaths has been taken up from time to time by 
various utility services and agencies like Calcutta Metropolitan Deve- 
lopment Authority, Calcutta Electricity Supply Corporation, Calcutta 
Corporation etc. These diggings caused damage to. the telephone cables. 
The extent of damage came to be known only when Calcutta experi- 
enced heavy showers during early April and thereafter. A number of 
cables in various parts of the city broke down affecting telephone ser- 
vices to about 8 percent subscribers. As soon as the telephone autho- 
iities detected the breakdown, they took prompt action for the repair 
work. The subscribers were kept informed of the position through 
advertisements in the local newspapers from time to time. There was no 
attempt to hide anything and we have done this through advertise- 
ments 1x1 the newspapers. For quicker restoration of the services, the 
management of Calcutta Telephone have deployed additional staff and 
temporarily suspended other work such as opening of new telephone 
Sines, laying of new telephone cables etc. 

The Calcutta Telephones have spared no efforts in restoring the 
faulty lines at the earliest." 

4.63, Explaining the steps taken to coordinate the activities of different 
agencies and departments engaged in underground works in Calcutta, the 
Minister further informed the House : 

a <  A cell for coord.inating the activities of different agencies and depart- 
ments engaged to undertake works in Calcutta is functioning under the 



aegis of the Calcutta Metropolitan Development Authority. This celJ 
comprises of representatives from different administrations including 
Calcutta Telephones. The Additional General Manager (Planning) 
and the Deputy Gsnerdl Manager (External Plan) who are responsible 
for all underground cable works have been attending the coordina- 
tion meetings. Some of the meetings were also attended by the General 
Manager, Telephones. It is felt that but for the useful functioning 
of this Underground Services Cell, the damages caused to the tele- 
phones cdbles would h ~ v e  been far more numerous." 

4.64 About the problem o f  sb>ares for the telephone exchanges, the 
Minister explained the positim thus : 

"The Hon. Member has made a reference to the problem of spares for 
the telephone exchanges in Calcutta. I may mention that the supply 
position has considerably improved in the recent past. However, there 
are still a few critical items for which the supplies have not been fully 
satisfactory. The mmer is being vigorously pursued with the Indian 
Telephone I n d ~ s t r i ~ i  and it is es?,-,-ted that t h ~  sup$y of these items 
during the current yelr will f~ r the r  improve. We have decided that 
so far as the spara are concerned, 10 per cent of the capacity of the IT1 
would be devoted to sp~res." 

4.65 The  Minister also informed the House that the following r e m o  
dial measures were taken in the recent past for improvement of telephone 
services including those in the Calcutta Telephone System: 

"In this connection, I would like to refer to some organisd5onal changes 
effected in the Calcutta Telephones. One Additional General Manager 
has been posted in Calcutta to look after the operational aspects of 
the Telephone System including the maintenance of underground cable 
net work. The Calcutta Telephone District has been divided into 
six areas each under the direct charge of an Area M a n a p .  These 
Area Managers have their offices located in the respective areas for closer 
and better supervision. 

Under a crash programme for imoroving the efficiency of the Cal- 
cutta Telephone System, separate teams were set up to systematically 
analyse deficiencies in the working of exchange equipment as well as 
external plants. 

Remedial actions hove also been taken in respect of most of the 
defi~iencies noticed. Survey was also conducted to find out subscribers' 
satisfaction about thc service. The efficielcy of the Calcutta Telephone 
System as measr~reJ III terms of cffeective calls is now of the order of 80 
per cent. Five new Exchanges with total equipped capacity of I 1,700 
lines have been commissioneJ during 1975-76 and another 16,000 lines 
are planned for during the current year. The total 
number of new connections provided during 1975-76 was about 8,000 
and this year the target is 15,ooo new connections. With t1ic.e addi- 
tions, the efficiency is likely to increase further. 



With a view to detect damages to the cables before they developed 
into electrical failures, technique of gas pressurisation of underground 
cables has been adopted as a part of maintenance policy for larger tele- 
phone networks. In the first instance, it has been planned to pressurise 
all heaky traffic cables such as junction and primary cables. This tech- 
nique would prevent a large-scale disruption as has been experienced 
in the Calcutta Telephone District now. It i s  expected that by March 
1977, junctior, cables on critical routes in Calcutta would be brought 
under gas pressure. Later on, primary cables will also be gas pres- 
surised. A programme for introduction of cabinets and pillars for under- 
ground cable network has already been drawn up and the work is under 
progress." 

4.66. For meeting the requirements of the users in a n  industrial 
and commercial city like Calcutta, a project for the expansion of 
Exchange No. 24 by 3300 lines was sanctioned in April 1965 for Rs. 
59.48 lakhs of which Rs. 29.45 lakhs was for equipment and Rs. 30.03 
lakhs for lines and cables. From the picture that emerged after the 
perusal of the material furnished by the Department and the oral  
evidence of the representatives of the concerned Ministries, the 
Committee have noted with considerable consternation that not only 
has the actual expenditure on the project exceeded the original esti- 
mate by more than 5oY.j but all the calculations of the Department 
for the early completion of the project were turned away on account 
of the failure of the different agencies concerned with the execution 
of the project. The upshot was that the project for the expansion 
of the Exchange '24' was delayed by more than five years. 

4.67. The Indian Telephone Industries was responsible. fo r  
the supply of equipment for the project. The indent for the supply 
of equipment was placed on them in May 1965 and the supply was 
completed in 1968-69, i.c., after a lag of thrce years. To suit their 
convenience, the Indian Telephone Industries shifted their schedule 
for the supply of equipment f rom 1965-66 to 1966-67. The reason 
advanced by them that "the shifting of the schedule was due to  the  
fact that against the programme of 73,500 lines of new exchanges 
in 1965-66, the capacity earmarked for such exchange was only 40,ooo" 
does not appear to be convincing. The I.T.I. should have planned 
their supplies in concert with the P&T Department well in advance, 

q 68. The Committee h a w  earlier'been told that the optimum 
period now planned bv the Indian Telephone Industries for effecting 
supplies has been reduced to 18 months. On this basis, the period of 
three years taken in eRecting supplics for the Telephone Exchange 
a t  Calcutta seems to be very much on thc high side. The Committee 
a re  led to think that  the I.T.I. have not yet geared up their machinery 
for ensuring the obsercance of the time-schedules for the completion 
of indents received f rom thc P&T Department. The Committee 
consider i t  imperative that  the I.T.I. also should work on the basis 
of the time-bound programmes and also to devise an  in-built mech- 
anism for  fixing the responsibility for  delays in  effecting supplies 
for the execution of urgent projects. 



4.69. The position in regard to laying of cables was no better* 
As a result of the delay in sanctioning estimates-there has been 
a wide gap of about 43 years even in the sanctioning of two estimates 
of junction cables-the commissioning of the Telephone Exchange 
was held up. The justification given by the Department that "within 
theyproject provisions detailed estimates are sanctioned according 
to the requirements, details of which are worked out as the main 
work progresses" is hardly convincing. The Department should 
have viewed the entire project as one of urgency and no administrative 
delays whatsoever should have been allowed to occur a t  any stage. - 

4.70. Equally unaccountable is the delay in the completion 
of the work relatine to the laving of the iunction cables. The work " " 
against the first esGmate was expected to be completed within six 
months of the receipt of stores at  site. The work commenced in June 
1967 and was completed in March 1974. The work relating to the 
second estimate was started in December 1971 and completed in 
September 1974. It  has taken nearly seven years to complete the 
work against the first estimate and almost three years against the 
second estimate. The argument of the P & T Department 
that most of the cables were received in 1969 and also physically 
laid by May 1970 is not correct. The explanation offered by the Depart- 
ment, namely, that "most of the cables were received by 1969, and 
i t  is reported by the General Manager, Telephones that they were 
also physically laid by May 1970. The completion indicated as March 
'74 apparently pertains to the completion of payments' closing of 
accounts etc." appears to be a laboured one. Assuming that the work 
of layting of cables was completed in May 1970, the Committee would 
like to know what prevented the completion of the payments,closinge 
of accounts, etc. till May 1974. 

4.71. The delay in the laying of subscribers' cables the estimate 
for which was sanctioned in January 1969, is also indefensible. The 
work should have been completed in 300 days but by March 1974 
only 98:,, of the work had been completed. Assuming that there were 
disturbed conditions in Calcutta and also thefts of underground 
cables in that area from February 1970 to March 1973, the Committee 
fail to understand why the P&T Department could not complete 
the work of laying of the subscribers' cables when 86 per cent of 
the cables were received by March 1970. Obviously the requirements 
of the particular Exchange were not given the importance that it 
deserved. 

4.72. The Hindustan Cables Limited, which is the sole supplier 
of cables to P&T Department, has also failed to come up to expectat- 
ions in the matter of supply of cables for this Exchange. During the 
years 1969 to 1974 the performance of the undertaking has been 
anything but satisfactory. During the years 1971-72 to 1973-74, against 
the orders for 6096 km., 4040 km. and q6qokm., the actual supplies 
effected were only 1640 km., 1938 km. and 2489 km. respectively. 
Considering the ever-widening gap between the demand and supply 
of cables, the Committee had in paragraph I 92 of their 204th Report 
(5th Lok Sabha-1975-76) recommended to the Government "to 
give a serious thought to this problem and take measures to bridge 
the gap by stepping up the indigenous production of cables, so as to 



ensure a fuller utilisation of the capacity of the telephone exchanges 
and to meet the long pending demands from subscribers for fresh 
telephone connections." The Department had assured the Committee 
in their Action Taken Note that special efforts were now being made 
to procure quantities of cables to match the supply of exchange equip- 
ment. During the years 1974-75 and 1975-76, the supplies made were 
to the extent of 88 per cent and 92 per cent of the orders placed. The 
Committee had stressed the need for concerted and sustained efforts 
for ensuring execution of the annual supply orders for cables in en- 
tirely. It is perplexing that despite the recommendations of the 
Committee in their 204th Report (5th Lok Sabha-1975-76) that the 
Hindustan Cables should be placed under the administrative control 
of the Ministry of Communications, the Government have decided 
that this undertaking should continue under the administrative 
,control of the Ministry of Industrial Development. 

4.73. Keeping in view the fact that a potential loss was suffered 
bylthe P&T Department due to the abnormal delay in the completion 
of the cable laying part of telephone project for want of timely supply 
of cables and also the fast that the Ministry of Communications was 
the principal consumer of thc cables produced by Hindustan Cables 
Ltd., the Committee once again stress that the question of transfer 
of control of this company to the Ministry of Communications should 
be reconsidered in all its ramifications and finalised expeditiously. 

4.74. The Committee have noted that there have been a large 
number of cases of thefts of underground cables in and around 
Calcutta during February 1970 to March 1973. Since the cases 
of such thefts are on the increase, the question of collusion of the 
offenders with the staff of the P&T Department cannot altogether be 
ruled out. The Committee desire that this aspect of the matter 
should be gone into thoroughly with a view to taking suitable re- 
medial measures. 

4.75. The Committee note with concern that the departmental 
instructions of utilising ninety per cent of the capacity by release 
of new telephone connect;ans soon after expansion or, in any case, 
not later than six months of such expansion have not been followed 
on the commissioning of the expanded capacity for 3300 lines in 
January 1970. A s  pointed out by Audit, this was due to the reason 
that the subscribers, cables were not ready, when expanded capacity 
became available. However, according to the Department. the 
exchange on expansion could not be loaded to a prescribed limit 
due to the low handling capacity of the Exchange. As against 
the actual traffic of 0.071 Traffic Units mcasures in June 1970, the 
Exchange was desiyned to carry originating traffic of 0.0628 Traffic 
Units. The loading r as increased subsequently on the installation 
of some additional equipments and junctions and the full loading 
was possible only with cffccr from July 1974, on adding necessary 
traffic relief equipment. Evcn 4 f '  ~ I I ?  argument put f ~ r v ' a r d  by 
the Department is accented, the Committee fail to understand 
why the traffic relief eqvipment was not planned along with the 
expansion of the exchange. Wad this cquiprnent been planned 
initially, the exchange might have been loaded according to the 

%existing instructions. The Committee are unhappy to note that 



due to not loading the exchange according to existing departments 
instructions, the Department lost a potenetial revenue of about 
Rs. 31 lakhs till March 1975 as worked out by Audit. 

4.76. Considering the fact that delays in the commissioning of 
this project are responsible not only for the escalation of costs but 
also of loss of potential revenues, the Committee recommend that 
a departmental probe should be conducted to fix responsibility for 
the glaring lapses that have occurred at every stage of the execution 
of the project. The deficiencies noted should lead to an awareness 
in the minds of the project authorities as to the need for an effective 
planning and coordination with various authorities right from 
the very beginning. The Committee have already stressed this 
point in paragraph 1.80 of this Report. 

4.77. The Committee note that in April-May 1976, there was 
large-scale collapse of telephones in Calcutta, when a number 
of cables in various parts of the city broke-down affecting the tele- 
phone services to ahout 8 per cent subscribers. According to the 
statement made in this behalf by the Minister of Communications 
in  the Lok Sabha on 27 May 1976, there has been extensive digging 
of roads a d  foctpaths taken up from time to time by various utility 
services and agexies  like Calcutta Metropolitan Development 
Authority, Caldutta Electricity Supply Corporation, Calcutta 
Corporation etc. The extent of damage came to be known only 
when Calcutta experienced heavy showers during early Avril and 
thereafter. The Committee regret to note the lack of coordination 
among the various service agencies despite the existence of a cell 
for achieving such coordination. The Committee cannot too 
strongly recommend the over-riding need for maintaining effective 
functional coordination among the various service agencies func- 
tioning in Calcutta. 

4.78. The Minister of Communications had also informed the Lok 
Sabha on 27 May, 1976, that various remedial measures were taken 
in the recent past for improvement of telephone services including 
those in the Calcutta Telephone System. This included the division 
of Calcutta Telephone District into six areas each under the direct 
charge of an Area Manager and the posting of an Additional Gene- 
ral Manager to look after the operational aspect of the Telephone 
System including the rnaintcnance of undcrground cable network. 
Further, under a crash programme for improving the cfficiency 
of the Calcutta Telephone System, separate teams were set up to 
systematically nnalyse deficicncics in t t c  working of exchange equip- 
ment as well as external plants and remedial actions have also been 
taken in respect of most of thc dcficieucies noticed. 

4.79. The Committee also notc that with a view to detect da- 
mages to the cables before t l i c ~  developed into clectrical failures, 
technique of gas pressurisatioc of underground cables has been 
adopted as a part of maintenance policy for larger telephone net- 
works. The first phase of this project was to bring under gas pres- 
sure all junction cables on critical routes in Calcutta by March 1977 
and thereafter the primary cables were also to be gas pressurised. 



Work on tie approved programme for introduction of cabinets. 
a n d  pillars for underground cable network waw also stated to be 
under progress. The Committee would like to know the concrete 
.progress made on these projects so far together with details of 
the other remedial steps taken for eliminating the chances of break- 
down of telephone system in Calcutta as occurred in April-May 
1976. 

4.80. During the course of his statement the Minister hadialso 
informed the House that five new exchanges with total equipped 
capacity of 11,700 lines were commissioned during 1975-76 and 
another 16,000 line, were planned for commissioning during 1976-77. 
Similarly, the total number of new connections provided during 
1975-76 was about 8,000 and the target of new connections for 1976-77 
was 15,ooo. The Committee would like to know the actual achieve- 
ments in respect of commissioning of lines and the provision made 
of new connections in Calcutta during 1976-77. It will be appre- 
ciated that Calcutta is not only a premier metropolitan city but 
one of the most important industrial and commercial centres in the 
country with a long history and a well-knit industrial base around 
it. As such it was evidently all the more important that the De- 
partment should have idcntified the deficiencies in the telephone 
exchange system in Calcutta well in advance and taken concerted 
and well coordinated measures to ensure that the tele-communica- 
tion facilities were improved as per a time-bound programme 
and the capacity increased and commissioned to meet the out- 
standing requirements. It  is regrettable that the facts narrated 
in the foregoing paragraphs clearly bring out that the Department 
neither realised the urgency of the matter nor did it take adequate 
measures to see that the much sought for facilities were expanded 
and  commissioned at the earliest. 



EXPANSION OF CALCUTTA TELEX EXCHANGE 

Audit Paragraph 

5.1. For meeting the owing demand for telex connectiolls in 
Calcutta, a project estimate p or tbe expansion of Calcutta telex exchange 
from 1000 to  2500 lines was sanctioned in December 1967. The total esti- 
mated cost of expansion of the exchange was Rs. 193.55 lakhs as per details 
given below :- 

- - - -- -- ---.- 

PA-.- ( l a b  of rupees) 

(i) Exchange equiprnent(inc1uding power plant) . 41-24 

. . . . . .  (ii) Teleprinter machines (1200) 138.39. 
( 5 )  C ~ b l e s ,  wires etc. . 13-92 

5.2. The order for the exchange equipment (including power p l ~ n t )  
was placed on the Indian Telephone Industrieq in Fcbrua.y r968 and the 
equipment started arriving from March 1969, the supplies werc, however, 
spread over a number of years as shown below : - 
-- ---- 

Value of 
equipment 
Suppi ied 

( l a b s  of rupees) 
- 

-- P. 

5.3. Consequently installation of equipment, except the power plant, 
was commenced only in July 1969 and was completed in March, 1973. 

5.4 The Director Gcneral, I'osts and Telegraphs allotted for this ex- 
change 450 teleprinter machines in August 197 I ,  200 maehines in  November 
1971 and 400 machines in August 1973 ; the machines were to be supplied 
by the Hindustan Teleprinters. Only 483 machines were received for this 
exchange between October 1973 and September 1975. 



5.5. The  number of applicants wditing for new connections and the 
number of connections working from the telex exchange, the capacity of 
which was expanded to 2500 lines in March 1973, were as under :- 

Number of Total Percentage Number of 
connections number of of utilisa- applicantsA 

addedin connecti ,n tion of the waiting 
the working capacity of for new 

preceding on the date exchange conqectioii s 
six months mentioned (2500 liues) 

in column I 

30th September, 1973 . . . . 70 I 160 46.4 374 

31st March, 1974 . . 92 1252 50- I 335 

30th September, 1974 . . . . I39 I391 5.5'6 333 

31St March, 1975 . . . . I47 1538 61.5 225 

30th September, 1975 . . . . I73 17x1 6P.4 211" 

*(On 1s t  September 1975) - -- -- 

5.6. The  Department stated (January 1976) that "telex connection 
were being given progressively depending upon the supply of tele- 
printer machines as also the limitation imposed by the power plant. . . .'' 

5.7. Consequent on the increase of the capacity of the exchange 
2500 lines in March 1973, it needed a higher capacity power plant in 
replacement of the existing power plant meant for a 1000 lines exchange. 
The Departmew stated that "the higher capacity power plant was received 
only later in Tune 1974. The  power plant showed some defects on in- 
stallation, which were rectified by the Company and the plant was com- 
missioned ultimately by August 1975". 

5 . 8  Even on the basis of the number of applicants waiting for new 
connections at the end of August 1975 and the average annual revenue 
receipts per telex, additional potential revenue might have been Rs. 31.79 
lakhs per annum. 

[Paragraph 18 of the Report of C&AG for the year 1974-75, Union 
Government (PBT)]. 

5.9. According to the Audit Paragraph a project estimate for the 
expansion of Calcutta telex exchange from 1000 to 2500 lines was sanc- 
tioned in December, 1967. The  order for the exchange equipment (in- 
cluding power plant) was p1ace.i on the Indian Telephone Industries in 
February 1968 and the equipment started arriving from March, 1969. T h e  
supplies were, however, spread over a number of pews. When asked to 
furnish the reasons why the Indian Telephone Induslries took five years to 
complete the supply of the equipment, the Ministry of Communications 
(P&T B ,ard) have stated as under :- 

"In this particular case, the expansion work was of a large magnitude 
involving the manufacture of 47 racks of different types, 1585 
switches, 1732 Relay S-ts, I500 dialling units and about 700 



other associated items. The  time required for detailed en- 
gineering of these items is, according to ITI, about 12 months 
and the manufacturing time about 36 months. The special 
Power plant of larger capacity required for this was ordered for 
the first time on indigenous suppliers and entailed longer lead 
time. Most of the equipment was, in fact, supplied by IT1 
during the year 1969-70 to 1972-73 (about 4 years). Consider- 
ing the large number of orders on IT1 for various types 
of equipment required all over the country and the growing 
volume of orders from year to year, the supplies in this case 
were effected in quite a reasonable period." 

5.10 Explaining the schedules of supply of equipment by Indian 
-Sele~hone Industries. the Ministrv have further elucidated .- 

"The supply of equipment by IT1 is according to the terms mu- 
tually agreed to between 11'1 and P&T in an agreement. IT1 
is the sole supplier in the country for all the switching equip- 
ment required by P&T. After advance planning, P&T pldces 
orders on IT1 for supplies so that IT1 can place orders for 
componellts and piece parts. Considering the needs of indi- 
vidual stations all over the country and the production capacity 
of IT1 for the different types of switching equipments like SAX% 
MAxs (Strowger) MAXs (Cross-bar), TAXs, Telex's etc., 
priorities are drawn up by 1'&T on all India basis and the pro- 
grammed supply schedules are discussed with IT1 at half yearly 
intervals." 

5.11 As stated in the Audit Para, installation of equipment, except the 
Power plant, was commenced only in July, 1969 and was completed In 
March, 1973. In this connection the Committee have been informed by 
the Audit- 

"While the General Manager Telephones Calcutta stated (April 
1971) that installation was commenced in January 1969, the De- 
partment stated (January 1976) that installation was taken up at a 
later date. The Financial Stock Taking Report for the half 
year ending September 1969 onwards, however, indicated 
commencement of work from July, 1969." 

5.12 The  Committee desired to know the total period initially planned 
for the installation of the equipment vis-a-vis the actual dates of com- 
mencement and completion of installation of the equipment. The  Ministry 
of Corvnunications (P&T Board) in a written note furnished to the Com- 
mitter, have stated as under :- 

"According to the project estimate for this work, the installation 
work was expected to be completed within one year after 
the receipt of all the stores. The  supply of the equipment was 
spread over a number of years and the value of the stores re- 
ceived in various years is indicated below : 



The equipment was received in phases and therefore, the installation 
of the equipment was also taken UP in phases. The installation 
of the equipment, except the power plant, was completed in 
March, 1973. The  Power plant was received in lune, 1974 
but on installation, some defects were noticed. Though the 
case was vigorously pursued with the manuf~ctures,  they 
took time to remove the defects. The power plant was finally 
commissioned in August, I 975 i . c .  within 14 month? of receipt." 

5.13 The  higher capacity power 7lant ur.ls ordcred on thc 6th hlarch, 
1968. The  estimated cost of this p rwer plant was Ks. i , r i o o ~ .  The  
power plant of 233 amps. cap,lcltv mds ordered for the hrst time on the 
indigenous suppliers and, therefore, the mlnufdcture of t h ~ \  e-luipment 
conforming t?  the spe:ificdtinn. tw)k &I l o ~ g  time. 

5.14 According to the Audit l'xagraph the Director General, Post 
and i'elegraphs allootteJ for this exch~nge  450 teleprinter machines in 
August 1971, too  machines in November 1971 and 400 machines in August 
1973; the machines were to be supplied by the Hindustan Teleprinters. 
Only 483 machines were received t'qr this exchange between October 
1973 and Se~ternber 1975. The  C:<)mnlittee wished to h o w  the latest 
position about the supply of teleprinters by Hindustan Teleprinters Ltd. 
T h e  Ministry of Communications (P&T Board), in a written note furnished 
t o  the Committee, have stated : 

"For the current year (1976), orders have been placed on Hindustan 
Teleprinters Ltd. for a total of about 3500 machines. The  
supply position is as follows :- -- -. 

1st Quarter 2nd Quarter 

i) Total number of macLines allotted for various Circles/ Dis- 
( tricts (depzlding u p m  individull Circle-wise demands) . 914 875 
(ii) Total number of machines supplied. 

(iii) No. of machines r e ~ r e d  by Calcutta Telephone District 
dependingupon the aitlng L ~ s t  and subject to techrical 
feasibility. . 136 113 

(iv) No. of machines allotted for Calcutta Telephone District. . 120 30 
(v) No. of mxhines supplied by HTL for Calcutta Telephor e 

District. . .  . . . . .  120 27 



As regards the reasons for delay in supply of these machines by Hin- 
dustan Teleprinters Ltd., the Ministry have further stated :- 

"HTL was handicapped very much due to a severe cut in the Electric 
Power Supply for the factory, but the production is now expected 
to pick up." 

5 . 1 5  I t  is seen from the Audit Para that 21 I applicants were still await- 
ing for new connections as on 1st September 1975. The Audit were in- 
formed by the l'&T Ikpurtment in January 1976 the telex connections were 
being given progressively depending upon the supply of teleprinter ma- 
chines. The Committee enquirccl of the Ministry of Communications 
whether there were any spare teleprinter machines available in other telex 
exchaqger for divcrsion to Calcutta. 'l'he Ministry in a written note, have 
stated as ~indcr :- 

"l??c :dlotment of tclcprintcs machines is made on the basis of 
the existing/anticipatedntcpted demands of telex connections in the 
respecti~~e tclex exchangs. No spare machines are allotted 
except a small pcrccntagc (about 5 , required for 
routine maintenance purposcs, repairs replacenlents etc.) 
Generally, therefore, diversion of machines from one exchange 
to another is not specially advantageous excepting that this 
will nican hclping onc ~:schange at the cost of another." 

5.16 It has been pointed out hy the Audit that on the basis of the 
n u n ~ i h  of applicants waiting for new connection at the end of August, 
1975 and the average annud r e \ w u e  receipts per telex, additional po- 
tential revenue might have been Its. 3 r .79 lakhs per annum. 'The details 
of this revenue as furnished b. the Audit to the Committee are as under : - .- - -. - - - - - 

Calcutta tclex 
Rs. 

Actual Revenue . . . 1,80,8z,o00 

Average No. of tclex coniiections in  1973-74 . 1,200 

Averngc R c v c ~ ~ u e  per conr cction . , . 1,80,b,ooo+ 1,200=15~68 

i\versge Rcvenuc perannum on wa:ting nppjicants 
as on 31-8-75 . 175,068X21 I= 31,79,348 or 

31 791akhs. 

5.17 The  Committee desired to know the steps taken by the P&T 
Department to ensure thqt nlavimum possible utilisation of the capacity 
of telex euch:mgr: was not clelayci! for want of teleprinter machines. I n  
a written note furnished to the Con-mittee, the Ministry of C~)mmunic:~- 
tions have stated :- 

"While Telex equipment is ordered on IT1 individually for each 
exchange requirement, T P  machines are ordered in bulk t o  
meet the total annual requirement for all places. T h e  TP 
machines are allotted quarterly to  various users in the depart- 



rnent who draw them from the Store Depots as convenient for - 
their use from time to time. These allotments take into ac- 
count the requirements for expansion, mointenance, etc. In 
this particular case, though the Teles equipment was ordered 
in February, 1968, the supplies were sxead over a number of 
years but the installation was completed in time. The power 
plant was then received in Tune, 1974 but on installation, 
some faul!s were noticed. Though the case was vigorously 
pursued, the manufacturer took timc to clcar all the faults and 
the power plant was finally commissioned in August, 1975. Due 
to the delay in commissioning of the higher capacity kwwer 
plant, the loudin g of t h c  eucha'n ge h d  to be done C ~ L I ~ ~ O L I S ~ ~ .  
The waiting list as in September, 1973 was 373 and the T I P  
m:~chines were progressively received during the period from 
September, 1973 to March 1975. The waiting list was also 
progressively cleared as and when TI'P machines were received.' 

5.18 For meeting the growing demand for telex connections in 
Calcutta a project estimate for the expansion of Calcutta Telex Ex- 
Aange from 1000 to 2500 lines was sanctioned in December 1967 a t  an  
estimated cost of Rs. 193.55 lakhs. The supply of equipment (in- 
cluding the Power Plant) for which an order was placed on Indian 
Telephone Industries in F e b r u a ~  y 1968 started in March 1969 and 
was complcted in1974-75. It has been submitted to the Committee 
that as the equipment (without power plant) was received in phases 
its installaton was also phased and completed in March 1973 (1972-73). 
The Committee fail to understand how the istallation of equipment 
could be said to have been completed in March 1973 when the supply 
of the equipment was spread over beyond 1972-73 to 1 ~ ~ ~ - ~ 5 - & d  
equipment worth Rs. I lakh was still to be received during 1973-74 
and 1974-75. The Committee would like to be informed about the  
correct position in  this respect. 

5.19 The Committee a re  distressed to note that  the power plant 
which was a part  of the whole expansion programme sanctioned in 
December 1967 was received in June 1974 i.e. 15 months after  
the comp1et;on of the installation of the equipment in March 
1973 and was commissioned as late as August 1975 only after recti- 
fying the defects which were noticed after its installation. At 
that  timc(3o September 1975) the Telex Exchange had utilised 68.4 
percent of i ts  capacity (2500 lines) with ZII  waiting applicants (on 
I September 1975). The main reason, as i t  appears to the Committee 
for the Exchange not working to full capacity by Sptember 1975 
was that  by that t ime only 483 teleprinter machines had been re- 
ceived as against total estimated requirement of 1200 machines. 

5.20 What has distressed the Committee more is the fact that 
no fi-rm time-schedule was laid down for completion of the project. 
'The date of completion of installation was fixed veguely as one 
year after the receipt of the equipment f rom Indian Telephone 
Industries. The IT1 itself instead of supplying the equipment 
according to its manufacturing capacity, spread the supplies over a 
number of years. As submitted by the Ministry, the IT1 needed 
four years to supply the equipment, after receiving the order in 
Febraury 1968. As such, the requisite supply of the equipment should 



have been completed by February 1972 instead of 1974-75. The 
Committee regret to observe that it was 7 years after placing the 
order for the power plant that the project could be commissioned 

i n  August 1975, free from any defects. The Committee feel that the 
fact that power plant was ordered for the first time on indigenous 
suppliers should not be taken as an excuse for taking 6 long years 
to manufacture if from the date of placing the order in February 
1968. The Committee would like the Ministry of Communications to 

investigate the precise reasons for the late supply of the power 
plant with a view to taking remedial measures for future. 

5.21 The Committee note that only 483 te1eprin:er machines 
were supplied by the Hindustan Teleprinter Ltd. to the Calcutta 
Telex Exchange during the period from October 1973 to September 
1975 as against an allotment of 1050 (650 in 1971 and 400 in 1973) 
teleprinter machines made by the Director General, Posts and Tele- 
graphs. The Committee have been informed that the s4ortfall in 
the supply of teleprinter machines was due to severe cut in the 
electric power supply to the Hindustan Teleprinrer Ltd. As the 
general position regarding supply of electric power has improved 
'in the country, the Committee hope that concerted efforts would 
be made to clear the present backlog of machin~s. The Committee 
feel that had the requiste number of teleprinter machines been 

-supplied in time and the power plant worked as scheduled, the Cal- 
cutta Telex Exchange would have worked to larger capacity and 
earned the additional potential revenue of Rs. 31.79 lakhs per 
a nnum. 



AUDIT PARAGRAPH 

Air -conditioning of telephom e.vchanges 

6.1 (a) Bhubaneshwar-installation of a 1 5 ~ o  lines automatic tele-' 
plone exchange in replacement of the existing 700 lines manual exchange 
at Bhubaneshwar was sanctioned in March 1962 for Rs. 26.39 lakhs. The  

1964. I t  provided for construction of a building adequate to accommodate 

I 
project emmate was revised and sanctioned for Rs. 29.79 lakhs in Auguw 

equipment for a 5000 lines automatic telephone exchange (Rs. 14.58 lakhs) 
air-conditioning (Rs. 0.80 lakh), installation of crossbar type equipment 
(Rs. 8.36 lakhs) and laying of cables (Rs. 6.05 lakhs). Construetion of the 
building was started in March 1965. 

6.2 Since tho proposed 1500 lines exchange, whtch was expected to132 
ready by 1967-68, would not havc. been adequate to meet cven the imme- 
diate demand for telephones, mothel project wac smctioned in September 
1965 for Rs. 8.61 ! lfi'l~ for e.ipmnion of the propaed exchange from 1500 
to 2030 lines. Indents for supply of exclnngc equipment for 20x1 lines 
was scnt to Indim Telephone Industries in March 1965, dnd equipment 
costing Ks. 20.01 lakhs was re$-eivcd by March 1968. The building WJS 
completed by April, 1967. 

6 . 3  Hnwe\,er, cven before installation of equipment was started, an- 
other l~roieit w ~ s  sanctioned for Rs. 21 .27 lulihs in June 1968 for further 
expansinn 01- thc proposed exchange from 2000 to 30QO lines. The  Depart- 
ment stated (Drcemher 1975) that during the course of a review of demand 
for tele;>l~,~,nes at l3huhaneshwar in 1967, it was assessed that due to a back 
log in t l ~ e  production of crossbar equipment by Indian Telephone Industries, 
this exchange co:i!;l be cxpectecl to be commis.~ioneil only bv 1969 and hence 
further espansinn (.f the proposeil exchange to 3333 lines was approved and 
the pri)duction o i  equipment was included in the manufacturing programme 
of Indian Telephone industriec for 1968-69 . Ins~allation of cquipment was 
started in January 1969. 



6 .s  After the drawings of the plant were finalised in December 1967 
a tender notice was issued by the Director General, Supplies and Disposals 
in January 1968. 'Tenders were received in February 1968 and after settle- 
ment of terms and conditions, an order was placed on firm 'A' in July 1968, 
for supply and installation of the plant at a cost of 13s. 2.10 lakhs by 30th 
November 1968. 

6 . 6  Firm 'A' reported (May I 971) that it had completed installation of 
the air-conditioning plant during December 1970 but the plant could not be 
commissioned as necessary water and power connections were not provided 
by the Department. Firm 'A' applied in May 1971 for extending the date of 
delivery, and in July 1971 the Director General, Supplies and Disposals ex- 

' tended it to 30th September 1971. The  Department stated (December 1975) 
that the "statement of the firm that they had completed the installation work 
by December 1970 was not accepted as it was reported in April 1971 that the 
work regarding the air-conditioning plant at Rhubaneshwar was not yet 
commissioned. We had also written to the firm in Mav 1971 pointing out 
this position". The  Department further stated (December 1975) thar ',the 
condition of the firm that non-:lvailabilitv of vrater and power was delaying the 
commissioning of the plant is not correct. There was no ilifticultv abou: the 
water supply, though there was some delay in making electric supply available. 
For obtaining bulk supply 01' power the department was required to instal 
a 630 KVA transtrmer sub-station. Since procurement of high tension panel 
through the Director General, Supplies and Disposals, to whom indent was 
sent in February 1970, was delayed power could be mnde availab!e only in 
March, 1972. 

6 7 After tlie completion of installation of the plant the rcpl-esentatives 
of the firm, the L>irector General, Supplies and Dispcwls m d  the Posts and 
Telegraphs I)epartme,~t jomtlv conducted three tcrts iil August I972 
(monsoon tcst), January 1974 (winter test) and June 1975 (Summer test) 
several defects were noticed during these tests. 

6 . 8  Installation of exchange equipment which WJS coinmcnced in 
Jnnuarv 1969 was completed in h4,irch 1973 for all the 3000 lines and the 
automatic telephone exchange, for the protection and psoper functioning 
of which the air-conditioning plant was installed, was put into service in 
March, 1973 without air-c-onditioning. , 

6 . y  A meeting of the represcntntives of the Director Genesd, Posts 
and 'l'clegraphs, the Ilirccto!. (kneral , Supplies and Disposals and the firm 
was held in New Delhi in February 1974, when a list of unre:ncilied faults 
in tlie plant was handed-over to the firm's representative. The  firm's 
representative assured offeriny of' the plant for joint test on 25th April 1974. 
Accordingly the representative of the Department (installation branch) 
reachcd Bhubaneshwar on 25th April 1974 but rcprcsentati\-es of the firm 
and the Director General, Supplies and Disposals did not arrive. The 
Postmaster General, Bhul~nnesh\var stnted in Rk1y 1974 that the 
crossbar telephone exchange was u7orl;ing without air-conditil)ilinl: since 
March 1973 causing dctcriixxtion of lire of the ecpipm;nt. I t  
was difficult to maintain the cquipmcnt without :!it--ionditi,win~ and 
the components were ::e~ting ?.:~ulty". The Director (;cner:~l, Posts 
and 'Tclegrnphs statcil ~'Decc-nher r y 7 9  !hat '.thouc?~ tlic pro.\-ision 
of  propcr air-zonditioning plant would have provided a bc:ter service and 
reduccil Sx~lts of the equipment, the Fact renlnjnc that cnmpluinrs of' un- 
satisfactory xrvice due to exchange Saults arc within limit." 



6.10 After the firm had failed to fulfil its assurance about offer- 
ing the plant for test in April 1971, another meeting was held by the 

.representatives of the Director General , Posts and Telegraphs, the Director 
General, Supplies and Disposals and the firm in New Delhi in December 
1974, when the firm's representative again assured that the plant would be 
offered for test in January 1975 after 3 weeks' trial run. The  plant was, 
however, offered for test in August 1975, but in the test conducted in Sep- 
tember 1975 the plant was not fbund fit tor taking over. 

6 .  T I  Firm 'A' also failed to commission the plant within thc time 
stipulated in the following eschanges : 

6.12 (i) BELGAUM.-Indent f<.lr the procurement of air-conditioning 
plant was sent bv the Department in July 1967 m d  the 1)irector General, 
Supplies and Disposals placed an order (Its. 2 .go lakhs) in July 1968 
on firm 'A' for installation of the plant hy January r 969. 'Though installation 
of the plant was stated by the firm to have been completed in October 1970, 
power supply was made available by the Departnit .i only in April 1972. T h e  
plant failed in tests conducted in June 1973, I:el~ru:~ry 1971 and October 
1974. T h e  Department stated ( L>eceniber 1975) that the date o!'next joint 
test of the plant was being finaliseci. In the memtime the installation 
of exchange equipment was commencd in April J . , ~ I  and the cschange was 
commissioned in December 1973. N'ith a view to protect the exchange 
equipment from dust and humidity, J 3 window type air-conditicwxs were 
purchased for Ks. o .86 lakhs and installed in February 1974. 

6.13 (ii) KELLYS (MAl)IiAS).--Against an indcnt sent by the 
Department in 1;ebruary 1970, the 1)irccti)r General , Supplies and 1)isposals 
placed an order ( Ks. 3 .24 lakhs) in lkhruary J O T I  on firm 'A' for installa- 
tion of an air-conditioning plant by 30th No\.cn~ber 1971. installation of 
the exchange equipment was commenced in December 1972 and completed 
in December 1974. T h e  air-conditioning plant is lret to be commissioned 
(December 1975). T h e  Department stated (December 1975) that the first 
test of the plant was scheduled to be conducted on I 5th December I 975. 

6 .  I 3 (b) MADRAS.-Installation of' 1000 lines trunk automatic ex- 
change at hladras was approved by (h .c rnment  in Februasy 1963. Orders 
for the TAX equipment were placed in May 1964 and an indent for the air- 
conditioning plant was sent to the Director General, Supplies and Disposals 
in February 1965. T h e  project estimate for l is .  32.71 lakhs (Its. 30.96 
lakhs for the equipment and lis. I .75 1akhs f;)r t!le air-coxiditioning plmt)  
was, however, sanctioned in July 1:>55 

6.15 I n  September 1965 the Director Gcnel-A, Supplies :~nd  Disposals 
placed an order on firm 'A' for the supply ol' the n i : - - n t i o i n  plant hy 
April 1966 and its installation by August 1966, at a total cost ol'lis. 1 .ti5 lakhs. 
Eighty percent oftl ie cost 01' the plant was pay3~lc  against proof 01' dcspatch 
aiter inspection at the frictory, and the 13aianc.e after testing, inspection and 
acceptance of ' the plant. 'l'hc plant was a150 to be gut:rmtec~l hy thc suppiier 
against mechanical and rnanuf.acturing defects fix LI period 01' twclve months 
from the date of commis.;ioning. S i n x  the import l i i ~ i l i ~  COUIJ be issued 10 
firm 'A' only in January 1966, the Lhreitor C;enerd, S~ipplics and 1)isposals 
refixed (April 1966) the pcriod 01' delivery as August 1966 !.or c i x  suppiy x id  
December 1966 for the instuli:~hn. As firm 'A' C O L L J C ~  not ililport many of the 



components in time, the period of delivery was extended to December 1966 
for the supply of the plant and to March 1967 for its installation. Firm 'A' 
could not adhere to this delivery period and at its request, further extension 
was granted up to July 1967. 

6.16 By March 1966, sufficient quantity of equipment was received for 
commencing the installation. Since, however, the air-conditioning plant had 
not been received and as the sophisticated exchange equipment was to be 
installed in air-conditioned room to prevent ingress of dust and corrosion 
from humidity, twelve window type air-conditioners were installed in June 
1966 at a cost of Rs. o .  51 lakh. InstaIlation of the exchange equipment was 
started in April 1966. 

6.17 In August 1967, firm 'A' complained that the testing of the plant 
under installation was hampered as power supply was not made available by 
the Department. The Department stated (January 1976) that the electric switch 
gear required for supplying the powcr to the air-conditioning plant could be 
obtained through the Director General, Supplies and Disposals only in April 
1968, and the power supply was ma& available in the same mo th. Firm 'A' 
completed installation of thc air-conditioning plant by July 196f Meanwhile 
installation of the tsunk automatic exchange, tor which the airzconditioning 
plant was required. has becn completed in February 1968 and the exchange 
had started functioning fiom that month. 

6.18 The air-conditioning plant was subjected to tests in July 1968 and 
again in February 1969, when several defects were noticed. After the defects 
were attended to by afirm 'A' the plant was again put to test in June I 969, 
when again some of the components were t'ound defective. The Departm ent 
of Supply stated (December 1975) that the major defects noticed in June 1969 
were "Heavy rusting and development of scales on the steel tubes of the 
evaporative condenser". The question of galvanising the steel tubes their 
replacement by copper tubes remained under protracted corrospondence 
Ultimately in March 1()71, firm 'A' agreed to guarantee the evaporative con- 
denser for four years. The plant was then again t e s t ed>~~  December 1971 
and accepted by the Department in January 1972. 

6.19 The air-conditioning plant developed faults within five months 
of its commissioning and was shut down in April, 1974 ; the plant is still 
under repairs ( January 1976). I n  the meantime, the Department had to 
purchase another 13 windou type air-conditioners ( cost Rs. o 65 lakhs) for 
pro1 ding esscntinl protection to the ~yuipnment of the exchange which had 
in thc meontin-e ix '11 :~u~mented t c ~  prmidc for increase in thelud of traffic. 

5 .20  {c) AGIU-Against an lndent placed by the Director Gener,~ 
Posts :rnd Telegraph in July 1964, the 1)ircctor General, Supplies and Dis- 
posals placed ( M;IY 1~j65) an nrdcr on firm 'A' (cost Rs. r 23 lakhs) for 
supply and installntion of an air-condilioning plant in thc telephone exchdnge 
at Agrn The plant was to be installed 1-77. March 1966. According to the 
terms of the supply order, payment to the extent of 80 per cent was to be 
made after initial inspection of the plant and proof despatch, and the balance 
20 per cent after erection of the plant at site, and final inspection and' 
test. 



6.21. Installation of the plant was completed by firm 'A' in September 
1968. Thereafter five tests were conducted to check the working and per- 
formance of the plant with the following results : 

Mpnth Season of Test Observations 

September 1968 Monsoon The plant failed to maintain required a n  di- 
rions of relattive humidity. Some other 
defects were also noticed. 

January 1969 : Winter Winter heating and conditioning was found 
satisfactory. 

May 1969 Sl~rn~ner T t ~ e  plant failed to provide required condi- 
tionilg w d  relative numidity. One of the 
compressors developed fault. Leakage cf 
gas was also noticed. Performance as a 
whole for cooling was not ststisfacrory. 

September 1970 Monsoon The plant passed the mol:s~on test. 

J m c  1971 Summer Tne plant f+Ied to maintain the prescribe& 
inside conditions. 

6.22. The Additional Chief Engineer of the Department at Jabalpur 
informed the Director of Inspection, Supplies and Disposals in August 1971, 
that "there have, been lots of failures and breakages during the tests and also 
when the plant was handeled by the firm for rectification of defects. Work- 
manship appears to be below standard. The condition of the plant has 
deteriorated to such an extent that it cannot be restored by application of 
maximum skill at the disposal of firm. A decision should be taken to recject 
the plant as unserviceable. " 

6.23. I t  was decided in a meeting of the representatives of firm 'A' the 
Posts and Telegraphs Department and the Director General, Supplies and 
Disposals held in November 1971 that firm 'A' should continuously run the 
plant from 1st April 1972 to 30th April, 1972, after carrying out necessary 
rectifications and replacements, and if the plant performed satisfactorily during 
this period, it would again be inspected and tested jointly. Accordingly 
the plant was inspected and tested jointly by the representatives of the De- 
partment and firm 'A' in June 1972. The Department stated (January 1976) 
that "plant was able to maintain summer conditions for which the testing 
was carried out in June 1972 though a few deficiencies were noted in some 
items. It was mentioned in the test report that the plant may be accepted 
and taken over after rectification of the defects". Firm 'A' agreed (June 
1972) to rectify the defects. 

6.24. Another meeting was held in the office of the Director General, 
Supplies and Disposals in November 1972 in which firm 'A' agreed "to give 
guarantee against the cracks in the refrigerent lines due to vibrations for the. 
period April 1973 to September 1973". The Department stated (January 
1976) that "further discussions were held with the representative of the firm 
on 28-6-1973 in which it was decided that the plant will be run by the de- 
partmental staff for three days continuously after it was started by the firm's 
representative and the plant would be taken over immediately after, if t h e  
275 LS-7 



plat is found satisfactory". Accordingly, the plant was run continuously 
for three days from 2nd July 1973 and, except- for some vibrarlons in m e  of 
the  compressors, the plant was reported to have functioned satisfacrorily. 
T h e  Department stated (January 1976) that "it was stated by the representa- 
tive of the firm that such defects are not likely to recur in the plant in the 
near future. It was also agreed by the representative of the firm that the 
defects will be removed free of cost by the firm if they re-occur up to end of 
October 1973"-Thereafter the Director General, Posts and Telegraphs 
instructed the Divisional Engineer, Telephones, Agra to take over the plant 
so that firm 'A7 could get the balance 20 per cent payment. The plant was 
taken over on 5th July 1973. According to the Department (January 1976)~ 
"the plant has not been giving satisfactory service after taking over and is 
lying idle at present." As the firm refused to repair the plant in spite of 
repeated reminders stated to have been issued by the Department, the Direc- 
tor General, Supplies and Disposals was requested in August 1975 to take 
action against it. 

6.25. The  ~ e ~ & t m e n t  stated (January 1976) that "a meeting was called 
by Director General, Supplies and Disposals during November 1975 in 
which the representatives of the firm were also present. The firm has, how- 
ever, not agreed to attend to the plant free of cost and we have again taken 
up,the case with the Dircctor General, Supplies and Disposals during Dece- 
mber 1975 for taking early decision in this case." 

[Paragraph 20 of the Report of the Comptroller and Auditor General 
of India for 1974-75, Union Government (Posts and Telegraphs)] 

a. BHUBANESHWAR 
EXECUTION OF T H E  PROJECT 

6.26. According to the Audit Paragraph, installation of a 1500 lines auat- 
matic telephone exchange in replacement of the existing 703 lines manual 
exchanges at Bhubaneshwar was sanctioned in March 1962 for Rs. 26.39 
lakhs. 

6.27. Since the proposed 1500 lines exchange, which was expected to be 
ready by 1967-68, would not have been adequate to meet even the immediate 
demand for telephones, another project was sanctioned in September 1965 
for Rs. 8.61 lakhs for expansion of the proposed exchange from 1500 to 
2000 lines. 

6.28. However, even before installation of equipment was started, another 
project was sanctioned for Rs. 21.27 lakhs in June 1968 for further expansion 
of the proposed exchange from 2000 to 3000 lines. 

6.29. Explaining the reasons for the final sanction for expansion of the 
exchange from 2000 lines to 3000 lines, the Posts and 'Telegraphs Depart- 
ment informed Audit in December 1975 that during the course of' a review 
of demand for telephones at Rhubaneshwar in 1967, it was assessed that due 
to a back-log in the production of crossbar equipment by Indian l'elephone 
Industries, this exchange could be expected to be commissioned only by 
1969 and hence further expansion of the proposed exchange to 3000 lineS 
was approved and the production of equipment was included in the manu- 
fcturing programme of Indian Telephone Industries for 1968-69. Instal- 
lation of equipment was started in January 1969. 



6.30. Since the project estimate for installation of automatic telephone 
exchange at  Bhubaneshwar initially sanctioned in March, 1962 was revised 
.and sanctioned in 1964, the Cornminee desired to know the reasons neces- 
sitating this revision. In  a note, the Posts & Telegraphs Department have 
informed as follows : 

"In the original project, provision for the building was for Rs. I I  .27 
lakhs and a preliminnrv estimate for the building and electrical 
installation for Rs. 10.81 lakhs was sanctioned in July 1963. 
This needed revision to Rs. 14.58 lakhs on account of increase 
in cost index and provision of basement and stronger foundation 
for future expansion etc. The revised building estimate was 
sanctioned on 26 August 1964. Since on this account the pro- 
ject cost exceeded by more than IO?/,, a revised project estimate 
had to be sanctioned in August 1964." 

6.31. When asked as to why the provision of -basement and stronger 
foundation for future expansion etc. was not contemplated originally, the 
Posts Sr Telegraphs Department explained as follows: 

"In the original project provision for the building was for Rs. 11.27 
lakhs and a preliminary estimate for the building and electrical 
installation for Rs. IO.SI lakhs was sanctioned in July 1963. 
This needed revision to Rs. 14.58 lakhs inlluding over-heads 
on account of increase in cost index, non-provision of baseneat 
and stronger foundation for future expansion, etc. Since on 
this account the project cost exceeded by more than I o O , ~  a revised 
project estimate had to be sanctioned in August, 1964. 

'The main cause of revision in the building estimate was the increase 
in the cost-index resulting from the rise in prices of materials and 
labour. The earlier estimate was based on a cost index of 132 
plus 18% whereas the revised estimate was based on a cost 
index of 168%. 

The area of basement in the original preliminary estimate was in- 
cluded under the items of main building, and estimated at the 
same plinth area rate for basement. The  provision for stronger 
foundation is reported to have been omitted through oversight 
as ihe staff was new to the work at that time. Had this provision 
been made, the cost of original estimate would have increased 
by 19560~2.15 -Rs. 42,0541-. Similarly, special provision for 
acid-resisting floor would have enhanced the amount of preli- 
minary estimate by Its. 5,845, -. 

The gap between the original and revised estimate being Rs. 2,41,Gool- 
excluding overheads revision in building estimate would have 
been necessary due to increpe in cost index as stated earlier eve11 
if provision had been correctly made for items referred to above 
in the original preliminary estimate." 

6.32. The  project for expansion of the exchange from 1500 to 2000 
lines, was further revised to 3000 lines and was sanctioned in June, 1968. 
T h e  Committee asked about the reasons for sanctioning the expansions so 
frequently and for not taking into account the actual requirement trends 



while framing the project estimate initially in 1962. The Posts & Tele- 
graphs Department have* informed the Committee : 

"There is an acute shortage of telephone exchange equipment in 
the country and therefore we were providing equipment just 
adequate to meet the requirement estimated at the expetcted 
year of commissioning of the exchange. Allotment of equip- 
ment, however, is made in relation to the progress of the building 
work. The Initial project for installing a 1500 lines exchange 
was sanctioned in 1962 on the basis of Bhubaneshwar having 
strowger equipment to cover the demand upto 31-3-66. The  
capacity of the exchange provided was reviewed in 1964 when 
the revised building estimate was sanctioned and it was decided 
that it will be desirable to put in crossbar equipment and also 
that an initial capacity of 2,000 lines would be justified to cover 
the period upto 1967-68. Since the initial project was already 
sanctioned for 1500 lines, a separate project for expansion 
by 500 lines was processed in October '64 and the EFC 
Memo. was approved after which equipment orders for 2,000 
lines were placed on IT1 in March 1965. The  supply of equip- 
ment, however, was not according to the earlier expectations and 
installation could commence only in April 1969. 

The requirements of the exchange equipment at Bhubaneshwar were 
reviewed after installation and commenced in 1969. I t  was 
felt that the total telephone demand at Bhubaneshwar, by the 
time the exchange is commissioned i e . ,  March'71, would be 
about 2600 and this capacity of 2000 would not be adequate. 
Therefore, a further expansion of the exchange by 1,000 lines 
was sanctioned." 

6.33. When asked whether the Posts & Telegraphs Department has 
ascertained the capacity of the Indian Telephone Industries and were i n  
touch with them while framing these estimates, the Member (TD), Posts & 
Telegraphs Board explained : 

"This is a case which was similar to Ludhiana and refers to the same 
period. Originally we had thought of a Strowger exchange for 
Bhubanswar of 1500 lines. Then when the cross-bar produc- 
tion was supposed to have started and the IT1 took on produc- 
tion, this important town was included for supply of cross-bar 
equipment and by that time the demand was re-assessed at 2000 
lines and the order was placed for a zoo0 lines cross-bar exchange. 
The  estimate remained sanctioned at 1500 lines original plus 500 
lines (addl.). There was no significant change except the change 
in the type of equipment. That is all that was there." 

6.34. According to the Audit Paragraph, during the course of a revie W 
of demand for telephones at Bhubaneshwar in 1967, the back-log in the 
production of cross-bar equipment by the Indian Telephone Industries was 
. - -- 

*Not vetted by Audit. 



taken into account. The  Committee ascertained the reasons for back-log 
in the production of equipment. The Posts & Telegraphs Department have 
*apprised the Committee : 

"The major reason for the slippages in achieving the capacity in 
production of Crossbar equipment by the IT1 had been due 
to the continuous delay on the part of BTA4 in supplying piece 
parts, components, tools and machines. There were other fac- 
tors also which further added to this delay, for example, some 
machines sent by them were received here in damaged condition 
and some machines sent by them were impounded at Karachi 
during the Indo-Pakistan confrontation in 1965. Inspite of 
continuous reminders from the IT1 to the BTM fpr expediting 
the supplies and keeping the promised schedule, delay occurred 
in supplies at all stages. 

Crossbar equipment was being manufactured for the first time in the 
country and the IT1 engineers had no actual experience of pro- 
duction of this type of equipment. Considering the very large 
magnitude and complexity in the manufacture of the equipment, 
the time schedules for various operations fixed initially were 
found to be optimistic on the basis of actual experience." 

6.35. The C3mmittee pointed out that Bhubaneshwar being the State 
Gp i t a l  was an impxtant place and as such required priority in the supply 
of the equipmxt. To this the Chlirmsn, Indian Telephone Industries has 
stated: 

"P&T Department listed it amongst the high ups. There wcrc 70 
exchanges in the list and the position of Bhubaneshwar wds at 
S. No. 9. At that time we were only developing the know- 
ledge and the experience for the manufacture of these exchange 
and furthcr as this capacity was increased from 2,000 to 3,000- 
lines we had to sufficiently engineer the project again. The 
initial development stages do cause problem particularly with 
the type of circumstances that developed with the International 
Telephone and Telegraph and the BTM Company." 

6.36. The Secretary, Ministry of Communications, elucidated the p s i -  
dion as follows: 

'There was one special point about the situation. As against I .67 
lakhs they were able to supply only 54,000 lines. So, in that 
context you could well imagine to what extent they would have 
to modify the programme. This re-scheduling year after year 
was causing serious difficulty during that period. Since Bhu- 
baneshwar is an important place this was decided upon. Now 
we have this 4,000 lines exchange and there is no waiting list 
now. We are able to meet the requirements of this important 
town." 

*Not vetted by Audit. 



AIR-CONDITIONING O F  T H E  EXGHANGE 

6.37. According to Departmental technical insuyctions, sophisticated: 
components of telephone equipment should be unpacked and taken out 
from plastic containers in air-conchtioned rooms to avoid ingress of dust 
and huminity in them which would adversely affect their performance. 

6.38. Even though indent for exchange equipment for 1500 lines was 
released in March, 1965 and the buildkg was ready in April, 1967, indent for 
procurement 0: requisite air-conditioning plant was sexit to the Director 
General, Supplies and Disposals in September, 1967 and the detailed speci- 
fication therefor in October, 1967. The Committee desited to know the 
reasons for delay in placing the indent and that too without detailed speci- 
fications. In 3 note, the Posts & Telegraphs Department have *explai- 
ned I 

"preliminary action to. collect necessary data for framing the speci- 
fication of the alr-conditioning plant was commenced well in 
time and the D.P.T. Orissa was also directed to sanction the rele- 
vant detailed estimate which was done in February 1965. How- 
ever, it appears that in keeping with the progress of the building 
work and the supply of exchange equipment, the indent for the 
air-conditioning plant was directed to be released in March 
1 967- 

The indent was placed by the D P T  Orissa on DGS&D along with 
a letter dated 19 April 1967. Unfortunately, the indent was 
not in the proper form. He was directed to submit revised 
indents in the prescribed form and this he did on 1-9-67. Ac- 
cording to the DPT 14 copies of the specifications for the air- 
conditioning plant were sent to DGS&D along with the original 
indent in Aqril 1967." 

6.39. Elucidating the position further the Secretary, Ministry of Corn- 
munications, has stated as follows. 

"If 1 may intervene with your permission, there is one important 
fact which I would like to place before the Committee. By 
that time it was known fully that the exchange equipment was 
not likely to be  installed for quite so& time. Actually, re- 
scheduling of the equipment had taken place. The  installation 
of the equipment ultimately commenced some time in the begin- 
ning of 1969. There has been a delay on the part of Director, 
P&T in rescheduling the indent-five month's period was really 
a long one. Even after the indent was revised, the order was 
placed by the DGS&D. He was told that the air-conditioning 
plant should be installed by October 1968. Even if that was 
done, it should have been before the equipment installation ac- 
tually commenced." 

*Not vetted by Audit. 



6,40. According to the Audit Peragraph, after the drawings of the plant 
were finalilmed in Deoamber, 1967 a render notice was issued by the Director 
General, Supplies and Disposals, in January, 1968 and the order was placed 
in July 1968. The Committee asced for the reasons for taking about a year 
in placing the final order. The Secretary, Ministry of Commuications 
has deposed: 

cLTheposition is like this that when the first requisition was placed 
on DGS&D, that was not in the proper form. 'Then the Director 
P&T was asked to change the form. Along with the first requir- 
sition he had sent the requisite number of drawings. On 1st 
September he again sent the correct forin b u ~  he &d not attach 
the drawings mentioning therein that the drawings sent earlier 
should be attached with this. These took same time more. 
That was why the drawings sent earlier could not be associated 
with the correct type of form. That is why the whole process 
was started by the DGS&D some time by the end of December. 
This is what we have been able to get from the records." 

6.41. According to the original supply order the installation of the plan 
was to be completed by 30 November 1968. But the power for runnidg 
the plant could actually be made available in March, 1972. The Com- 
mittee, therefore, desired to know the reasons for delayed supply of power 
and enquired as to why the advance planning was not done to ensure the 
supply of power by 30 November, 1968. In a note, the P&T Department 
has *apprised the Committee: 

"The procedure regarding tne agency which should carry out the 
electrical installations in telecom. buildings was under review. 
Earlier the work was being done by the telecom. officers. A 
decision was taken that this should be done by the Civil Wing 
instead of the Divisional Engineer Telegraphs. An Electrical 
Division was formed at Calcutta in June 1968 when the work 
of electrical installation in the Eastern Region was transferred 
to him. Due to this there was some initial delay in getting the 
electrical installations completed in time. The  large amount 
of power required for air-conditioning and other loads in this 
exchange need the provision of a sub-station. The case for 
installation of HIT sub-station at Bhubaneshwar was initiated 
by the Surveyor of Works (Civil Wing) vide his Tour Note 
of November '68. After collection of some data he subnlitted 
the preliminary estimate in March 1969 and it was sanctioned 
in April, 1969. For carrying out the work, it was necessary to 
obtain transformers, H.T. & L.T. Switch Gears and cables from 
three different suppliers through DGS&D. The  L.T. panel was 
received only in March 1971 and the H.T. panel in January 1973. 
In  the meanwhile, the Orissa State Electricity Board was re- 

- - p-- -- 
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queqt4 to help us, as a special case, and the sub-station was 
commissioned in March 1972 after the Electricity Board made 
arrangement for controlling the H.T. supply from their own 
equipment." 

6.42. The indent for the electrical items required for the sub-station, 
i.e., transformers, cables and HT/LT panels were placed by the Posts & 
Telegraphs Department in February, 1973. The Committee desired to know 
the reasons for not placing the indent simultaneously with the indent for 
the air-conditioning plant. In a note, the Posts & Telegraphs Department 
have informed the Committez as follows :- 

"The procedure regarding the agency which should carry out the 
electrical installations in Telecom. Buildings was under review. 
Esrlier the work was being done by the Telecom. Officers. A 
decision was taken that this should be done by the Civil Wing. 
An Electrical Dn. of the Civil Wing was formed at Calcutta 
in June 1968 and the work of electrical installation in the Eastern 
Region was transferred to it. During the transition there was some 
delay in getting the work of electrical installations initiated in 
time. The requirement of power for air conditioning and other 
load for this exchange necessitated the provision of a separate 
sub-station. The case for installation of the sub-station was 
initiated by the Surveyor of Works (Electrical) vide his tour note 
of November, 1968. After collection of some data, he submitted 
the preliminary estimate in March, 1969 which was sanctioned 
in April, 1969. This sanction was in the nature of administrative 
approval and expenditure sanction for carrying out the work. 
Before, however, tenders for the supply and installation of sub- 
station equipment could be invited it was necessary to prepare 
and sanction the detailed estimate showing the actual quantities 
of cable requirement etc. This detailed estimate was sanctioned 
in January 1970 and the indent for H T  sub-station equipment 
was thus placed with DGS&D in February, 1970. 

"The indent for the air-conditioning piant was placed on the DGS&D 
by a differem unit, viz. the Director P&T Orissa Circle in Sep- 
tember 1967." 

6.43. According to the Audit Para, the air-conditioning plant was put on 
monsoon test in August, 1972, winter test in January, 1974 and summer test 

i n  June, 1975, and several defects were noticed during these tests. The Com- 
miltee asked for the reasons for unusual delay in conducting the 
summer and winter tests and precise steps taken to rectify the defects noticed 
during each of the tests. The Posts & Telegraphs Department have *apprised 
the Committee as follows : 

"Power was available in March '72. The Monsoon test was conducted 
in August '72. The winter test was carried out in January 1973 
and summer test in June 1973. (It is regretted that these have 
appeared as January 1974 and June 197s m Audit Report owing 
to typographical error in the reply given to AG P&T to the --- -- -. - 
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original Audit Para). In these tests a number 04 defects were 
noticed and the firm was asked to rectify them. After the winter 
t a t  conducted in January 1973 and summer test conducted in 
June 1973, a meeting was arranged in February 1974 in DGS&D 
office, when the firm's representative assured recommissioning 
of plant by 31 March 1974 and offer it for joint test on 25 April 
1974. This time schedule was, however, not kept by the contracting 
firm. The matter was also taken up with the Mailaging Director 
of the firm in July 1974. In a high level meeting held in the Office 
of DGS&D during Decenzber 1974 the firm's representative assu- 
red that the plant will be offere,i for test in January 1975 after 
3 weeks trial run. The plant was offered for joint test only during 
August 1975 and the joint test was conducted from 25 September 
1975 to 29 September 1975 and the plant was not found fit for 
taking over." 

6.44 The position about the plant subsequellt to September, 1975 was 
as follows as intimated by the Posts & Telegraphs Department in a further 
*note : 

"It was decided that before any further tests are taken on the plant, 
the firm should itself run the plant continuous for 2 weeks 
satisfactorily and then offer it for joint test. 72 ey should also 
keep a record during this period about the plant and the defects 
noticed and rectified. The firm intimated in a letter dated I June 
1976 that the plant has been continuously run by them for one 
month without any trouble and have suggested for the monsoon 
tests before end of July 1976. Dates for joint tests are still to be 
fixed." 

6.45. About the present position of the plant, the Posts & Telegraphs 
Department have informed as follows : 

('The joint test on the air-conditioning plant at Bhubaneshwar was 
conducted during July 1976. The plant was recommended for 
taking over by the joint test team subject to the rectification of 
some minor defects in the plant by the firm. The firm has since 
-ectified the defects and the plant has been taken over by the 
department on 26-8-1 976." 

Action Against the firm for Poor Performancc 

6.46. The performance of the firm-"MIS Frick India Limited" on whom 
the order for air-conditioning plant was placed-has been found highly uq- 
satisfactory not only in relation to the terms of commitments with Bhubaneshw- 
ar but also with Belgaum and Madras and their last tests have also failed to 
satisfy. The Committee, therefore, desired to know the action taken against 
the firm. The representative of the Department of Supply has deposed : 

"The contracts were placed some years ago on the basis that 90 per 
cent of the contracted price in each case was to be paid to the 
supplier as soon as he collected the goods and delivered them 
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r at site. So, in these cases, the supplier whether it is Frick o 
my other company, has got go per cent payment which percent- 
age, as you may guess, covers a great deal of what he wanted to get. 
After that, he lost interest in the matter. In  such cases, what 
can be done now? In each case, the equipment is already ins- 
talled. The DGS&D in consultation with the indentor arranged 
for tests and in certain cases, they issued a formal rejection note. 
They say that after testing the equipment so many times, it has not 
been found satisfactory and, therefore, we do not propose to 
take it. The  legal effect of this, theoretically speaking, is that we 
can make fresh purchase and then get the existing equipment 
removed from there and get something else installed and perhaps 
the damages are recovered from the contractor. But there is a 
distinction in this matter when things are simply supplied and 
where things are installed. If the things is taken away, then there 
are practical dficulties. Therefore, an attempt is made, even 
though it is not satisfactory, somehow to make the contractor bring 
this existing equipment up to specifications and make it perfect. 
That is the attempt that has been made by the DGS&D. Many 
of the contracts placed on the parties prior to 1972 have been 
rather unsatisfactory. That is a fact and we are not denying that." 

6.47. Subsequently, on a query about the payment of the contracted 
price, the representative has clarified as follows: 

"Prior to r966, the old terms were 80 per cent and 20 per cent. Then 
on the recommendation of a Committee which has examined the 
working of the DGS&D it was decided that in all such contracts 
relating to installation, erection, etc. go per cent payment should 
be paid. Therefore, from 1966 onwards, the things were amended 
to 90 per cent. Later,on, when we found that it was not working 
well in the case of air-conditioning firms, we reduced it to 80 per 
cent and put strict conditions." 

6.48. The Committee enquired whether some cases arising out of the 
poor performance of the contracts by MIS Frick India Limited were pending 
in the courts, and whether the DGS&D had at any point of time come to 
know of the performance capacity of the firm and if so, the action taken 
thereon and whether the antecedents of the firm were verified before placing 
supply order in question. In a note, the Department of Supply 
(DGS&D)* apprised the Committee as follows : 

"No cases of DGS&D for air-conditioning plants arising out of the 
contracts placed with Frick India are pending in the court. 

(i) DGS&D did come to know about the performance capacity of  
this firm and no orders for central air-conditioning plant 
have been placed on this firm after March, 1972. 

(ii) In D G S W ,  we do not call for the capacity report for each 
individual contract. As the firm was registered with DGS&D 
for supply of air-conditioning plants no capacity report was 
called in this particular case before placing the order." 

*Not Vetted by Audit. 



6. 9. The  Committee enquired whether due to the brtd experience of 4 the pe ormance o f  the air-conditioning contracts, the Government everconsi- 
dered to fortify their position for taking action against the defaulting firms. 
The  representative of the Department of Supply has *stated as follows : 

"It 

6.50. 

is treated as a breach of contract and we reject the equipment 
altogether, it is open to us to make risk purchase and then claim 
damages from the firm. That is one extreme step. The other 
thing is that for delay in the execution of the contract we collect 
what is called liquidated damages or reduce the price, but all that 
will involve recovery from the firm out of what we have already 
paid them." 

The Committee desired to know the detailed procedure followed 
with r&ard to the taking of action against the suppliers of the Air-conditioning 
Plant, found guilty of bad performance, inadequate performance etc. In a 
note, the Department of Supply (DGS&D) *informed as follows: 

"There is no separate procedure laid down for taking action against 
the suppliers of the Air-conditioning plant found guilty of bad 

P erformance, inadequate performance etc. etc. The  procedure 
ollowed is common for all the suppliers of all types of stores and 
machinery including air-conditioning plants. The action which 
can be taken against the Suppliers depending upon the circums- 
tances of the case are as indicated below: 

(a) Levy of liquidated damages as per terms of the contract. 
(b) Recoveryistoppages of payment till the plants are set right. 
(c) Ignoring their offers against subsequent demands even if their 

rates are lower. 
(d) Removal from the list of registered Suppliers. 
(e) Suspensionibanning of business dealings. 
(f) Black listing." 

6.51. The  second test was conducted in September, 1975. After the 
failure of this test, a formal rejection notice was issued by the DGS&D on 
15 October 1975. Consequently, the Ministry of Law were consulted. The  
Committee desired .to know the advice given by the Ministry of Law. The  
representative of the Department of Supply (DGS&D) has informed the 
Committee during evidence that the advice of the Ministry of Law was that: 

"A notice of performance may be issued to the firm before considering 
the question of the cancellation of the contract." 

6.52. Explaining the action taken in pursuance of the advice given by the 
Ministry of Law, the representative of the Department of Supply (DGS&D) 
has stated: 

'(In terms of the Law Ministry's advice, a notice of performance was to 
be given. This was issued to the firm on 27th of January this 
year and the firm was told that all the defects which had been 
pointed out to them from time to time had to be removed in the 
plant; and the plant was handed over to them once again for a test 
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The firnm stated that they wmld do so and the test was planned for 
the summer of this year. Since no date was mutually acceptable, 
the consignee and the firm decided to hold this test in summer ... . 

On the basis of the results of this test which is to be carried out this 
month and the report of that test will be available with us in a few 
day's time, we shall determine what further action should be 
taken against the firm in terms of the contract for cancellation or 
any damage or reduction in the prices. If the consignee feels that 
he can still use it at a slightly lower capacity, that matter has to 
be examined after the report of the test is available to us which 
may be in another two weeks' time." 

6.53 Keeping in view the magnitude of the Government's requirement 
for air-conditioning plants vis-a-vis the poor performance of the supplying 
firms, the Committee enquired whether it would not be advisable to set up a 
public szctor organisation for the purpose. The Secrcrary, Alinistry of Com- 
munications, had stated during evidence as follows: 

"Actually, we have not at all considered this matter on the basis of 
which you have mentioned just now. On this occasion, it seems 
you have mentioned about the improvement of air-conditioning 
plants. I might inform the Committee that so far we have 201 
plants for which either the orders have been placed or expected. 
Out of these 201 plants, 181 are with 7 firms and 20 with various 
other firms. Now, the largest number of orders have been given 
to Voltas, i.e., 63; Blue Star-29, Frick India 13, York India 9, 
American Refrigeration 29, etc. Out of these 201 plants, the plants. 
for which we have been told that they are ready and for 
which tests have been conducted, are 131 and 70 are under ins- 
tallation. Of these, 80 are working satisfactorily and 51  are not 
working satisfactorily. These relates to all the companies, and 
not for a single company. Out of 30 plants so far commissioned 
by Voltas, 26 are working satisfactorily. In the case of Blue Star 
8 are not working satisfactorily. In the case of American liefri- 
geration, out of 29, 17 are working satistactorily. In the case of 
Frick India, out of 8, 2 are working satisfactorily. Out of 9 sup- 
plied by York India, 5 are working satisfactorily, 4 are not, and so, 
on. The  other 70 orders are being executed by various parties 
21 by Blue Star, 5 by Frick India, 2 by York India etc. This 
would indicate that there is a very large requirement and there 
is a very large degree of unsatisfactory performance by almost 
all the companies, and it is on this basis that we are trying to de- 
velop a group of people in our department who are going to build 
up the necessary expertise to be able to deal with this matter so 
that, the plants are designed properly. 

What happens is that, these companies make a design which is just 
sufficient to take the sort of load that we have because they have 
to compete with others. Because of the Marginal sort of design 
that they make, when there are slightly severer weather conditions, 
it does not last. If there is higher voltage fluctuation, something 
happens to the compressor. 



The  second reason is that these require very sophisticated comressors 
of a very high quality. Though the manufacture of compressors 
has now been taken up in this country, the evolutionary process of 
improving their design is still going on, and there is no company 
in the country today which is producing absolutely satisfactory 
compressors. 

So, both these things are going on, and we hope that with a strict watch 
in future we will be able to get satisfactory plants, but the position 
so far is iinsatisfactory." 

6.54. Asked whethcr keeping in view the performance of the firm, Frick 
India Ltd,, with regard to the 8 contracts awarded to them, the Government 
did not consider the question of black-listing this firm, the representative 
of the Department of Supply (DGS&D) has informed that "the question 
would be considered as soon as the test on this plant and two more plants 
was over". - 

EFFECT OF THE NON-WORKING OF THE AIR- 
CONDITIONING PLANT ON THE EXCHANGE EQUIPMENT 

6.55. Installation of exchange equipment which was commenced in 
January, I 969 was completed in March, 1973 for all the 3000 1ir.e~ and the auto- 
matic telephone exchange, for thc protection and proper functioning of which 
the air-conditioning plant was installed, was put into service in h.larch, 1973 
without air-conditioning. 

6.56. The Postmaster General, Bhubaneshwar has stated in May, 1974- 

"the crossbar telephone exchange was working without air-condition- 
ing since March, 1973 causing deterioration of life of the equipment. 
I t  was difficult to  maintain the equipment and the components 
wcre getting faulty." 

6.57. However, the Director General, Posts and Telegraphs has stated 
in December, 1975 : 

"though the provision of proper air-conditioning plant would have 
provided a better service and reduced faults of the equipment, 
the fact remains that complaints of unsatisfactory service due to 
exchange faults are within limit." 

6.58. When asked to clarify the position about the two aforesaid con- 
tradictory statements, the Secretary, Ministry of C ommunications has clarified, 
as follows: 

"The performance of an exchange is judged by the number of faults 
that are there. If the faults are within limits it is all right,.and if 
the air-conditioning plant is working, the faults will be stdl less 
and the service will be much better than what could be otherwise. 
Another factor is that it is a 4,030 line exchange. It has got only 
3,100 and odd connections. The loading is not as high as would 
cause serious congestion and diffculty . If the air-conditioing plant' 
had been working, the performance would have been still bette? ' 



6.59. Explaining a8 to what effect thc absence of air-conditioning plan 
would have on low efficiency and life of the exchange equipment, the Posts and 
Telegraphs Department .have intimated, 

"The effect of absence of air-conditioning plant on the telephone 
exchange equipment has been examined. Air conditioning 
aims at maintaining temperature, humidity and dust within 
specified limits. If these are not maintained within the prescribed 
limits the probability of faults in the exchan ge equipment increases. 
For instance, excessive heat might damage a component. Simi- 
larly, excessive humidity might cause low insulation and might 
also result in corrosion. Excessive dust on the contracts of relays 
and selectors creates faults during switching operations. 

The  increase in fault liability in the absence of air-conditioning will 
necessitate increased maintenance efforts. Such increased fault 
liability if continued for long periods may also have an effect on 
the life of the equipment. 

It  had not been possible to quantify the adverse effects on Telephone 
Exchange equipment of exposure to environmental conditions 
beyond the desired limits of temperature, humidity and dust. 
In view of the various uncertainties involved in arriving at the 
qantitative analysis it is also not contemplated that such studies 
should be undertaken in live exchanges." 

PERFORMANCE OF THE F I R M  ON OTHER PLANTS 

6.60. According to the Audit Paragraph, the same firm, M/s Frick India 
Limited, also failed to commission the plants within the stipulated time in 
the  case of Balgaum and Kellys (Madras) Exchanges. 

(i) BELGAUM 

6.61. Indent for the procurement of air-conditioning plant was placed 
by the Posts and Telegraphs Department in July, 1967 and the DGSD 
placed an order (Rs. 2.90 Iakhs) in July, 1968 on M k  Frick India Limited 
for installation of the plant by January, 1969. Though installation of the 
plant was stated by the firm to have bezn completed in October, 1970, power 
supply was mzle available bv the Dspartmmt only in April, 1972. The  
plant fai lel  in tzjts c l ~ l ~ c t e l  in June, 1973, February, 1974 and October- 
1974. With a view to pr,jte:t th- euch~nqe equipm-qt from dust and humi 
dity, I3 w i n b w  typz air-cmditioqcrs wcre purchns:$ for Rs. 0.86 lakh and 
179 allel in Fe'x-uzry, 1974. 

6.62. Refuting the claim of the firm that the plant was installed by Octo- 
ber 1970 and exnlaining the position about the performance of the plant at the 
tests conducted in Jutle, 1973 and October, 1974, the Posts & Telegraphs De- 
partment have stated as follows: 

C'Thn-~tatem:(lt oft119 firm th2t they hqd complere3. thl: erection work 
by Septe nber 1973 cannot be taken to signify satisfactory com- 
pletion of the installation. The Additional CllieF Engineer of 
P & T after inspection intimatei, during April, 1971 that th e 



ducting and retw air boxing work done by the firm in the switch 
room was not as per the standatd specification and requested that 
the matter may be taken up with the f i i  to attend the defects/ 
discrepancies pointed out before offering the plant for test. The 
matter was accordingly taken up from the P & T Directorate with 
the firm and the firm intimated on I 1-8-1971 that they have ad- 
vised tkeir Bombay Office/Erection Department to attend to all 
the points mentioned in the report before offering the plant for 
final testing. Though the firm had informed that they had com- 
pleted the work in Sept., 70, the installation was not satisfactory 
and could not paw the tests conducted in June 1973 and Oct. 
1974." 

6.63. Asked whether the plant has now been commissioned, the Member 
{TD), Posts & Telegraphs Board stated during evidence, 

"They had not offered the plant for the Summer test and the Mon- 
soon test in 1975 in spite of continuous persuasion. The Winter 
test on the plant was conducted from 29 to 3 I December, 1975. 
The plant was able to maintain internal conditions, but a number 
of other defects were p~inted out and the firm was asked to real- 
fy these defects before offering the plant for the Summer test. 
The date for the Summer test was fixcd from 31-5-1976 to 
2-6-1976 but it could not be done because of the firm's failure 
to refill the gas. The plant is not working and they cannot offer 
the plant yet for the test." 

6.64. AH the three tests conducted till December, 1975 showed that the 
plant was not giving satisfactory service. However, the date for the summer 
test was fixed from 31 May 1976 to 2 June 1976. The Committee desired to 
know the reasons For this delay. The representative of the Department of 
Supply (DGS&D) has explained 8 

"Sometime in March, 1976 the P Sr T Department requested the 
firm to rectify the defects painted out after the test held in Decem- 
ber, 1975. Then again, on 10-5-1976 the company informed the 
DGS&D that all th,e defects had been attended to q d  that they 
were in a position to offer the plant for the Summer test-which 
was the season. So the inspection was held on 2 June, 1976 but, 
due to t h ~  setting in of the monwons the tcst was carried out 
under monsoon conditions and not Summer conditions. 'It was 
reportel that the plant was not running for want of ga3 and the 
firm was asked to attend to the defects and discrepancies noticed 
within fourteen days. Tentatively, it was decided to take the 
monsoon test in the middle of July, 1976." 

6.65. Noting the helplessness of the Govern~nctlt against the perfor- 
mance of the firms like Frick India Limited, the Committe~ observed that the 
position should be rermdied very early. The Secretary, Ministry of Com- 
munications, has explained: 

"There are only two things we have been thinking of internally. One 
is to build up a group of people s:, that in future we are able to scru- 



tinise all the tenders in a really adequate manner a d  reject a11 
those which we feel are not competent, though they may be lower. 
The second is to see how we can get this firm into a situation 
where they are able to perform well. One aspect is to pay them 
only 80%. 1 don't know whether it would be possible but if it is, 
I am prepared to pay them even less. I think this is something 
which is required to be done because we can then have a hold-on 
them. If there is some money left with us which they are gomg 
to get later, they may perform better." 

6.66. The latest position of the plant as *intimated by the Posts & 
Telegraphs Department is as follows: 

r r  The Monsoon test, on the plant was conducted from 30th August, 
1976 to 1st September, 1976 and it is reported that the plant has 
been found generally to meet the test specifications though some 
mlnor deficiencies have been noted. The firm has been asked to 
attend to thesc deficiencies. The summer test is yet to be comple- 
ted and can be done now only in the next summer season." 

TIMELY SUPPLY OF POWER 

6.67. Though installation of the plant was reported to have been corn- 
pleted m October, 1970, power supply was made available by the Posts and 
T e l e g r a ~ h ~  Department only in April, 1972. The Committee desired to 
know the msons  for not making the power supply available in time. The 
Secretary, Ministry of Communications, has explained as follows: 

''1 will try to answer this because this is another matter which is 
worrying us, that is the power supply. In  the airconditlolung 
plant we have to deal with only one firm, in power supply we 
have to deal with four firms. Most of these take quite a lot of 
rim!. A sub-station has to be erected. That sub-station 
has a transformer. Some cable has to be laid between the sub- 
station and the main electric supply station and there is an L T  
gear and H T  gear. NOW the spares of all these four items are 
supplied by different people and in several cases, for an or- 
der for an air-conditioning plant that we place, the DGS&D' 
has been placing four more orders on four different firms for 
each one of these equipments. In addition, there is the fifth 
ingredient. That is the local supply company which should 
switch on power after the cabling is completed. I t  is a matter 
of concern with us that in many places there is no proper co- 
ordination between the four different organs of implemen- 
tation. While we are trying to organize the manner of deal- 
ing with the air-conditioning plants we are also seriously 
examining how best to co-ordinate these four different agen- 
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cles, whether it be the supply of power or whether it be testing 
of the air-conditioning plant and we are also considering whether 
we can have some of these items permanently in our inventory 
in the elecrrical wing so that we may not have to indent for 
each air-conditioning plant." 

6.68. 'The Commirtee asked for the reasons for not taking any con- 
crete remedial measures in this regard so far. The  Secretary, Ministry 
of Communications, has explained : 

"I must admit that this was so bccause we were placing orders for 
all these on the DGSSrD. With regaid to air-conditioning 
plants since September 1974 we arc going to process the in- 
denting ourselves. But these four items which are common 
items and which are required by so in:iny othcr departments 
also are still with the IXS&D. U ' e  would welcome nny step 
to co-ordinate the procurcmcnt 01' tliesc in a satislictory mnn- 
n .  I do nor think this tight ~00rc1iil:ltion which is necessary 
has hecn pcrli~rmcd in thc same tight mmncr as it should have 
been." 

6.69. Aginst  an inilcnt scnt b y  the P:)st~; A 7Tcle;~i-,~plls Dcpnrtmen' 
in F'ehru:~ry, 1970, the 1)ircctor (;cncral, Suppliei arid I)ispos:~ls pluceil 
an m.Jcr (Iis. 3.2 \ l;~klis) i:l !'ehru.~r!,, 1971 o n  .\I s. I:rick India I,imite,L 
for inst:illation of an nil-conciiti!ming plant hy 30 So~:cmhor, 1971. Ins- 
ta1la:ion of thc csc!l:~ngc cquiplncn~ w:s cimmcn~xxl in Dci.ember, 
1,972 and complc!crl in 1074, n . i t h : ~ ~ t  tlic coin mission in^: of thc Air-condi-. 
tlonlng I'lunt. 

6.70. Esj:!:linin!: the reasons for Jelny in c.mn1is.;ioninp of the Air- 
conditioning l'l.~:lt, the Posts and ' I ' c l~gr~~phs  I)i.p,i~-tnlcnt Iias *;~pprisc.d 
as Eollo\vs : 

I t  :I!.;. ::p!'".".' l'i'0171 the ,~,i;.l-:t;;3nll!::11: c.;:il:l;l~:d b 2 ! 3 ~ : ~ ~  t!le 
hI~1c1l.a~ 'I 'ci~ph~~ric:; nnc! lilr ' ~ I I I I  t!i.~t t!lc la~tcr  ii~itid:!. ~!:d 
l ~ o t  ll:l\.c any 0l1ic.i. :!r (31. I?CL:S >,l;!di.;!i a d  tll.!t man!. tcchnic~:.: . . ,l?<;;lcr>; rcqlI~I-:!lq s c ~ t l c l ~ l ~ ? ~ l l  h i  1 0  l v  sLil>jcc?d to 1011g-dr;1~,\1~ 
O L ~ L  c(,rrespondcncc. 'I'his :rlso xcems to lxivc con t r ib~ ; l~ , i  to 
the &lay in thc inst:il!xtiQ,n and sommissio:ii,lg of thc plant. 

. _ _ _ _ _ _ I - .  

*No* vetted h y  Audit. 
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Winter test was conducted on 15-12-75. Some defects were pointed 
out and the firm was asked to rectify them. The  plant was 
taken over provisionally on 27-2-76 subject to satisfactory tests 
in summer and monsoon." 

(b) MADRAS TRUKK AUTOMATIC EXCHANGE 
6.71. Orders for the cquipment for the rooo lines trunk automatic 

exchange at Madras were placed in May, 1964 and an indent for the air- 
conditioning plant was sent to the Director General, Supplies and Disposals 
in I<ebruary, 1965. The Cornmlttee desired to know the reasons for not 
placing the indent for the ail-conditioning plant in 1964 when the orders for 
TAX equipment werc placcJ. In  a note, thc Posts & Tclegr'lphs Depart- 
ment have *informed : 

"The instdli~tion of thc TAX equipment ordered in h l a y  1964 was 
cspected to commence in c:~rly 1966. 'I'he air-cc~nditicm~ii plmt 
was indented for in 1;cl~ruary 1965 allowing t'or the i r d  time 
of 12 IIIOII~~IS, whii,h was anticipated to be adequate.'. 

6.72. In Septcmbcr 1065 thc Director Gencr;il Supplies :mLi Dispo- 
sal pkiccd an order on  iM b. .lmeric:~n lic!iigcrato:. Clmpai:y, . l l ,~dr i~s  
for the supply 01' the air-conditioning plant by April 1966 an.1 its ~nstdla-  
tion by August 1966. Iiightv pcr cent 01' the cost of the phn: ivua paynhle 
against proof of despatch after inspection at tllc factcoq., and thc balmce 
after testing, inspection and acceptance 01' the plant. 'I'hc plant was also 
to be guaranteed hy the supplier w:ainst n~eclianical ;und manutacturing 
defects for u period oi' rwclvr months fioni the d a ~ e  of ccmmissionil~g. 
Since the import licence could be issued to the firm 0111y in Janu,iry, 1966, 
the Director Gcncral, Supplics and Disposals refixed (April 1066) the period 
of delivery as August I 966 li)r thc supply and 1)ccembcr 1966 for the installa- 
tion. As the firm could not impost many of the components in time, the 

'period of delivery was extended to December 1966 tix the supply of' the 
plant and to March 1967 for its installation. T h e  fir111 could nor .idhere 
even to this delivery period and a t  its request, furthcr cstensicm was granted 
up to July, 1967. 'I'he Committee enquired about the steps taken to ex- 
pedite the import of necessary components from abroad particularI!. when 
the firm had been seeking extensions. In  a note, the Depxtmcnt ot' Supply 
(DGSkD) have inf'ormed as follows: 

"According to the existing procedure Import Recommendation 
Certificate has to be issued to the firm t;w import of the items 
after issue of' thc formal contract. 'I'he tbrnmal contract was 
issued on 15-9-65 and thc import Recommendation Certificate 
was issued on 21-9-65. 'I'he firm submitted 1: list of' items to 
he imported for attestation by DGSSrD on 23-1 1-65 I&- sub- 
mission to Chief Controller of Import and Export. 'I'he iist of 
items duly attetsed was rcturncd back to the firm on 29-1 1-65. 
The  firm applied for the requisite Import Licencc on 13-12-65 
and the Licence dated 1-1-66 was sent to them by Chief' Con- 
troller of Import and Export under his covering letter dated 
3-1 -66." 

6.73. Ry March 1966, sufficient quantity of' equipment was received 
fi r commencing the installation. Since, however, the air-conditioning 

*Not vetted by Audit. 



glant had not been received, and as the sophisticated exchange equipment 
was to be installed in air-conditioned room to prevent ingress of dust 
and corrosion from humidity 12 window type air-conditioners were instal- 
led in June, 1966 at a cost of Rs. 0.51 lakhs. Installation of the equipment 
was started in April, 1966. In August 1967, the firm complained that the 
testing of the p l a ~  under installation was harnpcred as power supply wds 
not made av i labk  by th2 Dcpartm;nt. The Posts 8r Telegraphs De- 
partment informed Audit in Janulry 1976 that the electric switchgear re- 
quired fbr su?plying th: p>w,-r ta the air-c~nditioning plant cauld b.: 05- 
rained througn the Dirttctdr G:neral, Supplies and Disposals only in April 
1968, and the p.nvsr su:l;liy w I ; ,n 11.- :~vailablc in the s.cm mmth.  'The 
firm completc-l ins;..~llatro!l 01' thc aii.-wnditionin p l ~ n t  by July, 1g5d. 
Memwhile, insca!l~!im 01' the trunk autom~tic: c?;c:i~nge, for which the 
air-conditio.ling phnt  w.ls rquircd,  had been completed in February 1968 
and the exch inzc ! I , . I ~  srart.cJ I'uacrioning i?om thj t  month. The  Com- 
mittee c n q u ~ s d  o:' th: r:.isoni resp.)nsibir, i'.)r dclayi!l,g the .~vailability of 
the power s q p l y  ti l l  ,%prii, 19:;s and t11c :;t:ps ta!i~n for th;, timdy psi>- 
cure;n:nt ,),' 111,: clcc~ric: swiich s e x .  In a note, tlls Posts & 'Tclegraphs 
Dqxr t in - :~ ;  !~ r i . :  ink)r.n:d:Vrhc C.)n nittec as under: 

6.74 The air-cmrlitioning plant was subjected to tests in July 1968 
a n l  a.g.ur~ in Fzb ru~ry  1959, whel  several defects were noticel. After 
the  defects w-re atte1rl:I to by th:: firm th:: plant w,is aglin put to test in 
June 1959, whel aqdin \ )m- of th: c)mpmznts w x e  found defective. 
The  Department of Supply informed Audit in December 1975 that the 
m ~ i o r  d-.fi:ts njtic2;l i i ~  J u l e  1959 wzre "heavy rusting and development 
of scale; 01 th: ste:I t u k ~ i  of the cvdp~rl t ive conrlenser." T h e  question 
of g~lvluising ths stzA tub:; or their re,-hcemo.zt by copper tubes re- 
mninel u l l e r  p?. ,tra:terl c me ;p  )ll: 1::. Ultim?tcly in Ma-ch 1971, 
the firm agree3 to gu-trantee the evaporative condensor for four years. T h e  
plant was the?, q a i n  tested in Dxemb-r 1971 and accepted by the De- 
partment in Janusry 1972. 

6.75. Tnr: air-cmditisning plmt devdoped faults within five months 
of itc c~m-nissioniny and way s3ut doivl in April 1974. I!z the mjlntima 
the Dapsrtm3nt h31 to purzh'is? an~ the :  I3  wiod.)w type air-cmditioner, 
(cost R3. 0.85 lakhs) for providiqg e m  Itill p rmxt ior  to the equipmoat of 
the  exchange which ha1 in the m-mtimi: be: I augmelterl to provide for 
increase in the load of trafic. 

*Not Vetted by Audit. 



6.76. The Committee desired to know the causes of breakdown of t h c  
plant in April 1974. In a note, the lJosts Clr Telegraphs Department in- 
formed* as follows: 

"The plant was shut down in April, 1974 bccausc of the leaks in 
cvaporativc condensor coil. The firm undertook the repairs 
to the evaporativc condeilsor arid s t a r d  to havc cvnlpletcd the 
same by November, 1374. Sovcrdl Icdks, howcver, wcrc still 
noticed on 23-12-74 if1 the C O I I ~ C I ~ S O ~  coil i111d thc ilrlll was 
askcd to rcplacc thc samc." 

6.77. The Conlmittec asked for the redsons for taliing tl:ree years to 
detect thc dcf'ccts in the coil of thc evaporative ~ ' ~ 1 1 d c ~ w  and the present 
position of the plant. In a note, the I'osts & Tclcgr~phs Dcpartnla~t have 
informed. 

"The first joint-test or, thc plant was conducted during July, 1966, 
In this test 22 dcfects wcsc lwilitcd out but ~hc rc  is no mention 
of any defect in evaporative coil cmdcnsor. 'L'iic plant was again 
jointly tcsted during k'cbruary, 1969. In  this tcst 15 dciects 
wcrc pointcd out. Ko defect in evaporative condensor coil 
was however, mentioned in this test also. 'I'hc ~ : c s t  test on 
the plant was conducted during J~i::c, 1969. In tiiis test-repol r 
it was mentioned that t!le evapor:itive condcnsor coils 1llii.c been 
found rusty and scaled and the pialt was again rejcct~'~1. 1t 
appears that the c!efects in thc c:ds developed latcs. 

T h e  final inspect~on and tc.:ing c.f the plant was done in Lk~cmber 
1971. I n  t h s  tcst the perhrmmcc ol' cvapwmvc condenai,r 
WAS considered s~tisfactory. Thc cv.iporative condcnsor-colls 
were repldced by the firm ant' they hwe  been accqtcll  l 'he 
plant has bccn r c ~ o n ~ r n i ~ s ~ o n c l  Un 3 1-8-76.'' 

6.78. The Committee Icmi 1.1-cui! Audit that Iis. 21,003  re sanc- 
tioned in October, 1974 by the Gcncrul Almagel. (l'clcphones) hladrus to 
meet cxpenditurc on repairs. Si~lcc thc plmt v ; ~  to bc guaranteed by 
the supplier ;:gainst mech.::lic:il m d  r;i;~nutkturin: dckcrs for a PC:-iod of 
12 months from the datc 01' cosmiisaioning, tlic Chmnittec, dcsiscci to 
know the duratiou and cimc of tcrmii!atio!! ill' guar:!!itcc pcriod position 
of thc air-conditioning plant on the ~ f . ~ t c  oI' tew~ina~io-1 ot' thc contract? date 
on which the del'ccts wcsu noticcd and thc narure and the cost i~rvolved in 
attending tu them after the guar:~i-itcc per id  and why thcse dcfccts were 
not noticed/attended to within rhc guasa1:rc: pcrivii. l n  :I note, the Post 
and Telegraphs Depai-mtcnt have i:LrnicL : 

C b  The guarmtec period stipula~ccl ir: tile cunts:lct is ;I,, bchw Ll 'he  
eqxipn;~!:: s!):ili l x  covered by thc usual man~~fx,lcturer's 
guarantee SOY ;my ::lzch:mical or rns~:uf',lcturing defects for a 
period of 12 ~i;ontlls f:\m the &tc of commissio ling c.f the 
plant'. Sincc the p1:ir.t was taken over o!l 5-1-1972 the gua- 
rantee period was from 5-1-1972 to 4-1-1973 for the whole 
plant. Guarantee perioci for the evaporative conciensor-coil:. 
alone was frem 5-1-1972 to 4-1-1977." -- .- . . .- . -. -- - -- 

*Nut vetted by Audit. 



On the date of expiry of the one year guarantee period for the 
main plant, it was working without any apparent defect. 

The plant had become faulty and was shut down from 15-2-1974. 

Statement of the nature of the defects and the amount spent on 
rectification of the same after the guarantee period is as given 
below :- 

Item No. Description Date Amount 

Rs. 
I .  Leak in evaporative tube condensor due to puncture in the 

tube(Iieavy1ossofGass) . . . . . . 27-6-73 900 

2. Tinloader not working propelly . . . . . 4-12-73 200 

3. Ahnormal noise In the impeller and heavy vihration of the 
w' nlc c,lb~l et. 1 owid two ~ l f  tlie angle\ broken and the 
blower motor got tllted. Cabinet covcrlng shcets coni- 
plrtelv cvrroded. 15-2-74 18961 

(to he pa~d)  

' The defccts noticed during the guarantee period were rectified 
by the firm. As the above defects occurred after the guaran- 
tee period the question of their attention within the guarantee 
period does not arise." 

6.79, The Committee desired to know the action taken against the 
firm for poor performance/delays. In a note, the Department of Supply 
(DGS&D) have informed* as follows 1 

"The plant withstood all the seasoned tests and was taken over finally 
by the consignee on 5-1-72. After watching its performance 
for over a year, the Consignee released the final I/Notes on 9-2-73 
and final payment released. No damages in respect of de- 
fects which came to light subsequently could be recovered." 

AGRA TELEPHONE EXCHANGE 

6.80. Against an indent placed by the Director General, Posts and 
Telegraphs in July, 1964, the Director General, Supplies and Disposals 
placed an order in May 1965 on M/s American Refrigerator Company, 
New Delhi on a cost of Rs. 1.23 lakhs for supply and installation of a air- 
conditioning plant in the telephone exchange at Agra. The plant was to be 
installed by Mnrch, 1966. According to the terms of the Supply Order, 
payment to the extent of 80 per cent was to be made after initial inspec- 
tion of the plant and proof of despatch, and the balance 20 per cent after 

-erection of the plant at site and final inspection and tests. 

*Not vettedby Audit : 



6.81. Installation of the plant was completed by the firm in September, 
1968. The Committee desired to k n ~ w  the reasons for the delay of abcut 
2 years in the installation of ihe air-conditioning plant. In a note, the 
Posts and Telegrqhs Deparlment have stated as followa. 

..The follnwhg chronological statement of events will provide a brief acalqsis of tb.e 
time taken and the delays involved at each stage:- 

. Order placed by DGS&D vide AIT No. SEi6/zoz1/018/A/I/4035 
dated 17-5-1965. 

. The suppliers Mls American Refrigerator Co., gave ar d :oud t 
certain clarifications to Comu.ercie1 cordition cf  cor trrct. T f q  
sought quota permit for st-eets for duct ucl k ar d fcr ccn.er t. 

D. G. S. & D. replied to suppliers letter dated 2-6-1965. 

Suppliers submitted layout plans for the equipment and duct work 
to P & T Directorate. 

. The drawings uere approved and returned to the firm. 

. m e  firm requested D.G.S. & D. for extension of deliver date upto 
15-7-1966 and date of installation Uplo 15-IC-,966 as t r e  con 1:c- 
ssors were expected to be ready or ly in May. 1966. 

Tl-c firm was remirded by  Directorate tide letter dated IC-1-1967 to 
intiinate the position of installaticn of Air-cc'r d ~ t ~ c r i r  p rl; r 1. 

The compressors to be supplied by  M/s Kirloskar Pceumatic Co. 
Ltd., Pune were not received by the Firm till lanuzry, 1967 as 
per firm's letter dated 4-1-1967. The firm expected the 
supply in Delhi any time and requested D.G.S. & D. to e x t e ~ d  
the L)/P upto 15-11-1967. 

Firm asked conbignee to vacate plarit room. 

. The installation wolk started by the firm durirg Febluary, 1967 as 
per firm's letter dated 21-2-1967. 

The firm wab reminded again to intimate the position of installation 
of the Air-conditioning Plant. 

. The firm was remided tointimate the progress. 

The firm was again reminded. 

TI e firm irrimated 10 DG>&D tl ut tl einst:dlaticn uolk u w  In pro- 
P I  css ar d tl cy ual tcd 11 c c o ~  \igr t e  to ct nirJete tke associated 
CILII Walk\ ar d ar la~ pc rc \+ rl In 11 e bu~ldlr p. 

The  firm ar d DGS&D vere ~ e q u e ~ ~ c d  fc r ezrly commissiorir g oftbe 
p1ar.t ah Civil Works a11 e ~ d y  cc~mylctrd. 

. T h e  firm irtimated that tkey uere teCtlr g sene of th e compor erts 
of Air-Cor dmor jr g P l ~ r  t ar d LI n l l  ~ d v i :  c ~s ! rc r  a? 11 c plants 
ready for final inspection. 

. n . e  firm i r  dicated that tk e plart was ur  der coemissior ir g ar d they 
expected the same to be ready by 20th May, 196P. 



IS-6-1963 . Thl: firm wis asked to iqtirnlte w~erher the plant had since bee.1 
commissioned or not. TCle firm WAS ilso prejsed to commission 
the plant without any further delay so that joint t a t  on the plant 
a u l d  be carried out. 

3 1-7-1968 . T x  firm wis agiin reminded demi-occiailly to arrange the commi- 
ssioning of the A/C Plant without any further delay. 

5-9-1968 . . The firm was reminded for commissioning again. 

10-9-1968 to 13-9-68 First test for Mmeoun conditions conducted.* 

6.82. In August, 1971 the Additional Chief Engineer of the Posts and 
Telegraphs Department at Jabalpur had informed the ,Director of Inspec- 
tion, Supplies and Disposals as follows : 

"There have been lots of failures and breakages during the tests 
and also when the plant was handled by the firm for rectifi- 
cation of defects. Workmanship appears to be below stan- 
dard. The condition of the plant has deteriorated to such an 
extent that it cannot be restored by application of maximum 
skill at the disposal of firm. A decision should be taken 
to reject the plant as unserviccable." 

6.83. Inspite of the aforemid advicc, it was decided in a meeting of 
the representatives of firm, the I'osts and Telegraph? Department and the 
Director Gmeral, Supplies and Disposals held in November 1971 that the 
firm should continuously run the plant from 1st April I972 to 30 April, 
1972, after c ~ r r v i n ~  our necessary rcctific~tivns and replacements, and if 
the plant performed satipfactorily during this period, it would again be ins- 
pected and testzd jointly. Accordingly, the nlant was inqpccted and tcsted 
jointlv by  the reprecentatives of the Depdr t~nnt  and the firm in June 1972. 

6.84. The Post? and Telegraphs Department have informed Audit in 
January, 1976 as follows. 

"the plant was able to maintain surnm-r conditi ms for which these 
tecting ww-tc c~ r r i e  1 out in Jun: 1972 th?uzn a f:w d:l-icie~ciz 
wcrc noted in soen,: iten;. It w ~ s  m - ~ t ~ n ? e l  in th: Tc?t r3- 
porL t!ut the plant miy bz acc3pt~J a n l  t & , ~  over al'~3'- rx t i -  
ficC:ticm of thc dcfe~t ,  " 

6.87.  The Posts & Telegraphs Department have further informed 
AuA: in Jamary, 1976 as follows: 

"further discussions were held with the representative of the firm 
on 28-6-1973 in which it wss decided that the plant will be run 



by the departmental staff for three days continuously after it 
was started by the firm's representative and the plant would 
be taken over immediatley after, if the plant is found satis- 
I:dctory." 

6.88 Accordingly the plant was run continuously for three days from 
2 July, 1973 and, excepr for some vibrations in one of the compressors, the 
plant was reported to have functioned satisfactorily. I n  this connection 
Posts and Tekgraphs Department have further informed Audit as follows: 

"It was stated by the representative of the firm that such defects 
are not likely to recur in the plant in the near future. I t  was also 
agreed by the representative of the firm that the defects will 
hc removed flee of cost by the firm if they recur upto the 
cnd of' October, 1973." 

6.89. Thereafter, the Director General, Posts and Telegraphs instructed 
the Djvisional Engineer, Telephones, Agra to take over the plant also that the 
firm could get the balance 20 per cent payment. The plant was rakcn over 
on 5 July, 1973. The Posts & Telegraphs Department irlihrmed Audit in 
January, 1976 that the plant was not giving satisfactory service :~lter [:king 
over.and was lying idle at that time. 

6 .go. The Committee desired to know whether the views expressed by 
the Additional Chief Engineer, Jabdlpur were taken into account while decid- 
ing in June, 1973 to accept the plant after rectification of the defects. l n  a 
note, the Department of Supply (DGS&D) has* explained : 

"Subsequent to the report of'the Additional Chief Engineer of August 
1971, Joint tests were carried out on the plant in June 1972 whan 
it was found that plant was able to maintain summer condition 
although some deficiencies were noted. 

Joint Inspection Report of Summer test held in June, I972 concluded 
that the plant could be taken over by the consignee subject to 
rectification of the deficiencies mentioned. Discussions were 
held in the DGS&D with the representatives of the P & T Depart- 
ment and the firm on 28-11-72 and 3-2-73. During these dis- 
cussions it was decided that the plant may be taken over subject 
to  the firm holding themselves responsible for a period of 6 
months from April, 1973 to September, I 973 for specific defects 
pertaining to the vibration in the Compressor Unit. 

The  firm gave this undertaking on which basis the Director of Ins- 
pection issued the final Inspection Notes in April, 1973 and 
the plant was taken over by the consignee on 516th July, 1973." 

6.91. The  Committee asked for the reasons for taking over the plant 
inuuly, 1973 despite recurring problems and persistent defects in it. The 
Committee also desired to know the nature and the dates of recurrence of 
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dcfects on take over. In  a note the Posts and Telegraphs Department h.we 
stated: 

"The matter regarding defective installation and unsatisfactory 
test results of the Air-conditioning plant was taken ul) 
with the DGS&D in August, 1971 after which a number ol 
meetings were held by the DGS&D. As a result of the 
discussion it was decided that the plant will be run con- 
tinuously from 1st April to 30th April, I972 and if it w ~ s  found 
giving satisfactory service during this period, it will be tested 
and taken over. The Plant was run by the Firm from 7-4-1972 
and was tested during, 1972. The plant was able to mainrdin 
the prescribed climatic conditions but some vibrations in the 
refrigerent line were noticed. 'The plant was taken over by the 
Department in July, 1973 after obtaining an extra guarantee 
from the firm against damage due to vibrations, covering upto 
September, I 973. 

The mture and d ~ t e  of recurrenx of defects after the takc over ol 
the plant by the Department are as given helow: 

. . I. C ~ m p .  I found excei%ively hot 

2. Comp. I-Oil level very low 

3. Cxnp. While switching off the solenoid valve only one com- 
pressor lnsread of both was tripping. 

. . . Fault attended to by the firm by replacing Suction 
Valve rods and Suction Valve springs in  Comp. 
I. 

. . . . Blower fan noisy-the joint of one of the fans to shaft 
was broken. Fan blades were got welded. 

. . . Lcakags of gas from seal of compressor 2. Compressor I 
gstting hot tripping. 

, . . . The firm's representative opened compressor I on 
21-6-74 to replace broken rings. Seal of compressor 
2 observed defective requiring replacement. a 

. . . . The Firm inspected the Blower Fan. It  was observed 
that the fan impellers were out of balance. Fan castings 
found corroded and out of alignment. 

It was suggested by the firm that we should replace 
2 fans alongwith casings and shaft and bearing. 

, . . . Shaft and fan of Blower and Seal of compressor 2 
replaced by the firm. 

. . . Plant was re-started on 7-7-76. Compressor 2 was 
tripping; noise and vibrations were observed in 
both compressors; Capacity-control pipe of Com- 
pressor I cracked and leaking. 



12-7-1976 . . . . The plant was once again started on 12-7-1976 with 
both compressors and Pump but after two hours 
the capacity control pump of compressor I again 
cracked and the plant was stopped. 

26-7-1976 . . . Plant started by the firm after attending to faults (bolt 
of fly wheel refitted and cracked pipe replaced) 
Plant started working but vibration continued. 

20-8-1976 . . . Shaft of compressor 2 damaged and fly wheel broke 
into pieces-compressor stopped. 

3-9-1976 . . . Shaft seal of compressor I started leaking. Compressor 
stopped. Plant was shut down again." 

6.92. The  Committee dcsised to know the present position of the p l ~ n t  
:tnd sought confirmation whether the defective electric motor has since \,ten 
I epaired. I n  a note, the l'osts and 'Telegraphs Department have inlL>xned : 

s'The plant was repaired by the Firm on 20-7-1(,?6 and it ~,,.>i-licd 
without major trouble upto 19-8-1 976. On 20-8-1 976, the fly 
wheel and shaft of one 01' the compressors 131-nke down. The  
plant was running with o x  compressor therealter upto 3-9-1976. 
On 3rd Scptembcs. 1976 the seal of the second compressor also 
started leaking and the plant has been shut down and the Firm 
was asked to attcnd to the defects. 

'l'here was some trouble in the starter of the motor which w.1~ set 
right and the motor started working on 12-7-1976." 

6.93. The execution of the project for replacement of a 700 
lines manual exchange at Bhubaneshwar by an automatic telephone 
exchange testifies in an eloquent manner the lack of planning and 
foresight on the part of the P&T authorities. The original scheme 
sanctioned in 1962 for installation of I500 lines automatic telephone 
exchange was revised in 1964. Even when the revised scheme was 
a t  the preliminary stage of implementation, another project for 
expansion of thc proposed exchange from 1500 to zooo lines was 
sanctioned in September 1965. Again another project was sanctioned 
for further expansion of the proposed exchange from m o o  to 3000 
lines. The Committee take a scrious view of the frequent revisions 
and expansions of time project, a situation which discloses a basic 
weakness in the planning orgainsation of the F&?' Depsrtn.eni 1: hich 

to have nuc taken adequate notice of the unfu6titil~I registered 
demand and the demand likely to be generated at the Capital of a 
State. 

6.94.  The Committee are surprised to learn from the statrnent 
of the P&T Department that the original project provision had to 
be modified in order to provide for a basement and stronger foundation 
for future expansion. Since on this account, the project estimate ex- 
ceeded by more than lo%, a revised project estimate hau to be sanc- 
tioned in 1964. It is all the more surprising that the P&T Department 



had  taken the plea that the omission to provide for stronger foun- 
dations was due to an oversight on the part of the e t N  who were 
new to the work at that time. The Committee consider that responsi- 
bility cannot be passed on to a subordinate officer and the technical 
officer who was concerned with the examination of the project has 
to bear the full responsibility for the omission. The Committee 
deprecate the perfunctory manner in which the project was proceeded 
with. Keeping in view the fact that Bhubneshwar is a State Capital 
where the demand for telephone facilities from the public is bound 
to grow, the P&T authorities should have thought of and provided 
the necessary inbuilt capacity for meeting the requirements. 

6.95. The Indian Telephone Industries is also answerable for 
the delay in the commissioning of the Telephone Exchange at Bhub- 
neshwar. It is a matter of concern that the IT1 have taken three long 
years (from March 1965 to March 1968) in making the supply of 
equipment for 2000 lines. The Committee have time and again stressed 
the need for a proper coordination between the P&T Department 
and the Indian Telephone Industries so that supplies are made accor- 
ding to well-planned time schedule and all bottlenecks and difficulties 
standing in the way of timely supplies are attended to expeditiously. 

6 96. It is a matter of great concern to the Committee that the 
installation arid con~missioning of air-conditio1;ing plants which form 
an important constituent of telephone exchahges and are meant 
for pratecting the sensitive and sophisticated exchange equipment 
from dust and humidity, have generally been lagging behind, thus 
afikcting the efficiency of thc projects. From the numerous cases, 
the Committee have so far dealt with, it has been observed that 
the execution of the contracts for air-conditioning have by and large 
been delayed and not synchroniscd with the completion of the exchange 
projects. Even after installation, the plants have in majority of the 
cases not been able to render satisfactory performance, thus not 
only affecting the performance of the telephone exchanges but also 
eventually affecting the life of equipment. In thc event of non-commi- 
ssioning of the air-conditioning plants, the Government have gener- 
ally been incurring additional expenditure on the installation of 
window type air-conditioning units to protect to some extent the 
sophisticated equipment from humidity. In the case of Belgaum 
telephone exchange, 13 window type units at  a cost of Rs. 0 .86  lakh 
were installed in February 1974 due to the non-commissioning of 
the air-conditioning plant in time. Moreover, in the case of Bhuba- 
neshwar Exchange, the installation of the cxchmge equipment, 
commenced in January 1969, was completed in March 1973 without 
ary air-conditioning facility. The Committee are surprised to learn 
from the P&T Department that is i t  not possible to quantify the 
advcrse effect on the exchange equipment due to the non-commissi- 
oning of the air-conditioning plant. The Committee have already 
stressed earlier in this Report that such an assessment is essential 
so that the amount of loss thus sustained can be taken note of while 

cciding the course of action against the firm. 



6.97. The Committee are surprised that despite persistent 
lapses the Department concerned have hardly taken action against 
the unecrupulous firms for transgression of the terms of the contract. 
The representatives of the Government have time and again been 
expressing their helplessness before the Committee in taking reme- 
dial measures to improve the said situation. The Committee cannot 
accept this plea and would strongly urge upon the Department to 
have a closer look a t  this problem and devise elaborate measures to 
ensure that air-conditiming package units are installed, tested and 
pressed into service to synchronise with the commissioning of the 
sophisticated telephone exchange equipment. 

6.98. In this connection, the Committee would like to draw the 
attention of the Ministry to one basic defect in the system of indenting 
and accepting the consignments tendered by the firms against the 
Supply Orders. According to the terms of the Supply Orders, pay- 
ments are made to the extent of 80 per cent after the initial inspection 
of the plant and proof of despatch, and the balance 20 pcr cent after 
erection of the plant at site and final inspection and tests. The 
Committee have not been informed about the nature of inspection 
conducted at the premises of the f i rm as also the level at which the 
inspections were conducted. It is imperative that experienced engi- 
neers well qualified in air-conditioning and refrigeration in the P& T 
Department and DGSdrI) should undertake joint inspections at the 
premises of firms before the supplies are accepted against the Supply 
Orders. In view of thc fact that under the present procedure, the 
suppliers get 8oi;4, of the contracted price on delivery of goods at site, 
they may not be evincing the requisite interest in the rectification 
of the defects that come to light after the delivery of the goods. The 
Department and the I)GS&D should jointly review the position and 
suitably modify the terms of the contracts to be given in future 
so that the supplying firms feel the urgency of commissioning and 
running satisfactorily the plants to synchronise with the installation 
of sensitive telephone exchange equipment. The Committee would 
like to be informed in detail of the remedial measures taken in pur- 
suance of this recommendation. 

6.99. The Committee regret to note the initial delay in placing 
the indent for procurement of air-conditioning plant for Bhubaneshwar 
exchange in September 1967, particularly when the indent 
for exchange equipment was released in March 1965 and the building 
was ready in April, 1967. According to the Department, the initial 
indent placed in April 1967 was not in the proper form and had to be 
resubmitted in the prescribed form in September 1967. The Com- 
mittee fail to understand as to how this primary and essential aspect 
of placing the indent in the proper form which led to a further 
delay of 5 months was lost sight of. This needs to be explained and 
the responsibility therefor fixed. 

6.100. The Committee note with concern that still another 
avoidable omission of furnishing the requisite drawings wth the 
indent has been responsible for delay in finalisation of theiindent 
by GSD&D for about a year. According to the Department the re- 

<quisite drawings were enclode with the initial indent placed in April 



1967 and as such were not enclosed with the indent placed subse- 
quently in September 1967. These drawings were not traceable in 
the office of DGS&D , which led to further correspondence between 
the Posts and Telegraphs Department and DGS&D delaying the 
finalisation of the indent. This avoidable delay of several months 
needs to be investigated with a view to fixing responsibility and taking 
remedial measures to eliminate the chances of recurrence of such 
lapses. 

6.10~. Another instance of lack of planning and foresight on the 
part of the Department is in regard to the provision of basic and  
primary facility like power required for the testing and commis- 
sioning of th:, plant. According to the orginal supply order the 
installation of the plant was to be completed by 30 November, 1968 uut 
the power for running the plant could actually be made available 
in March I972. NO serious attempt appears to have bcen made by 
thc Department for making this facility available in time. This is 
conhrrncd by the fact that the preliminary indent for Hl' sub-station 
equipment was placed with DGS & D in February 1970, whereas the 
indent far air-conditioning plant had gone iu April 1967. The 
Committee are not satisfied with the casual explanation 
advanced by the Dcprtment  that different departmenla1 
agencies are involved in making different provisions. Similar 
lack of plannin,~ with rcgard to the provision uE power is in cvidencc 
in the case of Bclgaurn cxchange where though the installation of the 
plant was startcd i:a Gctohcr 1970, power supply was made availclble 
by tac Department only in April 1972. In the case of Madras Trunk 
Au~omatic Eschanee as well, the timely provision of power was not 
made. The Department cannot escape the responsibility for elfecting 
complete coordination in the whole project irrespective of the fact 
whether thrce or four agencies are in the filed and responsible for 
supply of different products. Thc Committee have been informeu 
during evidence that the question oi streamlining the process ox 
making t iaely availability of facilities like power etc. is under 
review. The Committee urge that this matter should be iix~alisc-2 
urgently and they sia2ulld be informed of thc institutional arrange, 
ments made to obqixe recurrence. 

6.102. Another disquieting feature which has concerned the 
Comrnittcc is that th..: airconditioning plmt supplied by t5.c Frick 
India Limited, which \z.la:j required to be installed by Kovcmbc-r 1968 
was pub to ~nonsoan, wintcr arid summer tests as late as in August 
1972, jar:xclry 1973 and J w ; I ~  1973 when a number of defects were 
noticed. Surprisingly enoqh,  th:  supplier t ~ o k  more than 2: 
years t-? rosaify tT-:c d4-i'l.cts. 'Thougll thc p l u t  wits offered for joint 
test during August 1975 wkich was conducted from 25 to 23 September 
1975. it was still not found lit for takins over. Th,c Committce are 
perturbed to aote that the plant could not pass the find test till 
i t  was taken over on 26 August 1976 notwithstanding certaic defects 
still persisting. The Committee would like to have a detailed report 
within six months on th: performance of the plant from the date of 
its ta!te over. 



6.103. The story of poor performance by the same firm, viz, 
Frick India Ltd, has been repeated in their contracts for the dr- 
.conditioning plants in the case of Belgaum and Kellys (Madras) 
Exchanges, The installation of the plant for Belgaum Exchange was , 

completed in October 1970 but i t  failed in the tests conducted in June 
1973, February 1974 and October 1974. The Committee are concern- 
ed to note that even till September 1976 the plant was not able to 
pass all the tests satisfactorily. As regards the Kellys (Madras) 
Exchange, the air-conditioning plant, which was to be installed by 
November 1971, was subjected to winter test only in December 1975 
when some dcfccts were noticed in it. l'hc plant was, however, 
taken over provisiondly on 27 February 1976 subject to the 
satisfactory summer and mo.lsoon tests. 

6.104. The statement of the Secretary of the Ministry of Com- 
municatiom at the time of evidence that out of a t o t J  of b: air-con- 
ditioning package units installed by hl, s. Frick India 1,td. only 2 are 
working satisfiwc~orily has come as a revelation. Judging from the 
pour pcrformanee ol' the firm in the prcscnt three caws ; * I S - L ~ - Z V J  their 
overall pcrform:tnce i.1 the other contracts, as also the indifference 
displayed by them in the matter of rectification of dcfects,the Commit- 
tee feel convinced that a serious view (including thcir black-listing) 
should be taken about this firm in the mattcr of farming out of 
contracts to them. 

6.105. The committee are concerned to note that out of 131 exis- 
ting contracts for the supply of air-conditioning plants to the Posts and 
Telegraphs Dcpartment by diiferent firms, as many as 51 are not work- 
ing satisfactorily as per the reports of the different tests conducted. 
This indeed is a lamentable state of affairs. The Committee are con- 
cerned to note that despite such a situation, no positive and effective 
steps appear to have been taken by the Departments concerned to 
improve the position. The Committee learn that in order to meet 
the situation to some extent the Posts and Telegraphs Department 
are trying to develop a group of departmental persons equipped with 
necessary expertise so that the plants are designed properly. In the 
meanwhile the Committee would like the Department to prepare a 
list of the dcfects which have been generally noticed during and 
after installation of the various air-conditioning plants so that the 
group of experts may tnkc proper notice of thesc while designing 
plants. The Committee would also watch with interest the positive 
contribution of the proposed 'group' . - 

6.106. The Committee are further concerned to note the very poor 
performance of another air-conditioning contract concerning Madras 
Trunk Automatic Exchange awarded to MIS. American Refrigerator 
Company, Madras. The plant which was required to be installed by 
August 1966, was actually installed only in July 1968 after three exten- 
sions had been granted because the firm could not arrange impor t  
of the components in time. 



6.107. The Committee regret to note that due to the non- 
installation of the plant as per schedule, the Department had to incur 
an additional expenditure of Rs. 0.51 Iakh in June 1966for the installation 
of 12 window type air-conditioners. The Committee feel that while 
granting extension of time, this aspect of additional expenditure should 
have been taken due note of. 

6108 .  The Committee are constrained to note that after insta- 
llation of the plant in July 1968, i t  remained under testing till Decem- 
ber 1971, when several defects were noticed each time and reportedly 
rectified by the firm, and the plant was accepted by the Department 
in January 1972. The Committee arc surprised to note that the plant 
develop faults within five months of its comxnissioning and was shut 
down in April a974 due to the leaks in evaporative condensor 
coils, which were guaranteed for five ycars. The plant 
was recommissioned only on 31 August. 1976 on replacement 
of the defective coils but i t  is still not rendering sztisfactory service. 
The Cemmittee regret that due to the continuous poor performance 
by the firm and lack of supervision on thc part of the depart- 
mental officials, the Department had to incur another expenditure of 
Rs. o 85 lakh for purchase of another 13 window type air-conditioners 
for providing essential protection to the eschange equipment which 
had in the meantime been augmented to providc for increase in the 
load of traffic. They had further to incur another expenditure of about 
Rs. 20,ooo to carry out repairs to the plant between 22 June. 1973 
to 15 Fegruary, 1974. What passes comprehension is the almost total 
failure of the Department to take any action against the firm whose 
performance has been anything but satisfactory. This lacuna should 
be taken note of by the DGS& u for suitable remedial action. 

6 .log. MIS. American Refrigerator Company, New Delhi is concer- 
ned i n  yet another case of supply of air-conditioner for the 
Agra Telephone Exchange. This plant was installed in this Exchange 
in September 1968 as against the stipulated period of March 1966. 
No action was taken against the firm for the initial delay of about 
2 1 , ' ~  years. The five tests conducted on the plant during September 
1968 to June 1971 revealed numerous defects. In spite of the fact that 
the Additional Chief Engineer of the Posts and Telegraphs Depart- 
met had intimated as early as August 1971 that the plant was beyond 
repair, the Department persisted with further trials and took overthe 
plant on 5 July, 1973 on instructions from the Director Generl, Posts 
and Telegraphs. The Committee have been informed that the plant 
failed to give satisfactory service after take over and had to remain 
idle. 

6.110. The Committee desire that the entire qucstion of take-over 
of the defective plant in spite of the persistent defects and despite the 
adverse report of the Additional Chief Engineer, Posts and Telegraphs, 
Jabalpur, should be thoroughly investigated with a vilw to fixing 
responsibility. The Committee would also like the Department to 
examine and inform what action has been taken against the firm 
for the breach of contract. 



6 1x1. It is also suggested that a continuous evaluation of the per- 
formance of all the suppliers of sophisticated air-conditioning equip 
ments should be made with a view to taking appropriate action at 
least in placing future orders. Government may also consider 
the feasibility of setting up a public sector undertaking to manufacture 
air-conditioning p:ants for P&T and other Departments in view of the 
poor performance of thc private firms as pointed out in the preceding 
paragraphs. 

New Delhi; C. M. STEPHEh 
CHAIRhlAX 
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S1. Page No. af the Ministry concerned 
No. Report 

I I .71 Ministry of Co-unications In the execution of the project for the installation of a 6000-lines automaitc 
3 .5  5 (P&T Department) telephone exchange at Ludhiana, the P&T Department have dispfayed an indefensible lack of planning and coordination resulting not only in 

enormous delay in execution but also escalation of costs on the project 
itself. That a project conceived in April 1961 should have been com- 
missioned almost twelve years later in February 1973 be speaks of the 
inept handling by the project authorities right from the start in utter 
disregard of the elementary economic considerations and administrative 
accountability. The Committee strongly deprecate the unconscionable 
delay of long 12 years in the commissioning of the Exchange. 

Do. The Committee need hardly point out that Ludhiana for the last two de- 
cades has been in the vanguard of industrial development of the country 
particularly in the small-scale sector. This town has a distinction of 
executing very large export orders for hoisery goods as also for manu- 
facturing intricate components and tools for the internal and external 
markets. Since it is Government's avowed policy to provide infra- 
structure facilities in the interest of accelerating industrial and eco- 
nomic development, the Committee can see hardly any valid reason for 
the indifference displayed by the P&T authorities in expanding and 
improving the inadequate tele-communication facilities. This is al l  





lapse has proved costly and the responsibility therefor should be fix-. 
ed . 

The Committee note that in pursuance of their earlier recommendation 
vide para I .316 of 145th Report (5th Lok Sabha) (1974-75), the P&T 
Department have now introduced the system of PERT (Progress Eva- 
luation Programme and Review Technique) for monitoring the pro- 
gress of projects and ensuring better coordination than what hitherto 
existed among different agencies entrusted with the execution of various 
components of the projects. While the Committee would watch with 
imerest the impact of this system, they would also like to be apprised 
in categorical terms that the system is being assiduously followed in res- 
pect of all the major projects under execution. The Committee need hardly 
emphasise that continuous improvement should be effected in pre-para- 
tion of PERT chartse tc. and in monitoring the progress in the interest 
of adhering strictly to prescribed time schedules for projects. s 

It has been admitted by the Ministry that the purchase of plot, 
which is another basic requirements, for the setting up of the exchange, 
was made without examining its suitability from the engineering point 
of view. This is evident fro m the fact that the Architect, who was 
entrusted with the task of preparation of Plans, had expressed the view 
that the plot was not suitable for the exchange as it was triangular and 
was in low-lying area. The mere fact that the P & T Civil Wing was 
not set up at that time does not absolve the Department of the r e  
ponsibility of not issuing proper guidelines in this regard. In fact, p v -  
dence required that an expert of the P & T Department should have m- 
sited the site and given his report about the suitability or othetwise 
of the plot before purchase. Settling of the disputed points in relation 
to the suitability of the land for the Exchange Building delayed the 
preparation of plans and it took about 14 months to draw up the final 



blue-prints, an exercise which, according to the Ministry, should not have 
taken more than 4 months. The Committee have been assured that in 
order to avoid recurrence of sutuations like this, instructions are being 
issued to the Circles/Districts that the suitability of any land proposed 
for purchase/acquisition should be got examined not only by the Civil 
Engineering Officers but also by the Architects. The Com- 
mittee desire that comprehensive instructions and guidelines should 
be issued in the matter so as to ensure that all the concerned authorities, 
namely, engineers, architectcs, technical experts etc. are fully associated 
and consulted before acquiring land for setting up telephone exchanges 
and other buildings of technical nature and complexity. 

Ministry of Communications As the requirements of telephones are bound to increase perceptibly 
(P&T Department) years to come, it is essential to design and construct buildings for housing 

telephone exchanges in such a manner that these can be suitably ex- 
panded for housing the additional equipment. In this context, the Com- 
mittee commend the concept of modular construction which could be 
put to effective use to design most economic buildings for housing tele- 
phone exchanges and equipments. 

Ministry of Communj 
(P&T Department) 

.cations After the purchase of the plot, the Department failed to exercise due 
caution and care which they should have as an owner of a landed pro- 
perty. The result of this lapse was that there was an encroachment by - the Municipality/Improvement Trust, which came to the notice of the 
Department only when the field unit started preparation of the surveyed 
site plan asked for by the Architect. This contributed to further delay 
because the matter had to be sorted out with the State Government 
who were persuaded to give additional land to compensate for the en- 
croachment. This lapse is deplorable. The Committee have been 



Do. 

assured that Government would issue necessary instructions in this 
regard to all the units. 

Apart from issuing instructions, the Committee stress that there should 
be a close follow-up and implementation thereof for they feel that if 
ordinary precautions and care had been exercised by the Department 
they would have become aware much earlier about the possible encroach- 
ment of their land and taken remedial measures in time. 

g I -79 Ministry of Communications Another feature of the delay is in the planning, manufacture and suppl 
(P&T Department and In- of the equipment by the Indian Telephone Industries, which t d  

dian Telephone Industries) 59 months from August 1967 to July 1972. I t  took 20 months for the 
installation of the equipment from June 1971 to February 1973. The 
construction of the building was completed in August-September 
1969 but the installation of the equipment could commence only in June 
1971. According to original anticipations, supply of the equipment 
was expected to be completed in 1967-68 itself. But actually, these 
supplies were spread over the period from December 1968 to June 1971. 
Funher, the stores were not supplied in sequence as the supply of major 
iron frames on which the whole equipment is mounted was comrnen- 
ced by the Indian Telephone Industries in February 1969 and by July 
1970 only 60 per cent of the frames were supplied, resulting in delay in 
commencing the installation work which was taken in hand with effect 
from June 1971 only. The Secretary, Ministry of Communications 
has conceded during evidence that if there had been proper coordination 
with the Indian Telephone Industries and there were no delays in the 
pre-construction works, better results would have been achieved. Acc- 
ording to the Chairman of Indian Telephone Indusrries, the main reason 
for the delay in supply of the equipment was that there had been slip- 
pages on the part of their foreign collaborators. During 1965-68, Indian 
Telephone Industries had to supply 1,67,ooo lines of equipment to the 
P&T Department. Against this, the actual supply was only 54,800 



lines, resulting ,in a slippage of I lakh_lines over that period. Conse- 
quently, the supply of equipment from the Indian Telephone Industries 
was coming in such a way that if for any exchange the first pack came on 
a certain date, the last pack came after about 4 years. The Committe: 
deprecate this lack of' amdination between the telephone project autbo- 
r i h  and the Indian Telephone Industries, a public undertaking working 
under the same Ministry of Communications. The responsibility 
for not taking due care in planning, coordination, manufacture, delivery, 
installation, which resulted in the unconscionable delay of four years 
and more should be thoroughly investigated and responsibility fixed 
on the erring o0icials so as to act as a deterrent to others for such in- 
differant attitude in dischwging public responsibility. P 

10 1-80 Ministry of Communications 
(P&T Department & Indian 
Telephone Industries) 

I r I * 8r Ministry of Communications 
(P&T Department) 

The Committee are somewhat assured to find that the representatives of 
the Ministry during the course of evidence had categorically stated that 
the tdephme project authorities and the Indian Telephone Industries 
have now reached a stage of complete coordination and laid down time- 
frarne and sequence for supply of equipment. The Committee would 
like a watch to be kept at the higher level to see that the time sdedule 
and sequence for supplies are honoured scrupulously in the field so as 
to obviate recurrace of cases of the nature dealt with in this Audit 
-a&. 

According to the Deparment's own forecasts, the Exchange was expected 
to be commissioned in August I 971 whereas it was actually commissioned 
in February 1973, resulting in a delay of about I )  years. As per the 
Project Report estimate the net annual profit expected from the exchange 
w& Rs. qT88 lakhs. However, according to the P&T Department,-if 



the exchange had been commissioned as per schedule instead of Feb- 
ruary 1973, about Rs. 21 lakhs of additional revenue could have b m  
earned if all possible connections had been provided. It is, therefore, 
apparentsthat due to the failure of-the Department to ensure effective 
coordinanon and dovetail the vanous components of the Project as 
per a fixed timeschedule, there has been a significant loss of potential 
revenue during this period of 14 years. This potential loss of revenue 
would be manifold if calculated keeping in view the optimum period of 
six years for the completion of the project. 

12 1-82 Ministry of Communications In this connection, the Committee would like to invite the attention of the 
(P&T Department) Ministry to the following recommendations contained in paras 1.314 

and 1.316 of their 145th Report (5th Lok Sabha): 

"As a result of the delay in the execution of the projects, there has 
been invariably an escalation of the project estimates, non- r 
utilisation of the facilities available and the consequent loss of 
rcvenue which was due to the Government. 

The Committee would, theref'ore, like the Department to issue suit- 
able instructions to the effect that persons entrusted with the 
execution of the projects would be held responsible for any loss 
of revenue to the Government as a result of delay in the ex* 
cution of the projects. The Committee hope that the PERT 
chart which the Department propose to introduce will take care 
that there is proper synchronisation of the different components 
of the project from the very beginning and that there is proper 
supervision in regard to the estimation of requirements, place- 
ment of indents and the utilisation of stocks." 



13 I 983 Ministry of Communications Another major contributory factor for the delay in execution of the pro- 
(P&T Department) ject was the long time taken in the commissioning of the aitcondi- --- tioning plant which was indented for in April 1970 for protecting the 

Department of Supply delicate and sophisticated exchange equipment from dust and humidity. 
(DGS&D) Defects noticed at various stages of the functioning of the plant were 

attended to perfunctorily by the firm and that too after continuous 
follow-up action by the Department. The position as on 23 August 
1976 was that the firm was yet to conduct the monsoon test. The 
Committee are surprised that despite persistent lapses the Department 
concerned took no action whatsoever against the firm for transgression 
of the terms of the contract. All that has been done is that against the , 
contract value of Rs. 4,38,885-, the fim's payment to the extent of g 
Rs. 63,385 was held up. The Committee do not appreciate the logic 
of the Department of Supply (DGS&D) that "action would be taken to 
recover the damages/loss in consultation with the indentor after the 
plant was taken over by the consignee." The Committee would like 
to know whether the plant has since been taken over and the action taken 
to recover the loss. 

14 I -84 Department of Supply It is a matter of seriob concern that the air-conditioning plant supplied 
( D G W )  and installed in September 1973 after a delay of about 14 years as pe9 

the supply order, started giving troubles soon after installation. At 
the time of the first winter test conducted immediately 0x1 installatian, 
its performance was far from satisfactory as its blower was getting exas- 
sively heated. The Committee regret to note that the supplier took one 
year to rectify the defects and the plant passed winter test in February 

~ 9 7 4  and summer tes t in May 1974. ?he plant was offered for monsooq 



test in August 1974 but the test had to be abandoned due to burning of 
a cable. The Committee are distressed to note that the plant could 
not pass the final test till August 1976 due to one defect or the other. 
As the plant was not ready, the Department had to incur an additional 
expenditure of Rs. g8,ooo for obtaining 18 window-type air-conditioners 
between June 1971 and March 1973. The Committee need hardly 
point out that had the air-conditioning plant been commissioned in 
time, the additional expenditure of Rs. g 8 , m  on the window type 
units could have been saved. The Committee recommend that a serious 
view should be taken about the performance of the firm by the DGS&D 
with a view to taking appropriate action against the firm for the breaches 
committed. 

r5  I '85 hlinistry of Communications The Committee note that the window type units are not able to control 
(P&T Department) the humidity. This not only affects the performance of the exchange 

but in course of time it may affect the life of the equipment. It is sur- 
prising that the Department have not been able to assess the ultimate 
damage caused to the equipment in terms of money. The Committee 
fix1 that such a study is very essential so that the amount of loss thus 
sustained can be taken note of while deciding the course of action against 
the firm. 

115 I .86 Miniery of Communications The Committee have come across some instances earlier, where in similar 
(P & T Department) circumstances, window type air-conditioing units had to be per force -- put in Telephone Exchanges instead of the ~ackage air-conditioing unit. 

Department of Supply (DGS&D) The Committee would like the Depament to have a closer look at this 
problem and ensure that the air-conditioning package units are installed, 
tested and pressed into service to synchronise with the commissioning of 
sophisticated telephone exchange equipment. The Committee would 
like to be informed of the action taken in this behalf. 



I7 1.87 Ministry of Communicatims The Committee note that as against 11,250 estimated mazdoor days for 
(P&TDepaftmootI the installation of the equipment, 21,839 mazdoor days were actually 

spent involving an additional expenditure of Rs. 0.64 lakh in 
wages. As there was no uniform formula in this regard, the P&T 
Department constituted a Special Group to go into the matter and lay 
down broad guidelines. The Committee have been inforrneJ that the 
Special Group have since submitted their Report and the same is under 
umsidcration. The Committee would like to be informed of the conclu- 
sive action taken in this behalf. 

f b  r -88 Minimy of Communications The Committee have noted that according to the instructions issued by the 
(P & T. Department.) P & T Department in September 1970, nhety per cent of the exchange r 

capacity should be utilised soon after its expansion and ninety-four per 
cent about six months before the due date of commissioning of the next 
expansion. In the case of ludhiana Exchange, however, the percertage 
of loading has not been done in accordance with these instructions and 
has fluctuated between 72 - 3  per cent to 93 ' 7 per cent of the existing 
capacity. As per the calculations made by Audit, the Department lost 
a potential revenue of about Rs. 13 .do lakhs upto September 1975 on 
this account. The Committee are not convinced with the argument 
advanced by the Ministry that in the case of cross bar exchanges these 
~nstructions could not be applied as they could not take load to the extent 
of go per cent. But the fact is that in March 1974 and January 1975, 
the exchange had actually been able to take a load of 93 -7 per cent and 
90.4 per cent of the capacity, respectively. The Committee would 
like the Government to examine this aspect de novo with a view to laying 
d3wn some specific and realistic guidelines and norms with regard to 
ch: percentage of loading in respect of cross bar exchanges also. T h e  



Ministry of Communications 
(P & T Department) 

%istry of Communications 
(P & T Department) 

Do. 

Committee need hardly stress that the norm should be kept high so as to 
enjoin on all concerned to make concerted efforts to achieve a higher level 
of afficiency and performance in the interest of public service and earning 
larga revenues on public assets. 

The Committee are concerned to note that an important commercial and 
industrial centre like Ludhiana does not have Subscribers Trunk Dialling 
facility with other important places like Delhi and Chandigarh. The 
Committee have been informed that due to non-completion of the pro- 
ject in time, the sapre capacity available on the co-axial cable laid on 
this route by the end of 1965 had to be utilised for providing STD to 
Srinrtgar, Jammu, Jullundur and Amritsar. The Committee need anly 
point out that the least that the Department could have done was to have 
foreseen this eventuality and initiated action well in time to ensure that 
the supplementary additional facilities as required were provided so that 
these could be pressed into service along with the new telephone exchange 
W i g  in view the commercial and industrial importance of Ludhiana. 

The Committee have further been infom~ed that estimates for providing 
an additional medium on the route have already been sanctioned and the 
additional medium is expected to be available by 1978-79. The Com- 
mittee hope that keeping in view the commercial importance of Ludhiana, 
STD facility would be made available to this place on priority basis. 

STD facility being a revenue yielding medium, the Committee are convinced 
that the Department has been put to a considerable financial loss by the 
non-provision of the faclity in a 10,ooo lines exchange like Ludhiana 
The Committee recommend that Government should issue specific 
instructions for extension of this facility to commercial and other places 
of importance. 



22 2 26 Ministry of COlILmuniCations The Committee note that no realistic estimation of the demand for telephone 
(P & T Department) in Sanathnagar locality of Hyderabad was made as is evident from the 

fact that in December 1963, the District Manager, Hyderabad sought 
approval for a zooo-line main exchange on the justification that Saiia- 
thnagw was fast developing into an industrial locality and that the de- 
mand of telephones in the area was expected to be 1311 in 1967,2208 in 
1972, 2933 in 1977 and 3528 h 1982. Although it was stated to be a 
perspective plan, no action whatsoever was taken by the authorities to 
re-assess the demand while sanctioning the purchase of land for the 
main telephone exchange in 1966. No cognisance was taken also of 
the fact that during the same period 262 lines were working on the sate- 
Uite exchange, which was already set up in a rented building in the loca- 
lity w.e.f. August 1964, as a temporary measure. ti 

Do. ' 

Do. 

In March: 1971, when the new'building which provided for a 50mlines ex- 
change was almost ready, aie vised project estimate for 1200-lines was 
submitted in replacement of the satellite exchange which was then working 
with 551 connections and a waiting list of 89. In December 1971, the 
P & T Directorate, however, finally agreed to provide equipment for a 
yxAines main exchange. At that time the likely demand for telephones 
indicated in justification for the project estimate was 3751 in 1972, 6692 
in 1977 and I 1038 in 1982. Surprisingly enough, the actual demand on 
30 September 1976 against these estimates stood at 1513 telephones wly. 

The Committee are unable to appreciate the raimz d'etre of the inflated 
forecasts made in December 1971, particularly when the growth of 
demand from the tirn.: the proposal for the exchange was mooted in 
7963 was stagnant. It appears to the Comtqittee that no attempts wm 



Do. 

Do. 

friade to study the atual growth of demand before the acquisition of land, 
construction of building and deciding the size of the project. I t  is dis- 
tressing to note that it took the authorities about g years to decide the size 
of the Exchange. 

The Committee stress that suitable steps should be taken to improve the 
process and procedure for estimation of demands while drawing up any 
long-term plan for expansion. At the same time, appropriate adminis- 
trative action should be taken to reduce the time-lag between the acquisi- 
tion of land, construction of building and placement of equipment orders. 

The Committee are constrained to note that the work of the telephone ex- 
change building at Sanathnagar though sanctioned in 1967 was completed 
in February 1974, over a period of about 6 )  years. The inordinate delay 
of 28 months in the construction of the building alone, beyond its stipu- 
lated period of July 1971 is inexcusable. The Committee also note that , 
after the building was put up, another 8 months were taken to provide 2 
water and electricity which became available by December 1974 only. 
The contributory factors for the delay like cement shortage etc. a u l d  
have been tackled as these were foreseeable and had not arisen abruptly. 
As regards subsequent changes in the structure, the need, nature and 
extent of changes brought about are open to question. The Committee 
would like the P&T Directorate to examine in depth the reasons which 
were responsible for the delay in the construction of the building with a 
view to taking suitable remedial measures for future. The Committee 
would like to be informed of the action taken in pursuance of this r e  
commendation. 

Do. The Committee note that a decision was taken by P&T Directorate that 
wherever the demands for telephones would justify and initial installation 
of 1500 lines of exchange equipment, a building suitable for 5000 lines 



and capable of further expansion to accommwiate another gom lines 
would be constructed. Keeping this decision in view, the original p m  
posal of 2000 lines exchange, a main exchange building in Sanathnagar, 
with a capacity of 19,700 sq. ft. was constructed to accommodate a 5000 
lines exchange initially. The  Committee further note that on comple- 
tion of the installation of equipment in March 1975 in the maia tole- 
phone exchang? building, a 903 lines exchange was actually c o m m i h e d  
in it. By then the 800-lines capacity satellite exchange had 760 working 
connections with a waiting list of about 150 applicants. As a result of 
this 5600 sq. ft, of accommodation in the new building remained un- 
utilised. 

28 2.32 M i n i s q  of Communication The  Committee are unable to understand why only goo lines exchange was 
(P&T Department) commissioned in the new building when a rented building is being used 

separately as a satellite exchange with a capacity of 800 telephone lines, 
whereas, as alre~dy stated, an accommodation to the extent of 5600 sq. fi. 
in the new building is lying unutilised. The Committee would like 
the P & T Department to review the matter so as to locate the satellite 
exchange in the departmental building. The Committee would like to  
be informed of the action taken in the matter. 

Do. The Committee note that though the question of installing a Trunk 
Automatic Exchange (TAX) at Ambala for extending STD to other 
stations in the country by interconnecting the TAX at Ambala with 
the main TAX at New De!hi has been under consideration since 
1965, a project estimate (Rs. 57 lakhs) for installation of a crossbar 
type zoo0 lines TAX at Arnbala by 1969-70 was sanctioned only in 
November 1967. The object was to link the local telephone exchanp 



at Ambala, Ch:lndigarli, Simla, Ludhiana, Ju!llunder, Amritsar, Jammu, 
Panipat and Karnal in due course to the 'TAX at Ambala for the pupose 
of introducing subscribers' trunk dialling (STD) among these stations 
and to extend STD to other stations in the country by interconnecting 
the TAX at Ambala with the main TAX at New Delhi (commissioned in 
April 1969). On completion of all these services, the annual revenue 
expected was about Rs. 62 lakhs from STL) receipts. The  work was 
started in September 1968 and still the project is not fully cornmissined 
in all respects. Though the building was completed in March I970 
there was long delay in the completion of other components of the pro- 
ject m ~ .  air-conditioning, installation of equipment etc. This delay was 
evidently due to !ack of advance planning and proper synchronisation 
at various stages. The  Committee are unable to agree with the De- 
partment of Comnlunications that delays occurred because no PERT 
chart, as is done now, was introduced indicating the exact time schedule 
and inter-dependence of various activities connected with the comple- - tion of the project, as other ways and means could have been adopted to ~ 2 :  watch closely the progress and coordinante the execution at various 
stages. 

The  Committee are distressed to note that by the time the construction 
of the building was completed in hlarch 1970, even the specifications for 
air-conditioning plant were not finalised by Director General, Posts 
and Telegraphs, though the plant was to be installed in the building 
before commencement of installation of equipment. An indent was 
sent to DGS&D in April 1971 for purchase and installation of the 
air-conditioning plant when the supply of equipment for the Exchange 
from the Indian Telephone Industries had already commenced in 
January 1971. The Committee are constrained to note that another 
8 months were taken in placing the order on the firm in January 1972. 
Of these 8 months, approximately two months were lost in tracing out 
a letter issued by P&T Department to DGS&D on technical clarifications 



sought by DGS&D and another 2 112 months were taken by P&T De- 
partment to comment on the tenders received for the installation of 
the plant. The delay due to this protracted correspondence and 
routine work is most reprehensible. Had the P&T Department taken 
appropriate and timely measures to facilitate the placing of the order 
for the p!ant before completion of the construction of the building in 
March 1970, the inordinate delay of 22 months that occurred between 
March 1970 and January I972 could have been avoided. 

Ministry of Communication Another factor which has also contributed to the delay in installation 
(P&T Department) of the airconditioning plant is the fact that the P&T Department took 

almost one year after placing the order on 31st January 1972, in approv- Z 
ing the drawing for A/C Plant room layout and location of the cooling 
tower. The result of these delays was that the installation of the plant 
was completed in May 1973 instead of September 1972 and that too 
could not be commissioned and put up for summer test for want of 
masonary job for ducting by the consignee. 

Ministry of Communication 
(P&T Department) 

Department of Supply 
(DGS&D) 

Though the Plant was put into operation on 11-6-1976 after summer 
and winter tests, it is still to undergo the monsoon test, which could 
not to be carried out earlier due to non-availability of adequate internal 
heat load as stipulated in the contract. It  is distressing that even 3-112 
years after the installation of the plant in May 1973, the plant has still 
to carry out the monsoon test successfully. The Committee need 
hardly ernphasise that the precise reasons for delay in the installation 
and commissioning may be in identified with a view to fixing responsi- 
bility and to take remedial measures for future. The Committee may 
be informed of the action taken in this matter. 



Ministry of Communications The Committee note that though the indent for supply of equipment for 
(B&T Dep m e n t  81 Indian the exchange was placed on the Indian Telephone Industries in March 

Telephc e Idustries) 1967, the manufacturing programme was deferred till 1971 when the 
production of TAX equipment was stabilised in ITI.  Consequently, 
the supply of equipment, which cost Rs. 120.12 lakhs against the 
provision of Rs. 43.74 lakhs in the sanctioned estimate com- 
menced in January 1971 and was completed in March IWS. As it was 
found that the size of the switch room available could accommodate only 
1700 lines of equipment as against 2000 lines originally planned, the 
equipment for only 1700 lines was obtained afterwards. The Com- 
mittee are not convinced by the reply of the Posts and Telegraphs D o  
partment that because of inadequate experience of the installation of 
TAX available with P&T and ITI, they could not estimate the size 
and capacity of the accommodation required, as in that case they should 
have been more cautious. The Committee also find out that beside 
taking about 4 years initially in stabilisation of the TAX circuits, it 
took more than 4 years to instal the equipment in the Project after the 
work was commenced in January 1971, as against the stipulated period 
of one year. 

Ministry of Communications The  Committee find that that thogh 50q/, of the capacity viz. about 85O 
(P&T D pmment) lines was commissioned on 10 March, 1976 and subsequently stationS 

like Ambala, Chandigarh, Amritsar, Simla and Jullundur had been 
connected till date, difficulty cropped up in connecting both ways 
Chandigarh, Simla, Jullundur which continued till November 1976. 
The  Committee would like to know whether this difficulty which was 
to be overcome on the commissioning of inter-TAX working between 
Ambala TAX and Delhi TAX in November 1976, has since been re- 
moved. The Committee hope that concerted efforts would now be made 
to expedite the balance equipment so that the project is upgraded to 
provide the rated capacity of 1700 lines without loss of further time. 
The  Committee would like to be apprised of the further progress made 
in this regard. 





37 4.67 Ministry of Communications 
(P&T Departmeat and In- 
dian Te!ephone Industries) 

.38 .4 : 68 Ministry of Communications 
(Indian Telephone Indus- 
tries) 

;39 4.69 Ministry of Communications 
(P&T Department) 

concerned with the exxution of the project. The upshot was that the 
project f o ~  the exp11imn of the Exchmge '24' was delayed by more 
t h n  hi e j ~ J L  J. 

rrh: Irldiln ' L ' ~ : ~ ~ ' n x ~ ~  In ii i i t r i .2;  wds idjpniible for the supply of equip- 
ment for thz prajezt. 'me indent for the supply of equipment was 
placed on t L n  in May 1965 and the supply was wmpleted in 1968-69, 
i.e., afiei a lag of three years. T o  suit their convenience, the Indian 
Telephone Industries shifted their schedule for supply of equipment 
from 1965-66 to 1956-67. The redson advanced by them that "the 
shifting of the sch-:dule was due to the fact that against the progamme 
of 73,500 lines of new exchanges in 1965-66, the capacity earmarked 
for such exchangt was only 40,ooo" does not appear to be convincing. 
The I.T.I.  should have planned t h ~ i r  supplies in concert with the P&T 
Deprrment well in advance. 

The Cornmitt\-: have earlier been told that the optimum period i5 
now p1anne.i by the Indian Telephone Industries for effecting supplies 
has been reduced to 18 months. 0-1 this basis, the period of three 
years taken in effecting supplies for the Telephone Exchange at Cal- 
cutta seems to be very much on the high side. The Committee are 
led to think that the I.T.I. have not yet geared up their machinery 
for ensuring the observance of the time-schedules for the completion 
of indents received from the P&T Departmxt. The Committee consi- 
der it imperative that the I.T.I. also should work on the basis of the 
time-bound programmes and also to devise an in-built mechanism 
for fixing the responsibility for delays in effecting supplies for the 
execution of urgent projects. 

The position in regard to laying of cables was no better. As a result of 
the delay in sanctioning estimates-there has been a wide gap of 



about 4 112 years even in the sanctioning of two estimates of junction 
cables-the commissioning of the Telephone Exchange was held up. 
The justi£ication given by the Department that "within the project 
provisions detailed estimates are sanctioned according to the requite- 
ments, details of which are worked out as the main work progresses" 
is hardly convincing. The Department should have viewed the emire 
project as one of urgency and no administrative delays whatsoever 
should have been allowed to occur at any stage. 

4-70 Mioistr ( f Communications Equally unaccountable is the delay in the completion of the work rela- 
@&$I :panrnrmt) ting to the laying of the junction cables. The work against the first u. 

estimate was expected to be completed within six months of the receipt 
of stores at site. The work commenced in June 1967 and was com- 
pleted in March 1974. The work relating to the second estimate was 
started in December 1971 and completed in September 1974. It has 
taken nearly seven years to complete the work against the first estimate 
and almost three years against the second estimate. The argument 
of the P&T Department that most of the cables were received in 1969 
and also physically laid by May 1970 is not correct. The expla- 
nation offered by the Department, namely, that "most of the cables 
were received by 1969, and it is reported by the General Manager, 
Telephones that they were also physically laid by May 1970. The com- 
pletion indicated as March '74 apparently pertains to the completion 
of payments, closing of accounts, etc." appears to be a laboured one. 
Assuming that the work of laying of cables was completed in May 1970. 
the Committee would like to know what prevented the completion of 
the payments, closing of accounts, etc. till May 1974. 



The delay in the laying of subscribers' cables, the estimate for which *& 
sanctioned in January 1969, is also indefensible. The work should 
have been completed in 300 days but by March 1974 only 98% of the 
work had been completed. Assuming that there were disturbed condi- 
tions in Calcutta and also thefts of underground cables in that area 
from February 1970 to March 1973, the Committee fail to understand 
why the P&T Department could not complete the work of laying of 
the subscribers' cables when 86 per cent of the cables were received 
by March 1970. Obviously the requirements of the particular Ex- 
change were not given the importance that it deserved. 

The Hindustan Cables Limited, which is the sole supplier of cables to 
P&T Department, has also failed to come up to expectations in the 
matter of supply of cables for this Exchange. During the years 1969 
to 1974 the performance of the undertaking has been anything but 
satisfactory. During the years 1971-72 to 1973-74, against the orders 8 
for 6096 krn., 4040 km. and 4640 km., the actual supplies effected were 
only 1640 km., 1938 km. and 2489 krn. respectively. Considering the 

ever-widening gap between the demand and supply of cables, the Commit- 
tee had in paragraph I .92 of their 204th Report (5th Lok Sabha-1g75-76), 
recommended to the Government "to give a serious thought to this 
problem and take measures to bridge the gap by stepping up the indi- 
genous production of cables, so as to ensure a fuller utilisation of the 

capacity of the telephone exchanges and to meet the long pending demands 
from subscribers for fresh telephone connections." The Department 
had assured the Committee in their Action Taken Note that special 
efforts were now being made to procure quantities of cables to match 
the supply of exchange equipment. During the years 1974-75 and 1975-76 
the supplies made were to the extent of 88 per cent and 92 per cent 
of the orders placed. The Committee had stressed the need for concerted 
and sustained efforts for ensuring execution of the annual supply order 



for cables in entirety. I t  is perplexing that despite the recommendations 
of the Committee in their 204th Report (5th Lok Sabha-1975-76) 
that the Hindustan Cables should be placed under the administrative 
control of the Ministry of Communications, the Government have 
decided that this undertaking should continue under the administrative 
control of the Ministry of Indsutrial Development. 

43 4.73 Ministry of Communi- 
cations (P&T Department) 

Do. 

Do. 

Keeping in view the fact that a potential loss was suffered by the P&T 
Department due to the abnormal delay in the completion of the cable 
laying part of telephone project for want of timely supply of cables 
and also the fact that the Ministry of Communications was the principal 
consumer of the cables produced by Hindustan Cables Ltd., the Committee 
once again stress that the question of transfer of control of this company 
to the Ministry of Communications should be reconsidered in all its 
ramifications and finalised expeditiously. 

r h e  Committee have noted that there hare been a large number of cases 
of thefts of underground cables in and around Calcutta during February 
1970 to March 1973. Since the cases of such thefts are on the increase, 
the question of collusion of the offenders with the staff of the P&'I' De- 
partment cannot altogether be ruled out. The  Committee desire that 
this aspect of the matter should be gone into thoroughly with a view 
to taking suitable remedial measures. 

The  Committee note with concern that the departmental instructions 
of utilising ninety per cent of the capacity by release of new telephone 
connections soon after expansion or, in any case, not later than six 
months of such expansion have not been followed on the commissio~ing 



Do, 

of the expanded capacity for 3300 lines i : ~  January 1979 As pointed 
out by Audit, this was due to the reason that the subscribers' cables 
were not ready, when expanded capacity became availble. However, 
according to the Ilepartrnent, the exchange on expansion could not 
be loaded to a prescribed limit due to the low handling capacity of the 
Exchange. As against the actual traffic of o .07 I Traffic Units measures 
in June 1970 the Exchange was designed to carry originating traffic 
of 0.0628 Traffic Units. The loading was increased subsequently on 
the installation of some additional equipments and junctions and the 
full loading was possible only ~vith effect from July 1974, on adding 
necessary traffic relief equipment. Even if the argument put forward 
by the Department is accepted, the Committee fail to understand why 
the traffic relief equipment was not planned along with the expansion 
of the exchange. Had this equipment been planned initially, the exchange 
might have been loaded according to the existing instructions. The 
Committee are unhappv to note that due to not loading the exchange 
according to existing departmental instructions, the Department lost 
a potential revenue of about Rs. 31 lakhs till hIarch 1975 as worked 
out by Audit. 

Considering the fact that delays in the comissioning of this project arc 
responsible not only for the escalation of costs but alos loss of potential 
revenues, the Committee recommend that a departmental probe should 
be conducted to fix responsibility for the glaring lapses that have occu- 
rred at every stage of the execution of the project. The deficiencies 
noted should lead to an awareness in the minds ol'the project authorities 
as to the need for an effective planning and coordination with various . 
authorities right from the very beginning. The Committee have already 
stressed this point in paragraph I 60 of this Report. 

Do. The Committee note that in April-May 1976, there was large-ode col- 
lapse of telephones in Calcutta, when a number of cables in various 



parts of the city broke-down affecting &e telephone services to about 
8 per cent subscribers. According to the' statement made in this behalf 
by the Minister of Communications in the Lok Sabha on 27 May, 1976 
there has been extensive digging of roads and footpaths taken up from 
time to time by variotls utility services and agencies like Calcutta Met- 
ropolitan Development Authority, Calcutta Electricity Supply Corpo- 
ration, Calcutta Corporation etc. The extent of damage came to be known 
only when Calcutta experienced heavy showers during early April and 
thereafter. The Committee regret to note the lack of coordination among 
the various service agencies despite the existence of a cell for achieving 
such coordination. The Committee cannot too strongly recommend 
the over-riding need for maintaining effective functional coordination 
among the various service agencies functioning in Calcutta. 

48 4.78 Ministry of Communicatioss The Minister of Communications had also informed the Lok Sabha on 
(P & T Department) 27 Ma); 1976, that various remedial measures were taken in the recent 

past for improvement of telephone services including those in the CaI- 
cutta Telephone System. This included the division of Calcutta Tele- 
phone District into six areas each under the direct charge of an Area 
Manager and the posting of an Additional General Manager to look 
after the operational aspect of the Telephone System including €he 
maintenance of underground cable network. Further, under a crash 
programme for improving the efficiency of the Calcutta Telephone 
System, separate teams were set up to systematically analyse deficiencies 
in the working of exchange equipment as well as external plants and 
remedial actions have also been taken in respect of most of the deficiencies 
noticed. 



Do. 

Do. 

The Committee also note that with a view to detect damages to the cabid 
before they dev:loped into electrical failures, technique of gas pressuri- 
sation of underground cables has been adopted as a part of maintenance 
policy for large tele~hone networks. The  first phase of this project was 
to bring under gas pressure all junction cables on critical routes in Calcutta 
by March 1977 and thereafter the primary cables were also to b gas 
pressurised. Work on the approved programme for introduction of 
cabinets and pillars for underground cable network was also stated 
to be under progress. The Committee would like to know the concrete 
progress made on these projects so far together with details of the other 
remedial steps taken for eliminating the chances of break-down of tele- 
phone system in Calcutta as occurred in April-May 1976. 

b u h g  the course of his statement the Minister had also informad the 
House that five new exchanges with total equipped capacity of I 1,700 1h0~ 
were commissioned during 1975-76 and another 16,000 lines were planned - 
for commissioning during 1976-77. Similarly, the total ' number of new 
connections provided during 1975-76 was about 8,000 and the target of 
new connections for 1976-77 was 15,000. The Committee would like 
to know the xtual  achievements in respect of commissioning of lines and 
the provision made of new connections in Calcutta during r ~ 6 - 7 7 .  I t  
will be appreciated that Calcutta is not only a premier metropolitan 
city but one of the most important industrial and commercial cenvts in 
the country with a long history and a well-knit industrial base around it. 
As such it was evidextly all t b  mpre impoatant that the Deparanmt 
should have identified the deficiencidin the telephone exchange system 
in Calcutta well in advance and taken concerted and well coordinated 
measures to ensure t h ~ t  the tele-communication facilities were improved 
as per a time-bound programme and the capacity increased and com- 
missioned to meet the outstanding requirements. It  is regrettable that 
the facts narrated in the foregoing paragraphs clearly bring out that the 



department neither realised the urgency of the matter nor did it take 
adequate measures to see that the much sought for facilities were ex- 
panded and commissioned at the earliest. 

5 1 5-18 Ministry of Communications For meeting the growing demand for telex c o ~ e c t i o n s  in 0' dt T Depamaent) Calcutta a project estimate for the expansion of Calcutta 
Telex Exchange from rooo to 2500 lines was sanctioned in Decem- 
ber 1967 at an estimated cost of Rs. 193.55 lakhs. The supply of 
equipment (including the Power Plant) for which an order was placed 
on Indian Telephone Industries in February 1968, started in March 1969 
and was completed in 1974-75. It has beer1 submitted to the Committee 
that as the equipment (without power & n t )  was received in phwes, its " 
installation was also phased and completed in March 1973 (1972-73). 
The Committee fail to understand how the installation of equipment 
could be said to have been complete1 in March 1973, when the supply 
of the equipment was spread over beyond I 972-73 to 1974-75 and equip- 
ment worth Rs. I lakh was still to be received during 1973-74 and 1974-75. 
The Committee would like to be informed about the correct position in 
this respect. 

Do. The  Committee are distressed to note that the power plant which was a 
part of the whole expansion programme sanctioned in December 1967, 
was received in June 1974, i.e., I 5 months after the completion of the 
installation of the equipment in A.l?rch 1973 and was commissioned 
as late as August 1975, onllr after rectifying the defects which were noticed 
after its installation. At that time (30 September 1975) the Telex Ex- 
change had utilised 68.4 per cent of its capacity (2500 lines) with 211 
waiting applicants (on I September 1975) The main reason, as i t  



Do. 

Do. 

appears to the Committee, for the Exchange not working to full capacity : 

by September 1975 was that by that time only 483 teleprinter machines 
had been recaved as against rot4 esti?~atcd reqnirement of 1200 machines. 

What has distressed the Committtee more is the f k t  that no 
firm time- schedule was la;J down for completion of the project. 
The  date of completion of installation was fixed vaguely as one year 
after the receipt of the equi>ment from Inllian Telephone Indus- 
tries. The IT1 itself instead of supplying the equipment according 
to its manufacturing capacity, spread the supplies over a number of 
years. As submitted by the Ministry, the IT1 rleeded 4 years to supply 
the equipment, after receiving the order in February 1968. As such, 
the requisite supply of the equipment should have been completed by 
February 1972 instcad of 1974-75. The Committee regret to observe 
that it was 7 years after placing the order f i~ r  the power plant that the 
project could be commissioned in August 1975, free from any defects. 
The Committee feel that the fact that power plant was ordered for the 
first time on indigenolls suppliers should not be taken as an excuse for 
taking 6 long years to inanufacture it from the date of placing th, P order 
m February 1968. The Committee would like the Ministry of Com- 
munications to investigate the precise reasons for the late supply of the 
power plant with a view to taking remedial measures fur future. 

The Committee note that only 483 teleprinter machines were supplied by 
the Hindustan Ttleprinter Ltd. to the Calciltta Telex Exchange during 
the period from October 1973 tc' September 1975 as agai~st  an allotment 
of 1050 (650 in 1971 and 400 in 1973) teleprinter machines made by the 
Director General, Pasts and Telegraphs. The Committee have been in- 
formed that the shortfall in the supply of teleprinter machines was due to 
severe cut in the electric power supply to the Hindustan Teleprinter Ltd. 
As the general position regarding supply of electric power has improved 

j n the country, the Committee hope that concerted efforts would be made 



to clear the present backlog of machines. The Committee feel that had 
the requisite number of teleprinter machines been supplied in time and 
the power plant worked as scheduled, the Calcutta Telev E~change would 
have worked to larger capacity and earned the additional potential revenue 
of Rs. 31 '79 l a b 3  per annum. 

55 6 93 Ministry of Cornmuhickitions The execution of the project for replacement of a 700 lines manual ex$ange 
(P. & T. Department) at Bhubaneshwar by an automatic telephone exchange testifies In an 

eloquent manner the lack of planning and foresight on the part of the 
P & T authorities. The original scheme sanctioned in 1962 for instal- 
lation of 15oo lines automatic telephone exchange was revised in 1964. 
Even when the revised scheme was at the preliminary stage of imple- r 

mentation , another project for expansion of the proposed exchange % 
from 1500 to 2000 lines was sanctioned in September 1965. A& 
another project was sanctioned for further expansion of the proposed 
exchange from 2000 to 3000 lines. The Committee take a serious view 
of the frequent revisions and expansions of the project, a situation which 
discloses a basic weakness in the planning organisation of the P & 
Department which seemed to have not taken adequate notice of the Un- 
fulfilled registered demand and the demand likely to be generated at the 
Capital of a State. 

The Committee are surprised to learn from the statement of the P & T Dt 
partment that the original project provision had to be modified in order 
to provide for a basement and stronger foundation for future expansion. 
Since on this account, the project estimate exceeded by more than 10 %, 
a revised project estimate had to be sanctioned in 1964. It is all the more 
surprising that the P & T Department had taken the plea that the omis- 
sion to provide for stronger foundations was due to an oversight O? the 
part of the staff who were new to the work at that time. The Commlffee 
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consider that responsibility cannot he passed on to a subordinate officer 
and the technical officer who was concerned with the examination of the 
project has to bear the full responsibility for the omission. The  Cmmittee 
deprecate the perfunctory manner in which the project was proceeded with. 
Keeping in view the fact that Bhubaneshwar is a State Capital where the 
demand for telephone facilities from the public is bound to grow, the 
P & T authorities should have thought of and provided the necessary 
inbuilt capacity for meeting the requirements. 

37 6.95 Ministry ~f Communications The  Indian Telephone Industries is also answerable for the delay #n 
& T epar:ment & Indian the commissioning of the Telephone Exchange at Bhubaneshwar. I t  

elephc . e Industries) T is a matter of concern that the IT1 have taken three long years (from 
March 1965 to March 1968) in making the supply of equipment for 2000 
lines. The Committee have time and again stressed the need for 
a proper coordination between the P & T Department and the Indian 
Telephone Industries so that supplies are made according to well-plan- 
ned time schedule and all bottlenecks and difficulties standing in the 
way of timely supplies are attended to expeditiously. 

@ Ministry ,f Co-unications It is a matter of great concern to the Committee that the installation and 
( P & 7 Department) commissioning of air-conditioning plants which form an important 

constituent of telephone exchanges and are meant for protecting the 
sensitive and sophisticated exchange equipment from dust and humidity, 
have generally been lagging behind, thus affecting the efficiency of the 
projects. From the numerous cases, the Committee have so far dealt 
with it has been observed that the execution of the contracts for air 
conditioning have by and large been delayed and not synchronised with 
the completion of the exchange projects. Even after installation, the plants 
have in majority of the cases not been able to render satisfactory per- 
formance, thus not only affecting the performance of the telephone 
exchanges but also eventually affecting the life of equipment. In the 



event of non-commissioning of the air-conditioning plants, the Govern- 
ment have generally been incurring additional expenditure on the 
installation of window type air-conditioning units to protect to some 
extent the sophisticated equipment from humidity. In the case of 
Belgaum telephone Exchange. 13 window type units at a cost of Rs. 0.86 
lakh were installed in February 1974 due to the non-commissioning of 
the air-conditioning plant in time. Aioreover, in the case of Bhubane- 
shwar Exchange, the installation of the exchange equipment, commenced 
in January 1969, was completed in March 1973 without any air-condi- 
tioning facility. The  Committee are surprised to learn from the P & T 
Department that it is not possible to quantify the adverse effect on the r 
exchange equipment due to the non-commissioning of the air-condi- Z 
timing plant. The  Committee have already stressed earlier in this 
Report that such an assessment is essential so that the amount of loss 
thus sustained can be taken note of while deciding the course of action 
against the firm. 

59 6.97 Ministry of Cominunications The Committee are surprised that despite persisteat lapses the Department 
(P & T Department ) co71ccril:l have hardly take1 action against the unscrupulous firms for 

transgression of the terms of the contract. The representatives of 
the Governme-lt have time and again been expressing their helplessness 
before the Committee in taking remedial measures to improve the said 
situation. The Committee cannot accept this plea and would strongly 
urge upon the Dzpsrtment to have a closer look at this problem and 
devise elaborate measures to ensure that air-conditioning package unit: 
are installel, tzite.ii and pressed into service to synchronise with the 
cmunissioning of the saphisticatel telephone exchange equipment. 



i n  this conqection , the Coinmittee would like to draw the attention of the 
Ministrs t,, one bxiic defc;l.ct in the system of indenting and accepting 
the con,iglnlents tenderel by till: firms against the Supply Orders. 
According to the terms of the Supply Orders, payments are made to the 
exte:lt of 80 per ceqt after the initial inspection of the plant and proof of 
d:;patuh, and the balaqce 20 par cent after erection of the plant at site 
and final iizspectim and tests. The Cornnittee have not be:n informed 
abox  the nature of inspection coriducte at the premises of the firm as 
also the level at which the inspz2tions were conducted. It is imperative 
that expesie2ce;l engineers wzll qudlificd in air-conditioning and refi- 
gzrdtion in the P & T, Department and the D (; S & D should 
undertake joint inspections at the premises of firms before the 
supplies are acceptei a:jinst the Supply Orders. In  view of the fact 
that unl-r the  prcjeat p;xeJur:, the sappliers get 8 ~ ' x  of the con- 
trartel piicc an d::ivery of g33;is at site, they may not be evincing the 
requisite iat :;iit i:l the rectification of the defects th n come to light 
after the delivery of thc gmds. Th-: D:partment and the DGS&D ul 

should jointly rei7iew the pxition an3 suitably modify the terms of the 
contracts to be gwen m future, so that the supplying firms feel the urgency 
of Cominissioning and running satisfactorily the plants to synchronise 
with the installaticn of sansitive teleshone exchange equipmeat. The 
Committe~ would likc to be in6xmed in dztail of the remedial 
me;lsurzs taken in pursuxice of this rec-)mmendation. 

The  Committe: regrx t3  11x2 th- initill d:lav in plicin J the indent for 
procurernwats of air-conditioning plmt for Bhubaneshwar exchange 
in September 1957, particularly when the indent for exchange equipment 
was released in .\13rih 1965 and the building was ready in April r967 
According to the Departmew, the initi 11 in ; le~ t  placed in April 1967 was 
not in the proper form and had to be resubmitted in the prescribed form 
in September 1967. The Committee fail to understand as to how this 



primary and essential aspect of placing the indent in the proper form 
which led to a further delay of 5 months was lost sight of. This needs 
to be explained and the responsibility therefor fixed. 

62 6 .  roo Ministry .f Communications 
(P 61 T Department ) 

Deparur. :nt of Supply 
(D G 5 & D) 

63 6. ror Ministry . .f Chununlcations 
(P & T. Department) 

The Committee note with concerned that still another avoidable omission 
of furnish ing the requisite drawing with the indent has been responsible 
for delay in finalisation of the indent by D G S & D for about a year. 
According to the Department the requisite drawings were enclosed with 
the initial indent placed in April 1967 and as such were not enclosed with 
the indent placed subsequently in September 1967. These drawings 
wexe not traceable in the office of DGS&D, which led to further corres- 
pondence between the Posts and Telegraphs Department and DGS &D 
delaying the finalisation of the indent. This avoidable delay of severd 
months needs to be investigated with a view to fixing responsibility and 
taking remedial measures to eliminate the chances of recurrence of 
such lapses. 

Another imtance of lack of planning and foresight on the part of the Depart- 
ment is in regard to the provision of basic and primary facility like power 
required for the testing and commissioning of the plant. Accordhag 
to the original supply order the installation of the plant was to be com- 
pleted by 30 November 1968 but the power for running the plant could 
actually be made available in March 1972. No serious attempt a p p m  to 
have been made by the Department for making this facility available 
in time. This is confirmed by the fact that the preliminary indent for 

H T sub-station equipment was placed with DGS&D in February 1970, 
whereas the indent for air-corlditiorting plant had gone in April 1967. 



The Committee s e  not satisfied with the casual explanation advanad 
' 

by the Department that different departmental agencies are inv~hred 
in making different provisions. Similar lack of pfannhg with regard 
to the provision of power is in evidence in the case of' Belgaum eXchanp 
where though the installation of the plant was started in October 1970, 
power supply was made availakle by the Department only in April 1972. 
In the case of Madras Trunk Automatic Exchange as well. the timely 
provision of power was x~ot made. The Department cannot escape the 
responsibility for effecting complete coordination in the whole project 
irrespective of the fact whether three or four agencies are in the field and 
responsible for supply of different products. The Committee have been 
informed during evidence that the question of streamlining the process 
of making timely availablity of facilities like power etc. is ucder review, 
The Committee urge that this matter should be fhalised urgently and 
they should be informed of the institutional arrangements made to obviate 
recurrence. C. 9 

Another disquieting feature which has concerned rhe Committee is that 
the air-conditioning plant supplied by Frick India Limited, which was 
required td be installed by November 1968, was put to monsoon, winter 
and sumaer tests as late as in August 1972, January 1973 and June 1973 
when a number of defects were noticed. Surprisingly eritrugfi; t b  
supplier took mots than 2 112 years to rectify the defecrs. ??rbugh< $- 
plant was offered for joint test during Aug~~s t  1975 which ww Conduaei 
from 25 to 28 September 1975, it was still not found fit,fof wg pvci, 
The Conmittke are perturbed to note that the plant coulp, not 9 ~ s  
the final test till it was taken over on 26 August 1976 nottwithstandlng 
certain defects still persisting. The Committee would like to have a 
detailed report within six months on the performance of the plant from 
the date of its take over. 



65 6.103 Ministry of Communications 
(P & T Department) 

66 6 - 104 Ministry of Communications 
(P & T Department) ------- 
Department of Supply 

(DGS&D) 

67 6.105 Ministry of Communications 
(P & T Department) 

The  story of poor performance by the same firm, viz. Frick India Ltd.; has 
been repeated in their contracts for the air-conditioning plants in the 
case of Belgaurn and Kellys (Madras) Exchanges. The installation of the 
plant for Belgaum Exchange was completed in October 1970 but it Mkd 
in the tests conducted iq June 1973, February 1974 a ~ d  October 1974. 
The Committee are concerned to note that even till S e p t m b e ~  1976 
the plant was not able to pass all the tests satisfactorily. As regards the 
Kellys (Madras) Exchange, the air-conditioning plant, which was to be 
installed by November 1971, was subjected to Winter test only in Decem- 
ber 1975 when some defects were noticed in it. The plant was, however, 
taken over provisionally on 27 February 1976 subject to the satisfactory 
summer and monsoon tests. -Y 

U 
0 

The statement of ths Scsretary of the Ministry of Communications at the 
time of evidence that out of a total of 8 air-conditioning package units 
installed by M/s. Frick India Ltd, only 2 are workhg satisfactorily has 
come as a revelation. Judging from the poor performance of the firm in 
the present 1h~i.r: cases cis-a-vis their overall performance in the other 
contracts, as also the indifference displayed by them in the matter of 
rectification of defects, the Committee: feel convinced that a serious view 
(including their black-listing) should he taken about this firm in the 
matter of farming out of contracts to them. 

The  Committee are concerned to note that out of 131 existing contracts 
for the supply of air-conditioning plants to the Posts and Telegraphs 
Department by different firms, as many as 51 are not working satisfac- 
torily as per the reports of the different tests conducted. This indeed is 
a lamentable state of affairs. The  Committee are concerned to note 



that despite such a situation, no positive and effective steps 
appear to have been taken by the Departments concerned to improve 
the position. The  Committee learn that in order to meet the situation to 
some extent, the Posts and Telegraphs Department are trying to develop 
a group of departmental persons equipped with necessary expertise so that 
the plants are designed properly. In the meanwhile the Committee 
would like the Department to prepare 3 list of the defects which have 
been generally noticed during and after installation of the various air- 
conditioning plants so that the group of experts may take proper notice 
of these while designing plants. The Committee would also watch 
with interest the positive contribution of the proposed 'group'. 

68 6.106 Ministry of Communications The  Committee are further concerned to note the very poor performance 
(P & T Department) of another air-conditioning contract concerning Madras Trunk Auto- - matic Exchange axarded to LM's. American Refrigerator Company 

Department of Supply Madras. The plant which was required to be installed by August 1966 
(DGS&D) was actually installed only in July 1968 after three extensions 5 

had been granted because the firm could not arrange import of the 
components in time. 

69 6.107 Ministry of Communications The Committee regret to note that due to the non-installation of the plant 
(P&T Department)/Depart- as per schedule, the Departrnozt hqd to incur an additional expenditure 
ment of Supply (DGS&D) of R3. 0.51 lakh in June 1966 for the izstallation of 12 window type 

air-conditioners. The Committee feel that while granting extension of 
time, this aspect of additional expenditure should have been taken 
due note cf. 

The Committe~: arz co7strained to note that after installation of the plant 
in July 1968, it remained under testing till December 1971, when several 
defects were noticed each time and reportedly rectified by the firm, and 
thc plant was accepted by the Department in January 1972. The 
Committee are surprised to note that the plarit developed faultd within 
five months of its commissioning and was shut down in April I974 
due to the leaks in evaporative condensor ccils, which were guaranted 
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for five years. The plant was recommissioned only on 31 A u w t  1976 
on replacement of the defective coils but it is still not rendering satis- 
factory service. The Committee regret that due to the continous 
poor performance by the firm and lack of supervision on the part of the 
deparunmtal officials, the Depamnem had to incur dlother exp=diture 
of RS. 0.85 lakh for purchase of another 13 window type of air-mdi- 
tioners for providing essential protection to the exchange equipment 
which had in the mean time been augmented to provide for increase in 
the lsad of traffic. They had further to incur another expenditure 
of about Rs. 20,000 to carry out repairs to the plant between 22 June 
4973 to 15 February 1974. What passes comprehension is the almost 
total failure of the Department to take any action against the firm whme 5 performance has been anything but satisfactory. This lacuna should , 

--- - ---.-> ----- - -. - - - -  - 66 taken note of by the D G S W  for suitable remedial action. 
I . ' r  1 

I -6- log . Mihi~tr$ of -'uniakjons MIS. Aniericm Refrigerator Company, New Delhi is concerned in 
@'&T Department) another case of supply of air-conditioner for the Agra Telephone I+ 

change. This plant was installed in this Exchange in September 1968 
as against the stipulated period of March ~$66. No action was taken 
against the firm for the initial delay of about 24 years. The five 
tests conducted on the plant during September 1968 to June 1971 t* 
tiealed numerous defect. In spite of the fact that the Additional Chief 
Engineer of the Posts and Telegraphs Department had intimated as 
early as August 1971 that the plant was beyond repair, the Department 
persisted with further trials and took over the plant on 5 Tuly 1973 on 
instructions from the Director General, Posts and Telegraphs. The . 
Committee have been informed that the plant failed to give sati9haory 
service after take over and had to rennin idle. 



72 6.110 Ministry of Comln.mications 'The C~mmitte.: desire that the eiltirz question of take-over of the de- 
(P&T Department) fective plant in spite of the pe~sisteat dsfeas and despite the adverse 

---ad- repox of the Additional Chief Engineer, Posts and Telegraphs, Jabalpur, 
Department of Supply should be thoroughly investigate1 with a view to fixing responsibility. 

;DGs&D) The Conlrnittce would also like thi: Department to examine and in- 
form what action has bem taken against the firms for the breach of 
contract. 

73 6.111 Ministry of Commutlications It is also suggested that a continous evaluation of the performance of 
(P&T Departmmt) all the suppliers of sophisticateJ air-conditioning equipmegts should be 

made with a view to taking appropriate action at least in placing future 
orders. Governrnmt may also consider the feasibility of seting up a 
public sector undertaking to manufacture air-conditioning plants for 
P&T and other Departments in view of the poor performance of the 
private firms as pointed out i n  the procecling paragraphs. 




